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CENTRAL POLLUTION CONTROL BOARD
DELHI

A. Background
Vide order dated 18.12.2023 in O.A. No 131 of 2023 matter, Hon’ble NGT issued the
following directions;
Para 3: As the usage of the carbon black is PAN India, the Central Pollution Control
Board (CPCB) may give a report as to whether the jumbo bags used as of now can be

phased out and substitute them with the carbon tankers.

B. Legal Framework
1. As per the affidavit the carbon black is being purchased by manufacturers such as
M/s. Apollo Tyres limited and the same is brought in HDPEE bags which can
withstand and carry the carbon black in large quantity. As per the definition of
plastic packaging as per provision 3(h) of PWM Rules 2018 (as amended) “Plastic
Packaging means packaging material made by using plastics for protecting,
preserving, storing and transporting of products in a variety of ways.” HDPEE bags
used for storing and transporting carbon black shall be the packaging material for

the raw material i.e. carbon black.

2. Further as per provisions of 9(1) of PWM Rules 2018 (as amended) “The
Producers, Importers and Brand Owners shall fulfil Extended Producers
Responsibility for Plastic Packaging as per guidelines specified in Schedule —I1I"(

Annexure-|)

3. As per provision 9(2) of PWM Rules 2018 (as amended) “Primary responsibility
for collection of used multi-layered plastic sachet or pouches or packaging is of
Producers, Importers and Brand Owners who introduce the products in the market.
They need to establish a system for collecting back the plastic waste generated
due to their products.”
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4. As per provision 4 of EPR guidelines, the following entities shall be covered under
the Extended Producer Responsibility obligations and provisions of these
guidelines namely: -

i.  Producer (P) of plastic packaging;

ii.  (Importer (1) of all imported plastic packaging and / or plastic packaging
of imported products;

iii. Brand Owners (BO) including online platforms/marketplaces and
supermarkets/retail chains other than those, which are micro and small
enterprises as per the criteria of Ministry of Micro, Small and Medium
Enterprises, Government of India.;

iv. Plastic Waste Processors

Extended Producer Responsibility shall be applicable to both pre-consumer and

post-consumer plastic packaging waste generated by the PIBOs.

5. As per the provision 3 of PWM rules, 2018(as amended) definition of Producer,
Importer and Brand Owner of PWM rules 2018(as amended) is given below:
‘producer” means persons engaged in manufacture of plastic packaging”.
“Importer “means a person who imports plastic packaging product or products with
plastic packaging or carry bags or multi-layered packaging or plastic sheets or like;
‘brand owner” means a person or company who sells any commodity under a

registered brand label.

6. As per Rule 4 1(c) of PWM Rules “carry bag made of virgin or recycled plastic,
shall not be less than seventy-five microns in thickness with effect from the 30th
September, 2021and one hundred and twenty (120) microns in thickness with
effect from the 31st December, 2022” shall be substituted
As per Rule 4 1(d) of PWM Rules "plastic sheet or like, which is not an integral
part of multi-layered packaging and cover made of plastic sheet used for
packaging, wrapping the commodity shall not be less than fifty microns in
thickness except where the thickness of such plastic sheets impair the functionality
of the product;”



Page No: 3

7. As per Rule 4 (1)(j) of PWM Rules "non-woven plastic carry bag shall not be less
than 60 Gram Per Square Meter (GSM) with effect from the 30th September,
2021

8. As per Rule 4(2) of PWM Rules "The manufacture, import, stocking, distribution,
sale and use of following single use plastic, including polystyrene and expanded
polystyrene, commodities shall be prohibited with effect from the 1st July, 2022:-
(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy
sticks, ice-cream sticks, polystyrene [Thermocol] for decoration; (b) plates, cups,
glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or packing
films around sweet boxes, invitation cards, and cigarette packets, plastic or PVC

banners less than 100 micron, stirrers"

9. As per EPR guidelines of plastic packaging (schedule-1l) Producers, Importers &

Brand-Owners are required to comply with the roles as given below:

(10.1) The Producers, Importers & Brand-Owners shall have to register through
the online centralized portal developed by Central Pollution Control Board. The

certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan
containing information on the Extended Producer Responsibility Target,
category-wise, where applicable, through the online centralized portal developed
by Central Pollution Control Board, along with application for registration or
renewal of registration under Plastic Waste Management Rules, 2016. The
Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for
registration and the action plan pro forma shall be developed by Central Pollution

Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic
packaging purchased from Producers and/or Importers covered under clause 4
(i) and 4 (ii) separately. The quantities attributed to each Producer and Importer
covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be
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deducted from the obligation of Producers and Importers. The record of such
purchase including category-wise quantity purchased, shall be maintained

separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will
maintain the record of the quantity of plastic packaging material made available
to Brand Owner covered under clause 4 (iii). The record of such sale including
category-wise quantity sold, will be maintained separately by Producers and
Importers. In case such records are not maintained, they will have to fulfil the
complete Extended Producer Responsibility obligation. The online platform shall
cross-check the declaration of transactions among Producers, Importers &

Brand-Owners.

(10.5) In order to develop a separate waste stream for collection of plastic
packaging waste for directly fulfilling Extended Producer Responsibility
obligations, the Producers, Importers & Brand-Owners may operate schemes
such as deposit refund system or buy back or any other model. This will prevent
mixing of plastic packaging waste with solid waste.

(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the
plastic packaging waste collected and processed towards fulfilling obligations
under Extended Producer Responsibility with the Central Pollution Control Board
or concerned State Pollution Control Board or Pollution Control Committee as
per pro forma prescribed by Central Pollution Control Board by the 30th June of
the next financial year. Information on the reuse and/or recycled content used for
packaging purposes will also be provided. The details of the registered recyclers

from whom the recycled plastic has been procured will also be provided.

10. CPCB has developed Guidelines for Assessment of Environment Compensation
to be levied for Violation of Plastic Waste Management Rules, 2016EC guidelines
for non-compliance of PWM Rules (Annexure-Il) As per which in case of non-
registration of PIBOs “EC to be levied @ Rs.5000/- per ton of plastic produced
from the date of inception of the unit or date of notification of PWM Rules (March
18, 2016) whichever is later”.
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C. Centralized EPR Portal for Plastic Packaging
CPCB has developed Centralised EPR portal in accordance with the provisions of
EPR guidelines. EPR portal provide provision of registration to PIBOs/ PWPS in
accordance with the notified EPR Guidelines The portal have features such as
issuing of certificates by PWPs & exchange of credits, real-time monitoring of
transactions between PIBOs and PWPs, levying of environmental compensation and
provides system generated reports and facilitates filing of annual returns for the
stakeholders. It also includes National Dashboard which provide real time status of

registration of PIBOs/PWPs and certificate generation and transferred by PWPs etc.

d. Summary & Conclusion

1. Carbon black is being purchased by tyre manufacturers. In view of above,
carbon black & tyre manufacturers are required to register on the Centralized
EPR Portal for Plastic Packaging in the applicable category (Producer/
Importer/ Brand owner) and fulfill EPR liability for disposal of plastic waste
generated by them as per provision outlined in the Plastic Waste Management
(PWM) Rules and Extended Producer Responsibility (EPR) guidelines for
disposal of plastic packaging waste.

2. Jumbo bags used for packaging of carbon black is not included in the list of
banned Single Use Plastic items as per Rule 4(2) of PWM Rules as mentioned
above. However, it is required to comply with provision of Rule 4 (1) (c, d &)
as mentioned above.

3. The carbon black manufacturers may voluntarily shift to tankers for packaging

of commodity as per requirement
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the16th February, 2022

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely: -

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule
(1), for the words “as per guidelines issued under these rules from time to time”, the words “as per guidelines
specified in SCHEDULE — I1” shall substituted.

3. In the said rules, after SCHEDULE — I, the following Schedule shall be inserted namely:-
‘SCHEDULE-II
[See Rule 9 (1)]
Guidelines on Extended Producer Responsibility for Plastic Packaging
1. Background:

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‘The
Ministry’), notified the Plastic Waste Mana%ement Rules, 2016 on 18™ March, 2016. The Ministry also notified the
Solid Waste Management Rules, 2016 on 8" April, 2016. As plastic waste is part of solid waste, therefore, both the
rules apply to managing plastic waste in the country.

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste.
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules,
2016, apply until, specifically mentioned in these guidelines;

2. Date of Coming into Effect:

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer
Responsibility obligations will be aligned with these guidelines.

3. Definitions:

(a) “Biodegradable plastics” means that plastics, other than compostable plastics, which undergoes complete
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central
Pollution Control Board.

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade
mark;

(c) “Carry Bags” (covered under Category Il of plastic packaging — Clause (5.1) (1)) means bags made from plastic
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods
are sealed prior to use ;

(d) “End of Life disposal” means using plastic waste for generation of energy and includes co-processing (e.g. in
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc;

(e) “Extended Producer Responsibility” means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;
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(f) “Importer” means a person who imports plastic packaging product or products with plastic packaging or carry
bags or multilayered packaging or plastic sheets or like;

(g) “Plastic” means material which contains as an essential ingredient a high polymer such as polyethylene
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate;

(h) “Plastic Packaging” means packaging material made by using plastics for protecting, preserving, storing and
transporting of products in a variety of ways.

(i) “Plastic Sheet” means plastic sheet is the sheet made of plastic;

(j) “Plastic Waste Processors” means recyclers and entities engaged in using plastic waste for energy (waste to
energy), and converting it to oil (waste to oil), industrial composting.

(k) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of reject or
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product.

(1) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer
after the intended use of packaging is completed and is no longer being used for its intended purpose.

(m) “Producer” means person engaged in manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or
multilayered packaging for packaging or wrapping the commodity;

(n) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;

(o) "Recycling” means the process of transforming segregated plastic waste into a new product or raw material for
producing new products;

(p) “Reuse” means using an object or resource material again for either the same purpose or another purpose without
changing the object's structure;

(q) “Use of recycled plastic” means recycled plastic, instead of virgin plastic, is used as raw material in the
manufacturing process;

(r) “Waste Management” means the collection, storage, transportation reduction, re-use, recovery, recycling,
composting or disposal of plastic waste in an environmentally sound manner;

(s) “Waste to Energy” means using plastic waste for generation of energy and includes co-processing (e.g. in cement
kilns).

4. Obligated Entities:

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of
these guidelines namely: -

(M Producer (P) of plastic packaging;
(i) Importer (1) of all imported plastic packaging and / or plastic packaging of imported products;

(iii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and
Medium Enterprises, Government of India.;

(iv) Plastic Waste Processors
5. Coverage of Extended Producer Responsibility:
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility:
(i) Category |

Rigid plastic packaging;

(ii) Category 11

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic),
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches;

(iii) Category 111
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than
plastic);

(iv) Category IV
Plastic sheet or like used for packaging as well as carry bags made of compostable plastics.

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging
namely: -

(i) Reuse;
(i) Recycling;
(iiif) Use of recycled plastic content;

(iv) End of life disposal.
6. Registration:

(6.1) (@)The following entities shall register on the centralized portal developed by Central Pollution Control Board
namely: -

(i) Producer (P);
(i) 1mporter (1);
(iif) Brand owner (BO);

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting,

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized
Extended Producer Responsibility portal developed by Central Pollution Control Board.

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from
the next year.

(6.2)  The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board.

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false
information or has willfully concealed information or there is any irregularity or deviation from the conditions
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose
registration has been revoked shall not be able to register afresh for the period of revocation.

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states,
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However,
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for
the purpose, as per these Guidelines.

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as
required.

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners:

(7.2) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be
determined category-wise.

(7.2)  Producer (P):

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure):



Page No: 9
24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous
financial year as under: -

Ql(inMT)=(A+B)-
and the Extended Producer Responsibility target shall be determined category-wise , as given below

Extended Producer Responsibility target

Year Extended Producer Responsibility target
(as a percentage of Q1 - category-wise)
I 2021 - 22 25 %
I 2022 - 23 70 %
n 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure):

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste
(% of Extended Producer Responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(© End of life disposal (refer examples 1 to 3 in Annexure):

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress
or Central Pollution Control Board from time to time.

(if) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies

specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -
Mandatory use of recycled plastic in plastic packaging

(% of plastic manufactured for the year)
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 11l 5 5 10 10

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop
mechanism for such exchange on the centralized online portal.

7.3 Importer (I):
(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure)

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q2(inMT)=(A+B)-C
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility target

(as a percentage of Q 2 - category-wise)
[ 2021 - 22 25 %
1 2022 - 23 70 %
11 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure)

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under extended producer responsibility Target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of extended producer responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60
Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(c) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.
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(i) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified
in rule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended.

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)
The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below.
Mandatory use of recycled plastic in plastic packaging

(% of imported plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category Il1 5 5 10 10

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online
portal.

7.4 Brand Owner (BO):
a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure)

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise)
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer
plastic packaging in the last two financial years as under: -

Q3(nMT)=A+B

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility Target

(as a percentage of Q3 - category-wise)
I 2021 -22 25 %
I 2022 - 23 70 %
n 2023 -24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for reuse (refer examples 4 and 5 in Annexure):

l. The Brand Owner using Category | (rigid) plastic packaging for their products shall have minimum obligation
to reuse such packaging as given below: -

Provided that the reuse of Category | rigid plastic packaging in food contact applications shall be subject to regulation
of Food Safety and Standards Authority of India.

(1) Minimum obligation to reuse for Category I (rigid plastic packaging).

Year Target (as percentage of Category |
rigid plastic packaging in products sold
annually)
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A |Category | rigid plastic packaging with volume or weight equal or
more than 0.9 liter or kg but less than 4.9 litres or kg, as the case

may be
| 2025 — 26 10
I 2026 — 27 15
I [2027-28 20
IV [2028-29 and onwards 25

B Category | rigid plastic packaging with volume of weight equal or
more than 4.9 litres or kg.

[ 2025 — 26 70
I 2026 — 27 75
I [2027-28 80
IV |2028-29 and onwards 85

(nn The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall
provide this information on the centralized portal developed by Central Pollution Control Board.

(IV)  The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging
used under Category | by the obligated entities (Brand Owners).

I1. The quantity of Category I rigid plastic packaging reused during the year 2022 — 2023 and 2023-2024, shall be
reduced from the total plastic packaging used under Category I.

(© Obligation for recycling (refer examples 1 to 3 in Annexure):

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(d) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.

(if) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure)
(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:

Mandatory use of recycled plastic in plastic packaging
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(% of manufactured plastic for the year)
Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 111 5 5 10 10

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis.
However, in such cases, the Producers, Importers & Brand-Owners  will have to fulfil its obligation of use of
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers,
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control
Board will develop mechanism for such exchange on the centralized online portal.

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or
Importer, respectively.

(7.5)  The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution
Control Board.

(7.6)  The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be
reviewed every five years based upon available technologies for meeting the Targets specified.

(7.7)  Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines
prepared by Central Pollution Control Board, inter alia based on the following criteria,

(i) package designing promoting reuse;
(i) package designing amenable for recycling;
(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards,
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not
be applicable for such material.

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus
Extended Producer Responsibility certificates:

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the
surplus for the following namely: -

0] Off setting previous year shortfall subject to clause 9.5;
(i) Carry forward for use in succeeding year;
(iii)  Sell it to other Producers, Importers & Brand-Owners.

(8.2)  Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or
recycle.

(8.3)  Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers
& Brand-Owners of the same category.

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution
Control Board will develop mechanism for such exchange on the centralized portal.

9. Imposition of Environmental Compensation:
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(9.2) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing,
controlling and abating environment pollution .

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental
Compensation shall be updated, as required.

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines.

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners
not operating in more than two states/Union Territory’s), Plastic Waste Processors which includes recyclers and other
waste processors — waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee.

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to
the Producers, Importers & Brand-Owners as given below, namely

(i) within one year of levying of EC: 75% return;
(i) Within two years 60% return;
(1ii) Within three years 40% return,

After completion of three years on environmental compensation getting due the entire environmental compensation
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by
Producers, Importers & Brand-Owners in later years as well.

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer
Responsibility implementation and approved by the Competent Authority in the Ministry.

10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall
be developed by Central Pollution Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be
maintained separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners.
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with
solid waste.
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma
prescribed by Central Pollution Control Board by the 30" June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers
from whom the recycled plastic has been procured will also be provided.

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting
facilities)

(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform
procedure for registration within three months of the publication of these guidelines.

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the
centralized portal developed by Central Pollution Control Board.

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution
Control Board as also on the website of Plastic waste processors.

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year.

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations
by Producers, Importers & Brand-Owners.

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities.
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal.

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy,
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner.

12. Role of Central Pollution Control Board

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic
Waste Management Rules, 2016.

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers &
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee,
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned
State Pollution Control Board or Pollution Control Committee.

(12.3) The registration shall be done within two weeks from the submission of a complete application online by the
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules,
2016.

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory,
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control
Committee to take action.

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis,
by 30" September of the next financial year.

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic
Waste Management Rule, 2016.

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly
basis.

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6.

13. Role of State Pollution Control Board or Pollution Control Committee:

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers,
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction
as per the Plastic Waste Management Rule, 2016.

(13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal.

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations
under the Plastic Waste Management Rule, 2016.

(13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics
packaging material on a half-yearly basis.

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of
plastics. It may include the following based on implementation modality of Extended Producer Responsibility
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material
Recovery Facilities (MRFSs);

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is
proportionate to the area covered and the volume;

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities
or third parties carrying out waste management, and provide for the collection from all entities that have made use of
that offer; provide for the necessary practical arrangements for collection and transport;

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling
in a registered facility by a recycler or its permitted end use in the designated manner.

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being
limited to areas where the collection and subsequent management is profitable.

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified
end uses.



Page No: 17
32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their
treatment and recycling or their identified end use.

15. Fulfilment of Extended Producer Responsibility Obligations

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers &
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee, as the case may be.

16. Centralized Online Portal

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31
March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste.

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the
development of online web portal or platform.

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner.

17. Monitoring

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers &
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the
State or Union Territory to Central Pollution Control Board by 31* July of the next year.

18. Committee for Extended Producer Responsibility under PWM Rules

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman,
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for
effective implementation of Extended Producer Responsibility including amendments to Extended Producer
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding
and supervision of the online portal including approval of requisite forms or pro forma.

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as
decided by the chairperson of the committee.

ANNEXURE
Examples for Clause 7

Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste
[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)]
Example 1:
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Year 2022-23

Plastic packaging introduced in the market category-wise (100 MT
(Category Il Flexible plastic packaging)
Extended Producer Responsibility Target @ 70 % 70 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility - no

threshold has been prescribed

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and recycled as per
actuals

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and used for energy|
recovery, co-processing, road construction, waste to oil

etc. as per actuals

Example 2:

Year 2024-25

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 30%

Minimum 30 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
70 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Example 3:

Year 2028-29

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 60 %

Minimum 60 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
40 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Reuse
[Refer Clause 7.4 (b)]
Example 4:

Year 2025 — 26 (Minimum obligation for reuse comes into effect)

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or

15 MT
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kilogrammes bUnion Territory less than 4.9 litres or|
kilogrammes

(Reuse @ 15 %; minimum obligation for reuse 10 %)

Fresh plastic packaging introduced (A)

85 MT

Extended Producer Responsibility target for compliance
@ 100% of (A)

85 MT

Minimum level of recycling of Category 1 plastic
packaging waste collected under Extended Producer
Responsibility @ 60%

Minimum 51 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

A maximum of 34 MT plastic packaging waste collected
may be used for energy recovery, co-processing, road

construction, waste to oil etc.

Example 5:

For Year 2022 - 23

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or
kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

10 MT

Fresh plastic packaging introduced (A)

90 MT

Extended Producer Responsibility Target @ 35 % of (A)

31.5 MT

Use of recycled plastic content

[Refer Clause 7.2 (d), 7.3 (d)]
Example 6:

Year 2025-26

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target as per clause 5.1
@ 100 %

100 MT

Minimum content of recycled plastic in packaging @ 10%

10 MT of plastic content in the packaging should be
recycled plastic

90 MT of virgin plastic content in packaging

Note : The principal rules were published in the Gazette
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Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

1.0 Background

Plastic Waste Management (PWM) is a major problem in India, where urbanisation,
industrialisation, and economic growth have resulted in increased plastic waste (PW)
generation. The burgeoning population and the improvement in living standards has
only compounded this problem. Ministry of Environment, Forests and Climate
Change (MoEF&CC) notified Plastic Waste Management Rules, 2011 and revamped
the Rules in 2016 to ensure proper plastic waste management in India.

CPCB in compliance of Hon’ble NGT order dated 10.09.20 in O.A. No. 247/2017,
framed the regime for levying EC for violation of PWM Rules. Hon’ble NGT vide
order dated 08.01.2021 Hon’ble had directed that “EC and penal action regime
proposed by the CPCB may be duly implemented by the CPCB, State PCBs/PCCs,

State Level Monitoring Committees and all other concerned authorities”.

Four Amendments to PWM Rules have recently been notified by Mo EF&CC through
notification dated August 12, 2021 (Annexure-l), September 17, 2021 (Annexure-
II), February 16, 2022 (Annexure-lll), & July 06, 2022 (Annexure-1V) respectively.

As per provision 9.2 of Schedule-Il notified through Amendments to PWM Rules
dated February 16,2022 “Central Pollution Control Board shall lay down guidelines
for imposition and collection of environment compensation (EC) on Producers,
Importers & Brand-Owners, recyclers and end of life processors, in case of
nonfulfillment of obligations set out in these guidelines, and the same shall be
notified. The Guidelines for Environmental Compensation shall be updated, as

required”

As per provision 18 notified through Amendments to PWM Rules dated July 06,
2022, “The Environmental Compensation shall be levied based upon polluter pays
principle, on persons who are not complying with the provisions of these rules, as

per guidelines notified by the Central Pollution Control Board.”
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The EC regime framed has been updated in accordance with Amendments dated
August 12, 2021, February 16, 2022 & July 06, 2022 to Plastic waste Management
Rules. The document details the EC regime to be levied on the violators in

accordance with provisions of PWM Rules.

2.0 Provisions of Plastic Waste Management Rules:

Environmental Compensation is to be levied for the non-compliance of the following

provisions of the PWM Rules, in which frequent non-compliance is observed is given

in Table 1.0
Table 1: Provision of PWM Rules for which EC is to be levied
Rule Provisions
4.1(c) | Carry bag made of virgin or recycled plastic, shall not be less than

seventy five microns in thickness with effect from the 30th September,
2021 and one hundred twenty (120) microns in thickness with effect from
the 31st December, 2022

4. 1(d)

Plastic sheet or like, which is not an integral part of multi-layered
packaging and cover made of plastic sheet used for packaging, wrapping
the commodity shall not be less than fifty microns in thickness except as
specified by the Central Government where the thickness of such plastic

sheets impair the functionality of the product.

4.1((e)

The manufacturer shall not sell or provide or arrange plastic to be used
as raw material to a producer, not having valid registration from the
concerned State Pollution Control Boards or Pollution Control Committee

4.1( ()

Sachets using plastic material shall not be used for storing, packing or

selling gutkha, tobacco and pan masala;

4.1( (h)

The manufacturers or seller of compostable plastic and biodegradable
plastics carrybags or commodities or both shall obtain a certificate from
the Central Pollution Control Board before marketing or selling; and

4.1(()

Plastic material, in any form including Vinyl Acetate - Maleic Acid - Vinyl

3
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Rule Provisions
Chloride Copolymer, shall not be used in any package for packaging
gutkha, pan masala and tobacco in all forms

4.1( () | Non-woven plastic carry bag shall not be less than 60 Gram Per Square
Meter (GSM)

4(2) Manufacture, import, stocking, distribution, sale and use of following
single use plastic, including polystyrene and expanded polystyrene,
commodities shall be prohibited.

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags,
candy sticks, ice-cream sticks, polystyrene [Thermocol] for decoration;
(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw,
trays, wrapping or packing films around sweet boxes, invitation cards,
and cigarette packets, plastic or PVC banners less than 100 micron,
stirrers

6(1) & | Every local body shall be responsible for development and setting up of

(7) infrastructure for segregation, collection, storage, transportation,
processing and disposal of the plastic waste either on its own or by
engaging agencies or producers.

6(2)(q) | Ensuring that open burning of plastic waste does not take place

&7(c)

8(1)(a) | The waste generator shall take steps to minimize generation of plastic
waste and segregate plastic waste at source

8(1)(b) | The waste generator shall not litter the plastic waste

9(1) The Producers, Importers and Brand Owners shall fulfii Extended
Producers Responsibility for Plastic Packaging as per guidelines
specified in Schedule -

9(2) Primary responsibility for collection of used multi-layered plastic sachet

or pouches or packaging is of Producers, Importers and Brand Owners
who introduce the products in the market. They need to establish a

4
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Rule Provisions

system for collecting back the plastic waste generated due to their
products

10(5) As a transitory measure, provisional certificate for biodegradable
plastics, shall be issued by the Central Pollution Control Board, in cases,
where an interim test report is submitted, for an on-going test, which
covers the first component of the IS 17899 T:2022 relating to
biodegradability given at SI. No. (i) or SI. No. (ii) of Table 1 or Sl. No. (i)
of Table 2 of the IS 17899 T:2022:

10(6) The interim test report shall be obtained from the Central Institute of

Petrochemical Engineering and Technology or a laboratory recognised
under the Laboratory Recognition Scheme, 2020, of the Bureau of Indian
Standards or laboratories accredited for this purpose by the National
Accreditation Board for Testing and Calibration Laboratories, and they
shall certify the bio-degradation of plastic is in line with IS 17899 T:2022.




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

Rule

Provisions

11(1)

a. name, registration number of the producer or brand owner and
thickness in case of carry bag and plastic packaging :

Provided that this provision shall not be applicable,-

(i) for plastic packaging used for imported goods:

(i) for cases falling under rule 26 of the Legal Metrology
Packaged Commodities Rules, 2011, after the approval of
the Central Pollution Control Board:

(iif) for cases where it is technically not feasible to print the
requisite information mandated under this Rule, as per
specifications given in the —Guidelines for use of Standard
Mark and labelling requirements under BIS Compulsory
Registration Scheme for Electronic and IT Products after the
approval of the Central Pollution Control Board ;

b. name and registration number of the producer or brand owner in
case of multi-layered packaging, excluding multi-layered packaging
used for imported goods: and

c. name and certificate number of producer [Rule 4(h)] in case of carry
bags made from compostable plastic.

d. the importer or producer or brand owner of imported carry bags or
multi-layered packaging or plastic packaging, alone or along with
the products shall adhere to clause (a) and (b)

(1) No person shall manufacture carry bags or recycle plastic bags or
multilayered packaging unless the person has obtained registration
from,-
(i) the concerned State Pollution Control Board or Pollution
Control Committee of the Union territory, if operating in one or two
states or Union territories; or

(if) the Central Pollution Control Board, if operating in more than
two States or Union territories.

(2) Every producer or brand-owner shall, for the purpose of registration

6
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Rule

Provisions

or for renewal of registration, make an application as per the guidelines
specified in Schedule -1l in Form-I (ANNEXURE-III)to

i. “The concerned State Pollution Control Board or Pollution
Control Committee of the Union territory, if operating one or two
States or Union Territories”; or

ii. “The Central Pollution Control Board, if operating in more than

two States or Union Territories”.

13(3)

Every person recycling or processing waste or proposing to recycle or
process plastic waste shall make an application to the State Pollution
Control Board or the Pollution Control Committee, for grant of registration
or renewal of registration for the recycling unit, in Form Il as per the
guidelines specified in Schedule —IIl (ANNEXURE-III)

13(4)

Every manufacturer engaged in manufacturer of plastic to be used as
raw material by the producer shall make an application to the State
Pollution Control Board or the Pollution Control Committee of the Union
territory concerned, for the grant of registration or for the renewal of

registration, in Form IIl.

14(1)

Retailers or street vendors shall not sell or provide commodities to
consumer in carry bags or plastic sheet or multi-layered packaging,
which are not manufactured and labelled or marked, as per prescribed

under these rules

Schedule-ll of PWM Rules: Guidelines on Extended Producer
Responsibility(EPR) for Plastic Packaging

Environmental Compensation shall be levied based upon polluter pays
principle, with respect to nonfulfilment of Extended Producer

Responsibility targets by Producers, Importers & Brand Owners

The Producers, Importers & Brand-Owners shall have to register through

the online centralized portal developed by Central Pollution Control

7




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

Rule

Provisions

Board. The certificate of registration shall be issued using the portal.

[ERN
©
»

The Producers, Importers & Brand-Owners shall file annual returns on
the plastic packaging waste collected and processed towards fulfilling
obligations under Extended Producer Responsibility with the Central
Pollution Control Board or concerned State Pollution Control Board or
Pollution Control Committee as per pro forma prescribed by Central

Pollution Control Board by the 30th June of the next financial year

[EY
[EY
=

All plastic waste processors shall have to register with concerned State
Pollution Control Board or Pollution Control Committee in accordance
with provision 13(3) of Plastic Waste Management Rules, 2016 on the

centralized portal developed by Central Pollution Control Board.

[EY
[EY
N

The Plastic waste processors shall submit annual returns after end of
every financial year by 30th April of the next financial year on the
quantity of plastic waste processed category-wise as per prescribed pro
forma on the centralized portal developed by Central Pollution Control

Board.

[ERY
[ERY
N

In case, at any stage it is found that the information provided by the
plastic waste processor is false, the plastic waste processor shall be
debarred by State Pollution Control Board, as per procedure laid down
by Central Pollution Control Board , from operating under the Extended

Producer Responsibility framework for a period of one year

=
=
(o))

The pro forma for the certificate shall be developed by Central Pollution
Control Board. In no case, the amount of plastic packaging waste
recycled by the enterprise shall be more than installed capacity of the

enterprise.

=
[E
(00]

The Plastic Waste Processors undertaking end-of-life disposal of plastic
packaging waste viz. waste to energy, waste to oil, cement kilns (co
processing) shall provide information on an annual basis as per

prescribed pro forma, on the centralized portal developed by Central

8
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Rule Provisions

Pollution Control Board. These entities shall ensure the disposal of
plastic packaging waste as per relevant rules, guidelines framed by

regulatory bodies in an environmentally sound manner

[EEN
N
N

Central Pollution Control Board by itself or through a designated agency
shall verify compliance of Producers, Importers & Brand-Owners through
inspection and periodic audit, as deemed appropriate. Central Pollution
Control Board as required, can also verify compliance of Plastic Waste

Processors through inspection and periodic audit.

[ERN
w
=

State Pollution Control Board or Pollution Control Committee by itself or
through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as
plastic waste processors in their jurisdiction as per the Plastic Waste
Management Rule, 2016

Assessment of Environmental Compensation to be levied for violation of the

remaining sections of the PWM Rules shall be done on case to case basis.

3.0 Approach for Assessment of Environment compensation
Assessment of Environment compensation for violation of provision of PWM Rules is
based on the following considerations:

(@) Assessment of Cost of Plastic waste management: Assessment of cost
incurred in plastic waste management has been made based on the inputs
provided by various local bodies. The cost incurred on management of plastic
waste management shall essentially be divided into the following

components:




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

Collection & Transportation of Plastic waste: Average cost incurred for
collection and transportation of solid waste is Rs.2000/- per ton..of waste
Setting up of Material Recovery Facility ( MRF) : Average cost of
setting up of Material Recovery of 100 TPD plastic is Rs. 7 crore.
Accordingly, corresponding cost for setting up of 1 TPD plant is Rs.7 lakh.
Considering 15 years life of the plant — cost incurred for setting up of MRF
Rs.150/- per ton of plastic waste

Setting up of RDF facility : Average cost of setting up of Refused
Derived Fuel of 100 TPD capacity is Rs. 12.5 crore. . Accordingly,
corresponding cost for setting up of 1 TPD plant is Rs.12.5 lakh.
Considering 15 years life of the plant — cost incurred for setting up of RDF
for is Rs.270/- per ton of plastic waste

O&M Cost of RDF facility: Operational cost of RDF is Rs. 1200/- per Ton

and Transportation cost is Rs. 300/- per ton of plastic waste

Based on the above assessment cost incurred on management of one ton of
plastic waste is approximately Rs.4000/- per ton. As per PWM Rules entrusts
the responsibility of development and setting up of infrastructure for
segregation, collection, storage, transportation, processing and disposal of the
plastic waste on the Local bodies as well as the Producers/Brandowners, the
cost to be incurred on PWM shall be distributed equally (i.e. Rs.2000/- per ton
of plastic waste on Local bodies & Rs.2000/- per ton of plastic waste on

Producers) for the purpose of assessment of Environmental Compensation

To act as deterrent, EC of 2.5 times the above amount i.e Rs.5000/- per ton of

plastic waste shall be levied on the Local Bodies and the Producers/Brand

owners.

10
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4.0 Action to be Taken for Non- Compliance of PWM Rules

@) EC Assessment & Penal Action
Details of Environmental Compensation to be levied and the penal action to
be taken for non-compliance of PWM Rules, along with the nature of violation

and the violator (concerned person/organization), is given in TABLE 2.

11
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TABLE 2: DETAILS OF EC TO BE LEVIED & PENAL ACTION TO BE TAKEN FOR
NON-COMPLIANCE OF PWM RULES
Rule Provisions Violator Violation Environmental compensation
4 (c) & | (c) Carry bag made of virgin or | Producer Manufacturing bags (1) Seizure of manufactured products &
4()) recycled plastic, shall not be not meeting closure of unit
less than seventy five microns specifications (i) EC to be levied @ Rs.5000/- per ton of
in thickness with effect from plastic bags manufactured from the date
the 30th September, 2021 and of inception of the unit or date of
one hundred twenty (120) notification of PWM Rules (March 18,
microns in thickness with 2016) whichever is later
effect from the 31st ( EC to be levied @ Rs.10000/- per ton
December, 2022; for 2" violation and @ Rs.20000/- per
ton for 3 violation)
()) non-woven plastic carry bag (i)  Penalty as per Section 15(1) of EPA
shall not be less than 60 Gram 1986
Per Square Meter (GSM)
4 (d) Plastic sheet or like, which is | Producer Manufacturing (1) Seizure of manufactured products &

12
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not an integral part of multi-

sheets not meeting

closure of Unit

layered packaging and cover specifications (i) EC to be levied @ Rs.5000/- per ton of
made of plastic sheet used for plastic used in packaging of tobacco
packaging, wrapping the products from the date of inception of
commodity shall not be less the unit or date of notification of PWM
than fifty microns in thickness Rules (March 18, 2016) whichever is
except as specified by the later
Central Government where ( EC to be levied @ Rs.10000/- per ton
the thickness of such plastic for 2™ violation and @ Rs.20000/- per
sheets impair the functionality ton for 3" violation)
of the product. (i)  Penalty as per Section 15(1) of EPA
1986
4(f) & | (f)Sachets using plastic | Producer Using plastic (i) Seizure of products & closure of Unit
4(i) material shall not be used for material for (i) EC to be levied @ Rs.5000/- per ton of
storing, packing or selling packaging plastic used in packaging of tobacco
gutkha, tobacco and pan products from the date of inception of
masala; the unit or date of notification of PWM

Rules (March 18, 2016) whichever is

13
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()Plastic material, in any form
including Vinyl Acetate -

later

carrybags or commodities or
both shall obtain a certificate
the Central Pollution
Board

marketing or selling; and

from

Control before

_ _ _ _ (i)  Penalty as per Section 15(1) of EPA
Maleic Acid - Vinyl Chloride
Copolymer, shall not be used 1986
in any package for packaging ( EC to be levied @ Rs.10000/- per ton
gutkha, . pan masala and for 2nd violation and @ Rs.20000/- per
tobacco in all forms. o
ton for 3rd violation)

4(h) The manufacturers or seller of | Manufacturer | Certificate not (1) EC to be levied @ Rs.5000/- per ton of
compostable  plastic and obtained compostable and biodegradable plastic
biodegradable plastics produced from the date of inception of

the unit or date of notifications of PWM
Rules (March 18, 2016 and July

06,2022 respectively) whichever is later

Not complying with
conditions specified
in Certificate issued
by CPCB

(i) Cancellation of CPCB Certificate
and closure of Unit

( In_case the violation is found w.r.t raw

material used/ product manufactured,

EC to be levied as per violation of Rule

14
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13(2). Penalty for non-compliance of

remaining condition shall be taken in

accordance with relevant section of the

PWM Rules )
(i) Penalty as per Section 15(1) of
EPA 1986

(i)  EC to be levied @ Rs.5000/- per
ton of  compostable and
biodegradable plastic produced
for the period of violation or from
the date of issue of certificate
under 4(h) PWM Rules.

( EC to be levied @ Rs.10000/-
per ton for 2nd violation and @
Rs.20000/- per ton for 3rd

violation)

4(2) & | 4(2) Manufacture, import, | Producer
14(1) | stocking, distribution, sale and

Production
prohibited

of
SUP

i EC to be levied @
Rs.5000/- per ton of

15
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boxes, invitation cards, and
cigarette packets, plastic or
PVC banners less than 100

micron, stirrers

products in plastic
bags which are not
complying with

provisions of PWM

use of following single use items plastic SUP items
plastic, including polystyrene produced from the date of
and expanded polystyrene, inception of the unit or July
commodities shall be 01,2022 whichever is later.
prohibited. ( EC to be levied @
(a) ear buds with plastic sticks, Rs.10000/- per ton for 2nd
plastic sticks for balloons, violation and @
plastic flags, candy sticks, ice- Rs.20000/- per ton for 3rd
cream  sticks, polystyrene violation)

[Thermocol] for decoration; il. Revocation of Consent

(b) plates, cups, glasses, | Stockist/distrib | Stocking and (1) Seizure of SUP products or bags/sheets
cutlery such as forks, spoons, | utors distribution of (i) Cancellation of Commercial licence by
knives, straw, trays, wrapping prohibited SUP concerned Local Authority.

or packing films around sweet items or Selling (i)  Fine Rs.2000/- (I violation ); Rs.5000/-

(1 violation) ; Rs.10,000/- (Third incident

)

Above is minimum EC to be levied for

the said violation by the Local body.

16
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14(1) Retailers or street

vendors shall not sell or

provide commodities to
consumer in carry bags or
plastic sheet or multi-layered
packaging, which are not
manufactured and labelled or
marked, as per prescribed

under these rules

Rules

Local already imposing fine to continue
doing so; if the fines are more than the
minimum specified fines as per details

given above

Importer Import of prohibited (1) Seizure of imported SUP products
SUP items (i) Cancellation of Registration Certificate
by Custom Authorities.
(i)  Fine Rs.2000/- (I violation ); Rs.5000/-
(Il violation) ; Rs.10,000/- (Third incident
)
Commercial Selling of prohibited (i) Seizure of SUP products or bags/sheets
establishments | SUP items or (i) Cancellation of Commercial licence by
Selling products in concerned Local Authority.
plastic bags which (i)  Fine Rs.2000/- (I violation ); Rs.5000/-

are not complying

with provisions of

(11 violation) ; Rs.10,000/- (Third incident
)

17
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PWM Rules

Above is minimum EC to be levied for
the said violation by the Local body.
Local already imposing fine to continue
doing so; if the fines are more than the
minimum specified fines as per details

given above

Street vendor

Selling of prohibited
SUP items or
Selling products in
plastic bags which
are not complying
with provisions of
PWM Rules

(iv)

Street vendor : Seizure of banned SUP

items or bags/sheets : Fine Rs.200/- (I

violation ); Rs.500/- (Il violation)
Rs.1000/- (Third incident & seizure of

trade documents for violation

thereafter.)

Above is minimum EC to be levied for the said

violation by the Local body. Local already

imposing fine to continue doing so; if the fines

are more than the minimum specified fines as

per details given above-

18
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6(1) & | Every local body shall be | Municipal Adequate facilities (i) EC to be levied @ Rs.5000/-per ton of
(€4} responsible for development | Commissioner, | for plastic waste plastic waste. EC to be levied for
and setting up of infrastructure | Village management(PWM) shortfall in the PW qty for which PWM
for segregation, collection, | Panchayat, not provided facilities _have not been provided w.e.f
storage, transportation, March 18, 2016- date of notification of
processing and disposal of the these Rules
plastic waste either on its own ( EC to be levied @ Rs.10000/- per ton
or by engaging agencies or for 2™ violation and @ Rs.20000/- per
producers. ton for 3" violation)
(i) Penalty as per Section 15(1) of EPA
1986
6(2)(q) | Ensuring that open burning of | Person Burning plastic (i) Fine per incident of burning: Rs.5000/-
& 7(c) | plastic waste does not take | responsible for (i) Fine per incident of bulk burning
place plastic burning Rs.25000/-
Industries Above is minimum EC to be levied for the said
violation by the Local body. Local already
imposing fine to continue doing so; if the fines

19
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are more than the minimum specified fines as

per details given above

(i)  Penalty as per Section 15(1) of EPA
1986
8(1)(a) | The waste generator shall | Waste Waste not (1) Waste generator : Spot fine - Rs.500/- (I
take steps to minimize | generator segregated violation ); Rs.1000/- (Il violation) ;
generation of plastic waste Rs.2,000/- (Third violation & thereafter)
and segregate plastic waste at
source (i) Institutional Waste Generator: Spot fine

Rs.5000/- (I violation ); Rs.10,000/- (Il
violation) : Rs.20,000/- (Third violation &

thereafter)

Above is minimum EC to be levied for the said

violation by the Local body. Local already

imposing fine to continue doing so; if the fines

are more than the minimum specified fines as

20




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

per details given above

(i)  Penalty as per Section 15(1) of EPA
1986

8(1)(b) | The waste generator shall Not

litter the plastic waste

Waste

generator

Waste littered

(i) Waste generator : Spot fine - Rs.500/- (I
violation ); Rs.1000/- (Il violation) ;
Rs.2,000/- (Third violation & thereafter)

(i) Institutional Waste Generator: Spot fine
Rs.5000/- (I violation ); Rs.10,000/- (Il
violation) ; Rs.20,000/- (Third violation &
thereafter)

Above is minimum EC to be levied for the said
violation by the Local body. Local already
imposing fine to continue doing so; if the fines
are more than the minimum specified fines as

per details given above

21
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(iif)

Action as per Section 15(1) of EP Act

for violation thereafter

10(5)

As a transitory measure,

provisional  certificate  for
biodegradable plastics, shall
be issued by the Central
Pollution Control Board, in
cases, where an interim test
report is submitted, for an on-
going test, which covers the
first component of the IS
17899 T:2022
biodegradability given at Sl.
No. (i) or SI. No. (ii) of Table 1
or Sl. No. (i) of Table 2 of the

IS 17899 T:2022:

relating to

Manufacturer

Certificate not (i) EC to be levied @ Rs.5000/- per ton of
obtained biodegradable plastic produced from the
date of inception of the unit or date of
notifications of PWM Rules (July
06,2022 respectively) whichever is later
Not complying with 0] Cancellation of CPCB Certificate and

conditions specified
in Certificate issued
by CPCB

closure of Unit

( In_case the violation is found w.r.t raw

material used/ product manufactured,

EC to be levied as per violation of Rule

13(2). Penalty for non-compliance of

remaining condition shall be taken in

accordance with relevant section of the

22
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(ii)

(iii)

PWM Rules )

Penalty as per Section 15(1) of EPA
1986

EC to be levied @ Rs.5000/- per ton of
compostable and biodegradable plastic
produced for the period of violation or
from the date of issue of certificate
under 4(h) PWM Rules.

( EC to be levied @ Rs.10000/- per ton
for 2nd violation and @ Rs.20000/- per

ton for 3rd violation)

The interim test report shall be
obtained from the Central
Institute  of Petrochemical
Engineering and Technology
or a

laboratory recognised

under the Laboratory

Recognition Scheme, 2020, of

Manufacturer

Failure of
final testing
of the sample
as per
1S:17899

T:2022

0] Cancellation of CPCB Certificate
and closure of Unit

( In_case the violation is found w.r.t raw

material used/ product manufactured,

EC to be levied as per violation of Rule

13(2). Penalty for non-compliance of

remaining condition shall be taken in

23
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the Bureau of Indian
Standards or laboratories
accredited for this purpose by
the National Accreditation
Board for Testing and
Calibration Laboratories, and
they shall certify the bio-
degradation of plastic is in line
with IS 17899 T:2022.

accordance with relevant section of the
PWM Rules )

(i) Penalty as per Section 15(1) of EPA
1986

(i) EC to be levied @ Rs.5000/- per ton of

biodegradable plastic produced for the

period of violation or from the date of
issue of certificate under 4(h) PWM
Rules.

( EC to be levied @ Rs.10000/- per ton for 2nd
violation and @ Rs.20000/- per ton for
3rd violation)

11(1)

Marking or labelling. -(1) Each
plastic carrybag “plastic
packaging” and multi-layered
packaging shall have the
following information printed in

English namely, -

Manufacturer/
Producer/Bran

d owner

I. Cancellation of Registration/CPCB
certificate.

il. Fine Rs.2000/- (I violation );
Rs.5000/- (1l violation) ; Rs.10,000/-
(Third incident )

24
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a. name, registration
number of the producer or
brand owner and thickness
in case of carry bag and

plastic packaging.

b. name and registration
number of the
manufacturer producer or
brand owner in case of
multi-layered  packaging,
excluding multi-layered
packaging used for

imported goods: and

C. name and certificate

25
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number of producer [Rule
4(h)] in case of carry bags
made from compostable

plastic

the importer or
producer or brand owner of
imported carry bags or
multi-layered packaging or
plastic packaging, alone or
along with the products
shall adhere to clause (a)
and (b).

13 (2)

Every producer or Importer or
brand-owner shall, for the
purpose of registration or for

renewal of registration, make

Producer,
Brand Owner

& Importers

Registration
not obtained
Shortfall  in
EPR Target

(i)

EC to be levied as per EC provision for
Schedule-ll
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an application as per the
guidelines specified in

Schedule -ll in Form-I to

i. “The concerned State
Pollution Control Board or
Pollution Control Committee of
the Union territory, if operating
one or two States or Union
Territories”; or

i. “The Central Pollution
Control Board, if operating in
more than two States or Union

Territories”.

3. Misreporting

in quantity of
plastic
packaging
placed on
market and
use of
recycled
plastics

Not filling
Annual
returns
Submission
of False
information
Non-
compliance

of conditions

27
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stipulated in

Certificate

13(3)

Every person recycling or
processing waste or proposing
to recycle or process plastic
make  an

State

waste shall
application to the
Pollution Control Board or the
Pollution Control Committee,
for grant of registration or
renewal of registration for the
recycling unit, in Form 1l as
per the guidelines specified in

Schedule Il

Plastic Waste
Processors

Registration
not obtained
Misreporting
in quantity of
plastic
packaging
placed on
market and
use of
recycled
plastics
Not filling
Annual
returns
Submission

of False

1. EC to be levied as per EC provision for
Schedule-ll
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information
Non-
compliance
of conditions
stipulated in

Certificate

=

3(4

13(4) Every manufacturer
engaged in manufacturer of
plastic to be used as raw
material by the producer shall
make an application to the
State Pollution Control Board
or the Pollution Control
Committee of the Union
territory concerned, for the
grant of registration or for the
renewal of registration, in

Form III.

Manufacturer

Unit

operating

without Registration

(i) Closure of unit
(i) EC to be levied @ Rs.2500/- per ton of

plastic raw material manufactured from the

date of inception of the unit or date of
notification of PWM Rules (March 18, 2016)
whichever is later
(EC to be levied @ Rs.5000/- per ton for
2" violation and @ Rs.10000/- per ton for
3" violation & violation thereafter)

(iii) Penalty as per Section 15(1) of EPA 1986
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4(e )The manufacturer shall

not sell or provide or arrange

plastic to be used as raw

material to a producer, not

having valid reqistration from

the concerned State Pollution

Control Boards or Pollution

Control Committee;

Manufacturer

Raw material sold
to producers not
having registration
from SPCB

(1) EC to be levied @ Rs.2500/- per ton of

plastic raw material sold to unregistered

producers from the date of notification
of PWM Rules (March 18, 2016)

whichever is later ( EC to be levied @

Rs.5000/- per ton for 2" violation and
@ Rs.10000/- per ton for 3 violation &

Closure of unit thereafter)

Schedule-ll of PWM Rules: Guidelines on Extended Producer Responsibility(EPR) for Plastic Packaging

polluter pays principle, with

respect to nonfulfilment of

Brand Owners

Provi | Provisions Violator Violation Environmental compensation

sions

9.1 Environmental Compensation | Producers, Shortfall in  EPR EC to be levied @ Rs.5000/- per ton
shall be levied based upon | Importers & | Target in following (@ Rs.10000/- per ton for 2™ time and

types
1. Recycling

@ Rs.20000/- per ton for 3 time).

EC can be carried forward up to 3 years
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Extended Producer 2. End of Life as per EPR guidelines. 1
Responsibility  targets by Recycling
Producers, Importers & Brand 3. Mandated
Owners Use of
recycled
plastic

! Note:
1. Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the obligations set out.

The unfulfilled EPR obligations for a particular year will be carried forward to the next year for a period of three years. In case, the
shortfall of EPR obligation is addressed within three years. The environmental compensation levied shall be returned to the Producers,

Importers & Brand-Owners as given below, namely

0] Within one year of levying of EC: 75% return;
(i) Within two years 60% return;
(iii) Within three years 40% return,
After completion of three years on EC getting due the entire environmental compensation amount shall be forfeited.

2. ECcharges to be reviewed every six-months and to be kept higher ( ~15-20%) than the prevailing EPR Credit charges from market to
ensure that it acts as deterrent.
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4. Reuse of
Plastic (Cat
)

10.6

The Producers, Importers & | Producers,

Brand-Owners shall file annual | Importers &

returns on the  plastic | Brand Owners

packaging waste collected and
towards

processed fulfilling

obligations under Extended
Producer Responsibility with

the Central Pollution Control

Board or concerned State
Pollution Control Board or
Pollution Control Committee

as per pro forma prescribed by

Central  Pollution  Control
Board by the 30th June of the

next financial year

Annual returns not
filed

Notice will be issued for 5 days;

5000/ - for next 5 days
(Rs.10000/- for 2" time default and Rs.20000/-
for 3" time default )

Rs.10,000/- for next 10 days(Rs.20000/- for 2d
time default and Rs.40000/- for 3 time default )
Thereafter Annual Report to be Auto filed on the
EPR Portal and EC to be levied on shortfall, if

Thereafter Rs.

any.
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11.2 The Plastic waste processors | Plastic Waste | Annual returns not | Notice will be issued for 5 days;
shall submit annual returns | Processors filed Thereafter Rs. 5000/ - for next 5 days
after end of every financial (Rs.10000/- for 2" time default and Rs.20000/-
year by 30th April of the next for 3" time default )
financial year on the quantity Rs.10,000/- for next 10 days(Rs.20000/- for 2n
of plastic waste processed time default and Rs.40000/- for 3 time default )
category-wise as per Thereafter provision for certificate generation
prescribed pro forma on the shall be discontinued.
centralized portal developed
by Central Pollution Control
Board.
12.4, | 12.4: Central Pollution Control | Producers, Misreporting in | Increased EPR target and EC proportional to the
13.1 Board by itself or through a | Importers & | quantity of plastic| Penalty upto Rs 1,00,000/-
& designated agency shall verify | Brand Owners | packaging placed | (For 15t default -EC of double of application fees,
11.6 | compliance of Producers, on market and use | for 2" time default -EC of four times the
Importers & Brand-Owners of recycled plastics application fees and 3" time default -EC of
through inspection and eight times the application fees)
periodic audit, as deemed | Plastic Waste | Misreporting in| EC to be levied @ Rs. 5000/T of plastic weight
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appropriate. Central Pollution
Control Board as required, can
also verify compliance of
Plastic Waste Processors
through inspection and
periodic audit.

13.1: State Pollution Control
Board or Pollution Control
Committee by itself or through
a designated agency shall
verify compliance of
Producers, Importers & Brand-
Owners through inspection
and periodic audit, as deemed
appropriate, of Producers,
Importers & Brand-Owners as
well as plastic waste

processors in their jurisdiction

Processors

guantity of plastic
procured, EPR
certificate
generated

misreported  (for 2" time default EC to be
levied @ Rs.10000/- per ton and for 3™ time
default @ Rs.20000/- per ton)

34




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

as per the Plastic Waste
Management Rule, 2016

11.6: The pro forma for the
certificate shall be developed
by Central Pollution Control
Board. In no case, the amount
of plastic packaging waste
recycled by the enterprise
shall be more than installed

capacity of the enterprise.

10.1

11.4

10.1:The Producers, Importers
& Brand-Owners shall have to
register through the online
centralized portal developed
by Central Pollution Control
Board. The certificate of
registration shall be issued

using the portal.

Producers,
Importers &
Brand Owners
Plastic Waste

Processors

Submission

of

False information

Cancellation of Registration and & EC of double
of Application fees proportionate Penalty up to
Rs. 1,00,000/-

(For 2" time default EC of four times the
application fees and 3 time default EC of eight
times the application fees)

Do not

get
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11.4 : In case, at any stage it
is found that the information
provided by the plastic waste
processor is false, the plastic
waste processor shall be
debarred by State Pollution
Control Board, as per
procedure laid down by
Central  Pollution  Control
Board , from operating under
the Extended Producer
Responsibility framework for a

period of one year

registered on

Centralized Portal

EC to be levied @ Rs.5000/- per ton of plastic
produced from the date of inception of the unit or
date of notification of PWM Rules (March 18,
2016) whichever is later

( EC to be levied @ Rs.10000/- per ton for 2nd
violation and @ Rs.20000/- per ton for 3rd

violation)

10.1

111

10.1: The Producers,
Importers & Brand-Owners
shall have to register through
the online centralized portal

developed by Central Pollution

Producers,
Importers &
Brand Owners
Plastic Waste

Processors

Non-compliance of
conditions
stipulated in

Certificate

Cancellation of Registration

36




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

Control Board. The certificate
of registration shall be issued

using the portal.

11.1: All  plastic waste
processors shall have to
register with concerned State
Pollution Control Board or
Pollution Control Committee in
accordance with  provision
13(3) of Plastic Waste
Management Rules, 2016 on
the centralized portal
developed by Central Pollution

Control Board.

11.8

The Plastic Waste Processors
undertaking end-of-life

disposal of plastic packaging

Plastic Waste

Processors

Producers

&

Non-compliance of
Environmental

Norms

EC to be levied based on “Report of the CPCB
In-house Committee on Methodology for

Assessing Environmental Compensation and

37




Guidelines for EC Assessment for violation of PWM Rules 2016, CPCB

waste viz. waste to energy,
waste to oil, cement kilns (co
processing) shall  provide
information on an annual basis
as per prescribed pro forma,
on the centralized portal
developed by Central Pollution
Control Board. These entities
shall ensure the disposal of
plastic packaging waste as per
relevant  rules, guidelines
framed by regulatory bodies in
an environmentally sound

manner

Action Plan to Utilize the Fund”

(Annexure-V)
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(b)

Minimum & Maximum Amount of EC to be levied

The minimum and maximum value of EC to be levied for violation of specific

provisions of Rules (Refer Table 2 above) is given in Table 3. The above values have

been assessed based on the estimated range of plastic waste and the minimum

(20% for Producers/Brandowners/ Local bodies) & maximum estimated percentage

violation (100% for all categories) for the different category of violators

TABLE 3: Minimum & Maximum EC for violation of PWM Rules
Rule Violator Min Max Minimum | Maximum
Population Population EC (Rs.|EC (Rs.
per per
Annum) Annum)
6(1) &7 Village 1000(avg.) - 5,000 50,000
Panchayat
Cities & | 5000 99999 50,000 2 crores
Towns
Cities & 100000 999999 5 lakh 10 crore
Towns
Cities & >1000000 - 50 lakh 1000 crore
Towns
Rule Violator Min Capacity | Max Capacity | Minimum | Maximum
(TPA) (TPA) EC value | EC value
(Rs. per|(Rs. per
annum) annum)
(At first | (At third
time time
violation) | violation)
4 (c ), 4 |Producer , |50 100000 0.05 200
(d), 4(f), | Brand
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4(i) , | Owner,
13(2),13( | Importer &
3) Plastic
waste
Processors
13 (4) & | Manufactur | 60000 4500000 2 crores 500 crore
4(e) er

5.0 EC charges for Delay in EC deposition

The Environmental Compensation Charges and Financial Penalty shall be deposited by

the violating facility within the stipulated time period specified under directions issued by

CPCB/SPCB/PCC. In case, such facility does not submit the same within the stipulated

time frame the amount will be exponentially increased as per details given in Table 4.
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Table 4: EC Charges and Financial Penalty w.r.t. non-timely submission

SI. |Amount  Deposition time| Environmental Compensation and
No. period Financial Penalty Amount
1. Within _one month from the| Original amount with interest @ 12% per

stipulated time period as| annum for number of days delayed after the
directed by stipulated date of amount deposition
CPCB/SPCB/PCC

2. After one month but within 03| Original amount with interest @ 24% per
months after the stipulated time| annum for number of days delayed after

period as directed by one month of the stipulated date of amount
CPCB/SPCB/PCC deposition
3. After 03 months a) Closure of unit/facility

b) Seizure of trade documents

c) Action as per Section 15 (1) of EPA
Action, as applicable, to be taken by Local
bodies for Clause 8(1)(a), 8(1)(b) and 14(1)
and for the remaining clauses action has to
be taken by the concerned SPCB/ PCC/
CPCB

6.0 Modalities for Expenditure of EC funds:

As per provision 9.6 of Schedule-Il notified through Amendments to PWM Rules dated
February 16, 2022 “The funds collected under environmental compensation shall be
kept in a separate Escrow account by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee. The funds collected shall be utilized in

collection, recycling and end of life disposal of uncollected and non-recycled or non- end
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of life disposal of plastic packaging waste, on which the environmental compensation is
levied. Modalities for utilization of the funds for plastic waste management on an annual
basis would be recommended by the Committee for Extended Producer Responsibility

implementation and approved by the Competent Authority in the Ministry”.
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No. 459] NEW DELHI, THURSDAY, AUGUST 12, 2021/SHRAVANA 21, 1943

T, A 3R TAGTY IRAAT AT
feg=T

T2 feeett, 12 avrea, 2021

qr.F1.[A. 571(3).—AriRes sraforse yeee 9w, 2016 FT Herre F4 F fory 9ed & T,
AT | ATER=AT HeaT Ar.FLA. 169 (3) T a1 779, 2021 § &7 =7\ yaridq & v
, fSaw 37 a9t @ &1, ST 39 FEEt & yariEd g 99§, 3Fd T AW #i siafate i arel Teae
FT T ST T ITAH FU S it Ar@ | q75 o it srater & {ae e i game |t &

T

3T, IFT T AFHT T AqTASS FA G709 1 T(QIT STar Hf arg 11 919, 2021 Fr
IqTe FATS e AT,

3T, IUgad AT & WAL TTed el S AT 9T Hx 1T LR g0 a670F &9 § fa=r
T S

qd:, AT Fea 1T TR TATFLOT (FTEAT) ATATTH, 1986 (1986 FT 29) T &T=T 6, &TIT 8 3T &TIT
25 ZIXT Y& ARRIT &1 TN Fd g0, TAgT WTeedh aferee e Fa9, 2016 § gergs e & o
et Aas aamr §, aaiqQ-

1. (1) = F=HT %7 "9iereq a1 wATite® sraferee yare (Forrer) H=m, 2021 g7 2l
(2) & TSI § Ik THRTH T AL FHT T G|

4497 G1/2021 (1)
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2. wATeed Aeree yaeg| 9w, 2016 (S9H THS 99T 39d HAAT &I Fgl 147 7) §, Faw 2 4,
ST-FTw (1) ®, “SEATaEl” 5% F IAT “HIUE TTHI, TATREH AT THERLHAT ([TH9%%, He-
THERLTRAT SA113)” R HAHATAT AT STOAT|

3oq At 6, Fa 3 8 -
(i) @< (T) % 9eATd, Meforiad e sta:eaaa T ST, o -

‘(@ F) “foT g wTiRe® S — F ATHAT g ST ATHF ATAT THA SATAT THTAAF AT FIT TFH-AT T2
TU SITed AT Hrea<l 1 aqal (3T ffed Thent gmr) it wrtees #f ofie T2ar 99 A & w9 o
T g AT g AT o oRT 37 “FoAT g F9=” | ATHIT & e UF q9ad 7967 [=ar g ofie
STT #rer weATEee wravl, foee gu wATieedh Tar wriees 6l (e & 97T STaT &;

(ii) @< () F T, AT @2 T EITAa AT ST, 3747 -

‘(T F) “TATIREF ATrTE TEHERL — | AT g oEw wrE Ut gt e g wrted sratase #iy
T START, TAAH, HS-THEHLIT AT 90 IATT | TRAdT & FAST & (o7 Jaterd ham Smar g,

(iy @@= (%) F veATq, Mot g sq:enfua BT S, i -

‘(F F) “Tehe TN ATReH T qAT aeq” H1 A4 § — SEE TATeeh i 98, e MIer srerar FaaH &
TE 3 Ua gl A o (70 U a1 gl ST AT ST 2;

(F @) “IHTHE AT’ § ATHIT g SoH UAT wliiee® S T Fid 9 Aqaadid €9 F FH3T gl SaTl g
Y TAfrT =9 At ST | 981 9T ST 9T 2

(F ) “THTCATREE” & AT 7 S AT WA Teh ST T FIA 92 7¢H g ATAT ¢ 3 38 qffed A< §
FTAT ST T T &

4. Iaq Faai |, w4 o -

(F)  SU-FEE (1) H, - (i) “SATdHR AT eTeaT o T 9¥ AT, WSRO 97e] ¥ ST,

(ii) gT () §, “OFTT HISHIA T HIETS”, el & T U, 9% Aihe, AAL 3T Fvss “30 FHarmax
2021 & TAgca? AT &l HieTs o 31 T, 2022 & UF &7 &9 (120) AThA 6l qlere” 0 @
ST

(i) @@= (), “FLT A, TR AT, ‘T AEG MR ATt R AT,

(iv) @< (), “FdrEe TT ATReE HLl S9N, a1 6 qTE, “AT T& IT A1 9751 qrate oy ST,

(v)  EE (F) F T, Mefortad @€ siaeamiud & S, s -

“(=7) 30 foawaw, 2021 it A & F-FAT gl TATEEh il o1 60 ITH I a1 HieX (STTAUH) | FH A5l
LR

(@) I9-F=H (1) F Fe=Ta, Aetated I9-Maw siaearaa BT ST, o7& -

“(2y 1 JaTE, 2022 FF AHE H I Fersid S @eEard T ieersdd aeqell aigd Hoed UaHhd-
TART-CATIR e Feqal o A T=HToT, ST, AeTeor, fErawor, fht siw 9= &1 oy T Srosm:-

(F) wATTRe® Reah T TAT 929, T[EATR & (o7 et it SR, wirfees & A2, F3 e, srzeshr #ir

AT, Tt (F|taer) Y aemady ara;

@) e, F:9, [, e, 79, T0F, T, ¢ 59 Feadd, Wors & el & Ta-Rg dued a1 T e
FTAT TheH, =0T FTE #li BRE Tehe, 100 ATSHIA & FHF HIeTs aTol WTieedh 1 Tre T 9, e

(3)  SU-FEH (2) (@) F 3UTEH, FAIES TT TATIeeH & a1 gs aeqall T¢ AN A5l gl
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(4)  =H AT F q1E FT 0, AT 9ffe AT THE TR 6 GIRdT a7 wriees offe s ag-ued i
THRORT T a7 FAT ¥ qfereersia Y BEara qifeeersis, aeqsi aed UHd TAR & Wifeed &
fafawtor, s, wveron, g, fEr s st & [fvg w1 % @9y §, S i T oA oft
ATELHAT, T ATATAAT o THTT T ARG F TH qT hT AT THTCA g oF T9ATT AR g

5. 3o At ®, w5 9, su-ffew (1) ®, @ue () 9 #2000 36T F T 9T 42016 T@T ST
6. IFT Fawt, o, Faw 6 #, su-fAew (2) ®, @ve (%) ¥ et Mwfertea gve sig-varfua
STTURT, ST

“(% %) TS FAr o6 =7 77 gentera [H=et F Ul F7 Squre AT o)
7. I et & Faw 7 9, su-ffem (1) 9, @ (%) F ge=ma Aetofeg gve szt Bar
STTURT, ST

“(& ) giAtera war B =7 Tor genterd Fawt & Susdt 1 e o s

8. IFT Fawt |, B 9 #, su-fRaw (1) ®, “"etea e MeE aeat & gedra, “g9 At w
AT THI-THT I T 0 7T RS & A8 968 e T ST

9. e 11 ¥, 3w (1), -
(i) “woATi®ee FLT S oreal & q9ATd, “weATiRes AT orex sia AT fhu ST,
(i) @< (F) # “FAfFEET a3 F T99Tq, “IATEF” AT ST TATH” 958 SIS SATUH, ST ST o
9Tex o aTg, “AT S * TATHT GTLT ITANT TATIREF UfanT” oreq S eqTiua fohw ST,
(i) @<= (@), “Tg-oxa T AT oreal & AT, “HETad AT & oI SUART ag-uwa i gt
T B s eAria fara ST
(iv) @ (1) |, “ATH 3T THTTI H.” 9Tea1 F G997, “IedTEH 1 S &qToq T S
10. faa 124, -
() SU-FF=w (2) ®, “sqfe S aeai F TATE, “U¥ Giaay AT Aoy aex dqEAamg o
ST,
(i) ST-FF=w (3) ®, “oAqTrse SA*" =&l & T9HAT, “IT Iiaay a7 [y sz dq e o
ST
1. = 13, § Su-faw (1) ®, “Hafed 99 TsaeT” qeai & 99T, “AT Huid Igu [EEr e
Faeqriug &R sroem

[T €. 17-2/2001(49TE)9Te [-UATaUHE]
LT 9T TRTETE, ST afaa

feoqun o Fam, TR o OSTIE, SETET, I-11, @ 3, 39T (i) § ArALA. 320(3) ariE 18 w9,
2016 T YT 3T 0 o 3 qeqe=Ta A0 ATeg=aT §eaT Aa1.%.19. 285(37) airg 27 91+,
2018 = gTer Terrae AT T am
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 12th August, 2021

G.S.R. 571(E).—Whereas the draft rules to amend the Plastics Waste Management Rules, 2016,
were published in the Gazette of India, Extraordinary, dated the 11th March, 2021 vide notification number
GSR 169 (E), inviting objections and suggestions from all persons likely to be affected thereby within a
period of sixty days from the date copies of the Gazette containing the said draft rules were made available
to the public;

And whereas, copies of the Gazette containing the said draft rules were made available to the
public on the 11th March, 2021;

And whereas, objections and suggestions received within the aforesaid period have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6, 8 and 25 of Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules to amend
the Plastic Waste Management Rules, 2016, namely :-

1. (1)  These rules may be called Plastic Waste Management (Amendment) Rules, 2021.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules,2016 (hereinafter referred to as the said rules), in rule 2,
in sub-rule (1), after the word “Importers”, the words, “brand-owner, plastic waste processor (recycler,
co-processor, etc.)” shall be inserted.

3. In the said rules, in rule 3,
(i) after clause (n), the following clause shall be inserted, namely :-

‘(na) “Non-woven plastic bag” means Non-woven plastic bag made up of plastic sheet or

web structured fabric of entangled plastic fibers or filaments (and by perforating films)
bonded together by mechanical or thermal or chemical means, and the “non-woven
fabric” means a flat or tufted porous sheet that is made directly from plastic fibres,
molten plastic or plastic films;’

(i1) after clause (q), the following clause shall be inserted, namely: -

‘(qa) “Plastic waste processing” means any process by which plastic waste is handled for
the purpose of reuse, recycling, co-processing or transformation into new products;’

(iii) after clause (v), the following clauses shall be inserted, namely: -

‘(va) “Single-use plastic commodity” mean a plastic item intended to be used once for the
same purpose before being disposed of or recycled;’

‘(vb) “Thermoset plastic” means a plastic which becomes irreversibly rigid when heated
and hence cannot be remoulded into desired shape;’

‘(ve) “Thermoplastic” means a plastic which softens on heating and can be moulded into
desired shape;’.

4, In the said rules, in rule 4, -
(a) in sub-rule (1),—
(i) for the words “importer stocking”, the words “import, stocking” shall be
substituted;

(i) in clause (c), for the words “fifty microns in thickness” , the words, figures, letters
and brackets “seventy five microns in thickness with effect from the 30" September,
2021and one hundred and twenty (120) microns in thickness with effect from the
31* December, 2022 shall be substituted;

(iii) in clause (h), after the words, “carry bags”, the words “and commodities” shall be
inserted;
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(iv) in clause (h), after the words, “compostable plastic carry bags”, the words “or
commodities or both” shall be inserted;

(v) after clause (i), following clause shall be inserted, namely: -

“(j) non-woven plastic carry bag shall not be less than 60 Gram Per Square Meter (GSM)
with effect from the 30™ September, 2021.”;

(b) after sub-rule (1), the following sub-ules shall be inserted, namely:-

“(2) The manufacture, import, stocking, distribution, sale and use of following single-
use plastic, including polystyrene and expanded polystyrene, commodities shall be
prohibited with effect from the 1% July, 2022:-

(a) ear buds with plastic sticks, plastic sticks for balloons, plastic flags, candy sticks,
ice-cream sticks, polystyrene [Thermocol] for decoration;

(b) plates, cups, glasses, cutlery such as forks, spoons, knives, straw, trays, wrapping or
packing films around sweet boxes, invitation cards, and cigarette packets, plastic or
PVC banners less than 100 micron, stirrers.

(3) The provisions of sub-rule (2) (b) shall not apply to commodities made of
compostable plastic.

(4) Any notification prohibiting the manufacture, import, stocking, distribution, sale and
use of carry bags, plastic sheets or like, or cover made of plastic sheets and multi-
layered packaging and single-use plastic, including polystyrene and expanded
polystyrene, commodities, issued after this notification, shall come into force after the
expiry of ten years, from the date of its publication”.

In the said rules, in rule 5, in sub-rule (1), in clause (d), for the figures “2000”, the figures

“2016” shall be substituted.

6.

In the said rules, in rule 6, in sub-rule (2), after clause (a), following clause shall be inserted,

namely: -

7.

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

In the said rules, in rule 7, in sub-rule (1), after clause (a), following clause shall be inserted,

namely : -

8.

“(aa) ensuring that the provisions of these rules, as amended, are adhered to;”.

In the said rules, in rule 9, in sub-rule (1), after the words, “local body concerned”, the words “as

per guidelines issued under these rules from time to time” shall be inserted.

9.

10.

In rule 11, sub-rule (1), —

(i) after the words “plastic carry bag”, the words, “plastic packaging” shall be
inserted;

(ii) in clause (a), after the word “manufacturer”, the words “producer or brand-
owner” shall be inserted, and after the words “carry bag”, the words “and plastic
packaging used by the brand owner” shall be inserted;

(iii)in clause (b), after the words “multilayered packaging”, the words “excluding
multi-layered packaging used for imported goods” shall be inserted;

(iv)in clause (c), after the words “name and certificate number”, the words “of
producer” shall be inserted.

Inrule 12, —

(i) in sub-rule (2), after the words “waste generator,” ,the words “restriction or
prohibition on” shall be inserted;

(i1) in sub-rule (3), after the words “waste generator,” ,the words “

restriction or prohibition on” shall be inserted.
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11.  Inrule 13, in sub-rule (1), after the words “Union Territory concerned”, the words “or the Central
Pollution Control Board” shall be inserted.

[F. No. 17-2-2001 (Pt)-Part I -HSMD]
NARESH PAL GANGAWAR, Jt. Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (i), vide number GSR 320 (E), dated the 18" March, 2016 and subsequently amended vide
notification number GSR 285 (E), dated the 27" March, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOKKUMAR Do 20310512 325747 10930
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T, A 3R ST TREd woa
St

T2 foeett, 17 fBdaw, 2021

qr.aL M. 647(s1) —Fq: ATReF Ao Fared 7w, 2016 T 931G, a9 T AT THadd
HATAT ZIT ATA=AT FedT |17+, 320 (31), A" 18 97+, 2016 FTeT SAfergf=ra fhar 73 =,

Saq =t & 9w 4 % Su-FHEw (1) F @ (@) § suray ar mar g & queEtea wies &
AT w0 O a1 EEhha wTiees o MHd Il FT SUART Gohld @ I7 T TRT @1 9279t &
TUSTIOT, A, Sarer AT T 3 forg /gt & s,

GTT AT 3T ATF ATAaH, 2006 (2006 FT 34) g ATAAH g SEwT 3297 @rer & gataa
FTAAT H IRdT T& FIAT 37T Gy qriT & o @se sraria amd Hfawta F3ar q=m 396
T, woeor, B, @FT 6w g & Rt s 997 /e a9 & oo gefem s
TATEATL T G i ITASHAT TR FHIAT 3 I AT AT 3Tk AU RIS ATAAT T I Flel
% ForT ATt |Ter qaT 3% AT ITTEH0r T TT94T FA4T 8,

qq: oG, FerT LR qAEr (F2evr) Faw, 1986 F Faw 5 % su-fAaw (4) F vy afea
qATaTor (F2eqor) srferfaa, 1986 (1986 T 29) #FT &T<T 6, &TT 8 3T & 25 FIT Tacd fFAT FT T

5340 G1/2021 Q)
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FIA U, SFT =W % [FF7 5 % I7-F477 (3) F @ (F) F Tgd AMCH Hl A@LAHAT Hl ATF (2d § qH
A F TLATA, TAG GIT TATEeh Aq19ree Faed =AW, 2016 H ¥ qered F3 % forw Hefortaa Hae
FATAT &, AT -

1. (1) == et & gfereg /T wrfees sraferee syeree (T dena) A=, 2021 21
(2) TSI H IAF TR 6T ATEE HT T g |

2. wTRReaw afdree yauw Faw, 2016 ¥, w4 ®, su-fFaw (1) ¥, €@ (@) F v W Aefefea
< TET STUAT, 37T -
“(@) qAEtha wTreed o HT F7T o9 A7 9, Aleha wreed d [iHd Scaral &7 ST bl
G A7 9 TR QT 9211 6 WS, dgH, Taed AT Jf&ET & o Fed = @rer 27 367 996
TTTERYOT G T g7 3T AT ATafaaw, 2006 (2006 FT 34) F dgd SULFT HIAHI 30T
= fafaaae & gy § S sfeg=ar & et B6am ST ahar 2571

feoqur: qor At #r srfegEET "@ear aran. 320 (3), aE 18 AT, 2016 FRT AA & oI |
TERTIAT TR AT AT S Jeq9=ATq ATSg=aT §&a1 911, 285 (31), ariE 27 |1+, 2018 5T
TeTTrera FoRaT 3T o7 oY 38H o\ "erreae Afeg=mT Jear ..M. 571 (), arE 12 397,
2021 g T mm

[T, 17/17/2021-TFUHUHE]
LY AT WA, HLFT q=a

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 17th September, 2021

G.S.R. 647(E).—Whereas, the Plastic Waste Management Rules, 2016 were notified by the Ministry
of Environment, Forest and Climate Change vide notification number G.S.R. 320 (E), dated the 18th March, 2016;

Whereas clause (b) of sub-rule (1) of rule 4 of the said rules provides that carry bags made of recycled plastic
or products made of recycled plastic shall not be used for storing, carrying, dispensing or packaging ready to eat or
drink food stuff;

Whereas, Food Safety and Standards Act, 2006 (34 of 2006) is an Act to consolidate the laws relating to food
and to establish the Food Safety and Standards Authority of India for laying down science based standards for articles
of food and to regulate their manufacture, storage, distribution, sale and import, to ensure availability of safe and
wholesome food for human consumption and for matters connected therewith or incidental thereto;

Now therefore, in exercise of powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act,
1986 (29 of 1986), read with sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986, the Central
Government after having dispensed with the requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said
rule in public interest, hereby makes the following rules to further amend the Plastic Waste Management Rules, 2016,
namely:-

1. (1) These rules may be called the Plastic Waste Management (Second Amendment) Rules, 2021.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016, in rule 4, in sub-rule (1), for clause (b), the following clause
shall be substituted, namely: -
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“(b) carry bags made of recycled plastic or products made of recycled plastic can be used for storing,
carrying, dispensing, or packaging ready to eat or drink food stuff subject to the notification of appropriate
standards and regulation under the Food Safety and Standards Act, 2006 (34 of 2006) by the Food Safety and
Standards Authority of India;”.

Note: The principal rules were published in the Gazette of India, vide number G.S.R 320 (E), dated the 18" March,
2016 and subsequently amended vide notification number G.S.R 285 (E), dated the 27" March, 2018 and last
amended vide notification number G.S.R. 571 (E), dated the 12" August, 2021.

[F. No. 17/17/2021 -HSMD]
NARESH PAL GANGAWAR, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  A| Ok KUMAR oaciiss ooras
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ETETIOT
EXTRAORDINARY
AT | |—EvE 3—I7-T7E (i)
PART I1—Section 3—Sub-section (i)

grfee T THfaT
PUBLISHED BY AUTHORITY

. 131] 7= faeeft, AT, ®E 16, 2022/9TH 27, 1943
No. 131] NEW DELHI, WEDNESDAY, FEBRUARY 16, 2022/MAGHA 27, 1943

TN, 9 AL TAag qTRAGT HATA
CIEE Ll
2 faeett, 16 weady, 2022

ar.&.R. 133(37).—FT AT, gATaor (Fveqn) srfarfeaw, 1986 (1986 =T 29) it €T 3, &
B, ST 8 ¥ &TRT 25 FRT Y& ARl &7 TN Fd gU, TTees JafUg Jaaa =9, 2016 FT T
Terrerd e o for fAeferiad Mas et § o9iq -

1. (1) = f9==T =7 wifereq 979 wATieed Aqfqg are T (Forrer) ==, 2022 2

(2) T TSIIA H THIAA sl qTE F AL g
2. AT AATE Taed =aH, 2016 (Rieg T8H THF 79970 IFd (H9H Fgl 71 ¢) & Fa7 9+
U= (1) & ‘=9 FFHT & favd a8F-909T 9T SR 0 70 fGenEaet F Sqa a5l & T\ 9%
IgHET-1| § fAafAtase e Mder F san as8 T ST
3. 3o AT H, SAqHET-| % T, FMEteted SqgEt i e S Srustt, s -

-1
(77 9 (1) 78)

wfRes T F R faeaTiRa saaes saeRc g9t fRarfAser

1119 GI/2022 1)
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1. L GE

(1.1)  9FTET, a9 3T TG TREad HAAT (T URued ), (R 2898 306 T997q HATaT Fgl
TAT ) 7 18 AT 2016 T WATIeeah AT Waed Haw, 2016 & Afag~a rar oM 3«7 7 8 o719,
2016 T 319 e weaw ==, 2016 1 A segf=a fBFar am 4fF wrftes smforg o9 smfare
fRea &, zaferw a1 S o o & worrfRes afarg F yerem a7 @ 2 2

(1.2) woATiRee rutore yaaw =, 2016, wTeash Jafry Ieqsr FLA qTAT I TATIREH AATAT FH Icq
FH FA, TATREE AT FT 7 FeATH, HT IT T AIFAT FT AT AT FATHT w2 e =i
AETT AYTAT FT HIGT T AAT a0 g1 T Fgw wnfees sty & wyae F oo e [ewrd, am
THATIAT, ATTAY ITTH FLA ATAT, GaeT Tharall siT Tgel-9edt aredl & Scavariaeal &l ot Swamfod e
2l

(1.3) wrfRes® suforg wegw =W, 2016 7 wriees FfonT sraforg  d@wgwr e @=sw & o
IeqTE, ATATAF, i FaTdT 9 fAeaTia saares saeartae (Rearfa saares) st 81 fAearia somes
SR (FREaTd STITas) TA-STHITRT 3iT T97 ITHITHT & TATIeadH TehioivT I FHT 9¥ AR R

(1.4) 7 fRRenfager FAEqa Scmes STRETRAE * FATEAA & o0 TET Y9 F3d gl fEeara
ST IALaTdea (Reariia Scames) & I9Tal Fateag" & forg fReamfader Scaresl, smamdeht, e
TATTHAT, Feald TGO I a7 37 Ts7 wguor F2=r a1 a7 swguor er afafast, E=snorsarst
ST STTrY THERTuRATall il SHaTel 3 Icavariaal wl HeTid Fed gl teh Aqfre gaee [,
2016 7 T T TRATITE =9 fRenfaden # & w7 & Sfeafed g a% an] grdf 2|

2. e gry iy v

T feerfacer aarme st & A0 g EEaTia Scred STaradl o Sefdd 9o e Teearet & 3T
fremfAent 3 | STI=T STEAm

3. R

(F) “ST-TATHHU T TATRES” T FHAETA TATeesw o 9w VAT wATieesh A8 g ST AT qTF 5730
BT ATAFHIAT AT Feai T TGO AT T T THINO HIFRT T ATATAT Fd g0 Hls ST ATH(
wATreea, I7 397, fatorse a7 furea saferse, S+ afage saiawei wamE 924 2, gre &7 fEttes
auaTiafat & afiasft watawei (vaefa a1 S« ) aRfFafaat & Sfew wiFars grr ot sEswar i
TIRAT | gIehe 1T &,

(@) "srie T & vaT =iRE a7 Fuet af i g S R TS e saer ar s e & w1 awg a=ar
e

(M) "FE T (wrrfRaw THERRT F Ff 11 F siaeta o qTer - " 5.1 (1)) F AT qrRdt AT w9 g
el AT TATIEC S ATHAT & I o7 ATHAT 8, AT 39 a&galt &7 of 9 A7 FFaia &30 & 29T |
STANT 2T STTaT &, S8 &89 o ST it g gt &, g S897 UH 97 o7 951 8 ST GRS &1 Uh
ST 3T T S\ STIRT A | T8l /I [ Tt < &7 77 8

(F) "THT FFAE g 9 Adem" F ST IcATed F U wrfResw oty # IuAET A Af I g i

TEH Tg-STHERO (9 HIHe gl #) AT (AL H O T ARA T TS HRE 6 QT % T q86
AT o7fe 3 forw START e AT oot g
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(z.) "R SamEs IaETAe (SH)" ¥ STITE F 0T a9 T TATGC0 % Jha Taa+ & o
T ICATEH T IcALETAA T8I &,

(F) "AATTE" F qg SAh ATHAT & ST TATRh Toh(oT IcATE IT TATIEEh TeRToNT AT Ll o7 IT oo g
TR TSR AT werTfeee ofte o7 Tt avg F SUTET T A= HAT

(F) "wred” ¥ UHT ATt AT g SEH UF qaeds ued F ®Y H UF IF agAd il g o
i Tegf et Ie ST STHT ag-aTaiT gral

(3) “wariRes GFRR O Afv= a8 & ot & geer, sReaw, ST s aRagd w9 F o
TATIRE T TATT ek IATAT TS TR {oT AT AT 2

(31) "wATTREe Sfte” | UHY worfRes ofte srfesa 8 S wrrfRes & aet ofte 2T €;

(3T) "wATIREE AT THEHLUHRAT" T FoAT o (10 TATTeah SAATAE T ITANT (AT | FofT) 37T T8 I
(Taferg & ), S FFAIeeT § qREfdd Hed § o9 [T=h0rhal eiT JeTd iesd gl

(%) "gA-STHIFAT TATREH FhToRT STATAT" | TATIReH TohionT & AT F =707 # Rorfe a1 BFwTe % &9
H IoT TATREe TohToRT AT T ICATEF & A TAH-STINTRAT STHIFAT A TATIREH Th{o T 6 Tgd &
TEl TEAFA He 3T el Flgd AT i ThToT o ST JcTv TATT e TehfoiiT STATATE AT g

(3) "TF-STHIFAT TATREH TehfoiT AUTASE" F STAH-ITANTHAT STHIFAT FIT THhORT &7 ST=ad ITINT
QT 0 AT O AT TS 6 o0 i stferd J=ANT 7 60 ST o 9991q I0a wATieed GehfoiiT
Fferse sfava g

(%) "STATIH" T FLT SR AT A AAL Toh{oRT AT TATRe offe a1 THT aTg & AFHIT 7 e § a7 A<k
ATITT & ST THH TRISNT T FE Al AU & o0 ThiRT F o wriees offe 31 q9m arRft a1 A1iees
ofte AT A TRfSIT | a9 FaL T ITINT 4T a1l SN AT ATH ATHA &,

(7) "TTHROHAT I HEATT § ST AT STATAL F [AAFIT 6l ThaAT | A1 g3 &,

() "qARHO" T - TATIEeeh AL Tl AT IATE T T HTA H AU IHTET 6 ITATEA 6 [0 Faeae
FT TR st 2;

(T) "qT: ST & FHET aw AT qEEA AR F R | SH IRed AT AT v IReT F for awq A
HEEAT AT F FAAT ST AT S Ha g

() "I AT T STANT" F AR wATReH & a9 [AAha wrteed &, et sbrar & w5
AT o &9 § ITANT 77 797 319 €

(F) "ot e & watawer ©F 32 & grfera Ofq § wftes safirg 7 §ugor, W, Thaed § w4,
T START, TAATH, [0, FTE a7 A7 e Faar A3

(&) "AIFAST A HoT" T Fo1T IeATad F o0 wATiees Aqfrg 7 ITANT FLAT ATHIT 8 i T80 98-
ST (3 T WET #) e 21
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4. TETHT THTAT
Raferiaa Sareat i fearfia Ioames Tt o7 =0 STTR=AT & STl & avid Tar STTuT S
(i) TR TohioT o Icaras (H);
(i) =T AT AT e TeRioT /AT AATIAT SCATET %0l TATTee GehRfoT T SATATAF (3ATS);
(i)  wT AR (FTe) SEE TE AT ewid [ AThed T quIHTRe [ GaT gE@dr
oTfee 8, ST q&d, o, 3fiT Heaw AT HATAF, WG A¥FY & AFES] & Aqae g&H,
T, 3T HeAH 3R F 94 2l

(iv)  wATfeee ey THeheurshal
5. TR Saes i it =
(5.1) ot wartees TeRonT Fife faearia Ioames T  said sl 2,

(i) e
& TAT e TehfoiT
(i) it

e o A7 gedierme (RS e Y wrfee® & a1 uw | ffed oww) fir T T reed
ForforT, TeTrees ofie a1 FHT AT o7 woriead ofic F 99 Fa<, F G, TR 99 AT 9TS

iy HfE
A AL TATIREH TehfoliT (TATIEEH i T H FH UF Gq AT TATIReH T o+ qTHIAT T 77 o
FH TH I7)

vy ®fIV

TRl o forw sgera weATfRes <fte am S|T STt o Te-8Te FFIecad wTieed & a9 il o
(5.2) wTfRe® TSR & wey H faearRa Saares e fasnfacer & Muforfe afae €, sfq:
l. KGHEEEIL
. g
N, =TT wATieed STl &1 ST
IV. 8T a9 {97 g 9¥ A
6. e

6.1) (%) Rufrfea demd F=h s FEEr 9 g Rl Fea e ) ASEdEa gt

(i) s ()

(i)  wrETaE ()
(iiiy =T T (Sre)
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(iv)  wATREee ST o THEROTRdT ST (F) TH=HT, (F) ATAT F HSAT, (T) AT T 9
FATH AT (iv) TR FEITRaT F 19 § o0 2,

(W) IeITEF, ATATAH AT qTS FATIHAT (TF T T TSAT | FTH FT 1) AT AT ATTAT THERLITHA AT
T TSI HT0T T TGUOT (A0 A€ AT TGO (HF=07 AT FIRT e i S0 =707 e gy faetaa
AT eI ScaTa A Ted & ATedH | haT STua| 3caTae, AT ST Ji€ TarHai (27 Tsaf
o TS H HTH FT 1) FT TASTEE R e TGIT (HFA0 TS GRT gl d TG0 HA=A07 a7 g7 ot
FRIHd EEATd ScaTas Scaalded Tred & "redHd | T ST

(1) = fRenfaert & TATAT B % TeAT Rt ad 9T § 94T SHaqT % FA S AT a9 § e §
AY IATE! FT IATLA ATAT THISAT F G99 § I [AEqTia IcaTes® Scaialidcd d&d $iI areadiu 3Tt

FY T AT
(6.2) WT (6.1) F AV A ATAT HEATU eI TGO =07 1 F1e7 A f¥a atqerrss Farha aed
* HTEAH § TOTELIR0T IT TohU faT &l sqaamT 981 i

(6.3) ®T (6.1) F AT AW ATAT HEATT Fea 1T IO FRF707 A1 T FAh ¥ AtAerre Fefeha et
= HTETH | ATH TOTeeohd (Rl WT THTS o AT AT Al Heil|

(6.4) UH AT, SHH Tg 9T AT ATHAGTRG AT 1At 2 & siFared 9red a7 Terediad T TaTe
7 AT IeaTee Icavarad fRermaaent & srefie TeEeenor Fard T80T Tad FAAT &f & AT TFLAFT
T Rt g a1 fAfafafds aqt & srqurers § g sAafiaar arft 7 21 5 @ee g, a9
UHT ZTS &1 TSI 0T, aTs 1 UF Aq9Y (U ST & AT, Tk a9 o0l TaTe & forg Fiased 7 &aT
ST TR, ST TR aiasea w2 foar 1T g, sfasgor &t stafd O 947 TS wiar
ERERE FAREL]

(6.5) (% =< &7 @2 (6.1) H Ifcataad U & A& ST-HITE H AT g, qT UHT HEAT IT TAF 39-
FITEAT o e AT & TREEHA gt SHh SAATET, UH AT H, g 9647 il @< 6.1 H Foataa uh
TITT IT-FITE T TT-TT TSAT H THISAT 3, A7 37 SHISAT T T ST F TOMEhd (AT SITUAT| a9,
UF ST | Uk ITRIE F T Fael Ueh TAOTELIhe0T i ATl RIT, A o, Uk Tq § Uk & ATerh
THIAT BT il Tg TEErwo, T4 fRem=eet F AT, 36 3297 & o0 Feald Tguv == a7 T
ATEHAT ATAF FATAT TRAT F SATETT R

(6.6) TIIEEHTT FTd THA, TEATAT T U TEAT, TG HEAT, FFAAT AT HTAEUA AT 37T AT
AT Y WITEFd st AT WA % 99 HedT 3T TIT FUTerd s ST a9 ATHHT TaTT FHA]
g

7. TR STuTes SR ¥ forw w7 3} SuTe R, STt i) ST warfat i areaany

(7.1) ITHTEHI, AR ST A7 F@THAT & &0 GEaria Icames Scaearaa a&d Hife-ar Heihid
fopy ST
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(7.2) SwaTEs (47)

(F Feaia sares sawiRa da (Suey & 3eTgr 1 9 3 3€)

Hifew o (Tt et & arr qen e a1 Bxf aut § =h 78 wnfRes T amsft (@ ife-amw) #1
S Aot 2T () TR foeer &1 B oot § qa-saehr wfees GeRfor srafers & sfea | @@
ST ST S (@) e i o & S9-9w 4 (i) F siavid s areft Jemsi 1 smyf 7 T a1
HTAT (1) A ATHET =JeTs STust

FL A (TR H) = (F + @) - T

freaTia saares savaTtea (Shem) @rea, sife-are Ratha B stro, Sar fF f= T = g
Tt - RAETRa SwTes ST (SHR) se

Y e IcaTe® IaeaTEE (Sfe) e

(Tt fawTEr & 9faed & &7 § - Ffe-am)
. 2021 - 22 25 %
Il. 2022 - 23 70 %
M. 2023 - 24 100 %

Fife-are few == 7 Fearia scames saetEa (Sfem) @, Sar ff ar) 8, Fwr s [

TS T AT FaiFd Ied T2 FF JISHT & 260 6 &7 H IcqTadh g0 Y& a7 STus|

(@) =T % T sTedaT (SUTEy § I8 1 9 3 34W)

IaTad = R 10 srqEw fAearia soames savara (Aearia Scares) d& & ofefia uatq wfees
T STOTE & [AAH 7 IAdH a2 (THT FGHT HHAT g T2 [FIe AT Gred) R w4,

FAT:-

N

AT FRTONT STITIrg o TH=HT T ~qAGH Fq¥ (THT FFETE HHAT g4 9 o F1 grEa)
(FAreaTiRa ST IAETEE (SHER) AT T %)

wTfRew ThioRT #T | 2024-25 2025-26 2026-27 2027-28 =T
Hife SUEESCRE I
e | 50 60 70 80
Fite 1l 30 40 50 60
st 1l 30 40 50 60
&t IV 50 60 70 80

FITE |V TATReE TohioiT HITE (TR o oI S wTiees offe I7 q979 GTRiT oY Frqrecad wiees o
A FLT AT) o AT § TAAH o +qATH TqL H, AR FEAEeT AT F ATETH T FHF(ET & (o0
TATIRE® Toh{SIT STHTOSE T STEHERTOT FHIAT ATHAT Bl

(M  IHF FFEE AT g 9 Rue (Sutey § SI1EIr 1 7 3 39)
(i) Faer THT wriRah, ST T=w T2t fFAT S ahar g, 7 gF gg [utn, safire & S, sfere &

qd, HHe Agi (T8 THER % o) of1fs S q9 e €91 Roere & o 999-a97 9% 9dig 98%
FHIUE STAAT Fea 1T TG FHIF0T AT FIRT AT ATE R TQ-[aert o ST S S
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(ii) STTEF A FATHT F o6 woArieash aferg yaee =9, 2016 F = 5(1) (@) § fAfAfase ais a8t
TATIR e Toh{oT TS T Sifaw Haer g

()  qAAihd TATRES ATHAT F START & T J1eaaT (ST H I8 6 I@)

ITEE A R0 MU AqE FIfE-ATT wATReEE TRONT H ARG TATREd HT STTRT FEATHT FM,
AT~

TR GRS | TAA A TATReT T ATHATIF STTNT

(=¥ & AR wfRes =1 %)
wTRas AT 2025-26 2026-27 2027-28 2028-29 3T
$r Hfe I AT
Ffe | 30 40 50 60
Hfe 1l 10 10 20 20
&ife 5 5 10 10

UH ATHAT H, STl F&T AAATHA 6 HI0T [AA 10 TATieesh AT % a9 H qreqar H T FAT A9
Tol &, Heald TgU A0 FIE G ATHAT-3-HTHAT STEMT 9¥ G T&TF i STUIT| T, TH ATHAT H,
ITqTES, ATATAH AT F1S TATHT T UH IHTEF, ATATAF A< F1€ TaTHT I THFET qTAT % TATT I ¥ g
F T | TAA R AT (VAT et #) 3 ITART ¥ STt areadT i q27 F2A71 2, g s
JTEATT & T [AHTohd AT T START (AT g1 Fea i TGN [HHA 1 halhd AFATST Ted 97 67
TIE & AEA-NEE o forw o= fFwtEa wam

7.3  ATEH (3MF)

(#® Ry Saes SaEiRa 9 (SYTET | IIEr 1§ 3 39)

Hife = (gadt o) & ar=r "4 fwer <1 st aut § s=f 72 wnfes G arrft siv/ar s
T o IeaTat #ir wrfRed TR (Fife-a) # sied e g (F) e e @ fAsfg aut § 93-
STHITHT TATIEEe TenfolvT AT i SET HIAT I STIST ST 3% () foger A<= av & 39-w= 4(ii) %
ST ST ATAT FETSAr T Sl Ay T2 rithss |7rar # 7 syferg v /AT () FEEE g2 STt

FL 2 (THETH) = (F + @) -7

AT faeaTiia IeaTas SaveTtaed (SHeY) &&7, Fife-are Myt T s, sar & S 3y =@ g,
ERIT

v freaia Soaes SaERE (Sher) @

(0 /T * gfasa & €7 7 - ffe-aw)
l. 2021 - 22 25 %
I. 2022 - 23 70 %
. 2023 - 24 100 %

Hifew = | Fife-am fEEaria Scmes Savarad (SHeT) Fe, SEr @ @0 g7, Feald Tguor ==
TS FIT AT Fdiad Ted I HF JISHT F (B0 6 &7 H AT g1 &9 7a7 STus|
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(@  TFER F g qreAar (SuTEY H I7E0 1 9 3 IW)
ArTae, FAEaTd ScaTees IR q&T T UHAd TATeed TehionT ITAL F [AAH HT IAqH
AT (FHT ATETT AT HOeT il SrEa) RAtEa Har, Sar 6 = &7 m@w g, o71iq-
TATIEesh TR TITIT 3 [A=HT T +IAdH &< (THT AGHT HAT [Haem T grga)
(FEreaTia IeaTesh ITRaTdd (SHT3T) T&T FT %)

Tt GHforr it | 2024-25 | 2025-26 2026-27 2027-28 X ITH
FIfe q9aTq o
e | 50 60 70 80
e 1l 30 40 50 60
Fife 1 30 40 50 60
Ffe IV 50 60 70 80

Fite IV Tiees TRioRT ife (FRSRT & o s s riRe® offe a1 a8 GreT 3T FFaeead Ieeh &
A FLT &) o AT § [AAH o +qATH TqL H, TR HEAEeT AT F ATEAH T FHF1ET & (o0
TATIR e RIS STATISE T TEHERLOT FHIAT ATHAT B

(M  IHF FFE HHT 9 e (SuTee # 3Egr 1 9 3 79)
(i) Fae UHT wATieea, RIEHT [THH Al (AT ST TFdT &, F of TS (FHIT, SAT(AL & ST, AITqT |

qd, HHe gl (A8 THE & o) et S| Hare 67| Aae & T 999-999 9% 9dig 956
FE AT Fea T TZUOT AT € FIT T TTE T [Qem-FAaert & SIqame ST ST

(ii) IeaTE, Tg FEATHT HOT T3 TATReh Jafrg yaeg= a7, 2016 F 7w 5(1)(@) § AAfEe =+ a
B TATTRea TeRToRT TAT9re &1 sifaw e 2l

()  qAEihd AT ATHIT F START & g JTeadT (STTEY | I8 6 3@)

IcITEE A= AU TT SAqH FITS-ATE AT ThfoT § TAAHT TATReh H STTNT FEATHT FAM,
TAT:-

TATIEEH THISRT H q={shd ATeesh T AT ITAT

(@F ® raTiaa T & %)
ATREH AehfoT 2025-26 2026-27 2027-28 2028-29 3fix
$r Hife IHH AT
HIfe | 30 40 50 60
e 1l 10 10 20 20
=t 1 5 5 10 10

AT AT & T<h el AT QA= (oha wATieadh i J1Aed il I o (o7 Jgl (=T SO Sandeh ol
UH ITITEH, AATAF, HIS TATHT  THHET HIAT & THIT T il @R & ATeTH | A 1hd Il (ATTcH T
et §) 3 ITANT & AT ATeAAT B T FIAT G, (S ie AT aTeaar & oTfere A= tehd ATl o7
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START AT 81 Fesid YU 0T 91 FiFd siqadrsd 9ed 9% 39 dig & AEM-YaH & fou a7
Rt e

7.4  wiT w@rHt (A=)
® FraRa ST saeiRa de (SumEy § 3ergr 1 9 3 7€)

Hifesh o # (e fammen) & orr A7y foser a7 o< auf # e § @diar $i7 uer 7 T qre0 rfees
RSN TTHAT (FIT-ATT) FT T a9 g (F) THH TO=er a7 BT aut § ITHHT @ T Tiee® TohiorT
& (@) sfaa wra AT e St st

T3 (AT H) =F+F

T IoaTes SaeaTiae (FAearia Scares) e, Fwife-ar /= faw 7 srqaw Fetfa BT s

g e Saaes S (fRearfa sares) @eg
(fed Rar F yhaq F &7 7 - FifeaR)
.| 2021 - 22 25 %
. | 2022 - 23 70 %
. | 2023 - 24 100 %

Hifew e # Ffe-aw Aearia Saames et (Rearfa Scares) @e, ST o a0 81, Feaid Iguor
FR=T07 7€ g Ao Fdiad TIed 92 w13 AT & 260 & &9 | q7 TTHT ZTT T&T 03T ST

(@) T SYIRT & [T Sreaar (SUTse § SITE 4 3K 5 34@)

l. FIT IATET & 7T e | (Teq) ToATResd ThionT T ITTRT FA 9T J1€ TqTHT 9 41 fau m
STATE UHT TRTSHT 7 G STTNT FIA T +JAqT aTedar g

g T %T FieTe TAhad # FIfC | H&d wATeed T H7 OF: TIN AR @reE gLaT ST 716
gTfarsRor  fafF=me & srefi grm

(1) It | (F&q wATRes ThionT) & o IF: ITINT F T ==a9 areaar

CL & (¥ H 99 AW AT AT
# FIfe | & Teq ATReT ot
F W9 & T H)

& IS | Ted weTiees Fehtor Fomregfa, et am=m o
o= 0.9 e 97 T F F2rae T At T 4.9 <fiex

77 FFUT | F 2N
. 2025 - 26 10
. 2026 - 27 15
[i. 2027 - 28 20

V. 2028 — 29 3T I8+ T9AT 25
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El FIe | 7 Tq TATRa ThionT o=t a1 4.9 «fieT a1
TR & Srferh =T T gl
. 2025 - 26 70
Il 2026 - 27 75
1R 2027 - 28 80
V. 2028 — 29 3fiT I8F T9AT 85

(Il) == TFTHT ZIRT TH: START 6T ST ATAT Ted TR{oT i AT T 0T F1€ FGTHT T Taohl & 39 a9 H
Afa/smaaa/@dias T qrs wATResd TS H FH FLah i ST TS TATHT T TR deald TgIor
=07 97 g A oa FsiFd Tied 9 ITAsd HLTUAT|

(IV)  =Ife | T T%&d TATRed GehRfoT il T STANT T AT F1 769 GEATA (TS TTHT) FRT FIE | F
eI ITART T ST ATAT FoT TATIReah TehfoT F FHF AT ST

N, a7 2022-23 =¥ 2023-24 & I 4 ITANT &l T HITC | H&d ATReH TS il 7AT HITC |
& ST ST T ST ATAT e TATIeea TehioT & FHF g STUIT|

(M  TAEET F Y reaar (SUTEY H 3gAr 1 ° 3 7€)
I FaTHT et Ieate® SavaTta (ReaTia 3eares) e & 9fiq uawta wrrffes G smafore &
TAAH T AT T2 (FHT AT ST 2 92 0 70 Jvem #1 gra) giaftad o, sar f §=
T T B

AT FoRTOT STITOrg o TH=HUT T ~qATH Tq¥ (THT AFE HHAT 29 92 FF7 10 f{aer #1 grga)

(FreaTia SeaTes SavaTa (earia Scares) @7 1 %)

wATIREH FehfoiT T 2024-25 2025-26 2026-27 2027-28 3%
Ffe ELEREC I

Ffe | 50 60 70 80

Hfe |l 30 40 50 60

Hfe il 30 40 50 60

Hfe IV 50 60 70 80

TS IV ATiees TenfSr Fife (ST & forg s werfees <fte a1 aT arift sfiT FFaredas wrees o
A FLT AT o ATHA § [AAH o +qATH TqL H, TR FEAEeT AT F ATETH H FFTEeT & (o
TATIR e ToR{SIT SIS T TEHERTOT FHLAT ATHAT Bl

() T FFE T ) e (Surey # 33gr 1 9 3 7€)

(i) Fae UHT wATTeeh, IFAHT [THH Al (AT ST ThdT &, F of TSh (FHIT, AT(AL & ST, AITAE |
qd, HHe Agi (A8 THER & o) of1fe S 99 e §97 Roere & o 999-a97 9% 9dig 98F
FHIUE TAAT Fea 1T TGN FHIH0T A1 FRT AT TTE R Ter-[aert o ST S ST

(ii) FITe T 7g AT FM o6, wArees quiorg yaee Faw, 2016 F F=w 5(1)(@) # fAfAfEs ads
2T wATiRe TehforT srafere 7 sifaw e gn
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()  qAAihd ATREH AT F START & T IR (ST H I8 6 3€)
(i) FTE FATHT FIfe-aT TATReH TR § [AH 0 TATeed T ITART A= &7 AT AT Fam|
TR TRTOT | TAH (o TATIeea T ATATTR ITINT

(7 ¥ fafafda wrffes #1 %)
TREeh FehfSiT Y 2025-26 2026-27 2027-28 2028-29 i
FIfe I I9AT]
Fifz | 30 40 50 60
Frfe 10 10 20 20
Fif 1l 5 5 10 10

(i) UH ATHAT H, ST ALTAH TAATHA 6 HILOT THATT TATeeh AT 6 Fael § qreqar s QT FHAT
T TRl 8, Feald TgU A= € g7 ATHAT-Z-HTHAT ST 9T e T 6l S0 Jo7, UH
AT |, IATEH, ATATAF, SiS TATHT T UH IcdTed ATATAF 1S TaTHT | THFET ATAT & THIT 95 6T
G % ATEAW & qaHihd Ul (ArETeHs Haedt #) & START 60 SAI=T areqar [T FAT g6,
Sl et areaar | AfgT qAEthg @it 1 39 6T 21 Fe Jguer [EEr are, Fidd
ATATEA TIE T TH AL F ATRA-TGTH o 70 G fasfaa wam

(iii) T ATHA H, ST TS TATHT TATIEEH TehioNT AT T IcdTah SHL/AT AATAF |l g, qOf @< 7.2 &Y

7.3 oft W ITUTEH SAT/AT AATAH 6 ®T H Ik (Aearied IcdTa® Iacarad (Fearad Scarash) aeai
S arearst & FeTid Fa % o ang g

(7.5) HIfew =1 | FIf-a AEaTa Icaras Iaarad (Reard Ica1ash) d&, STaT St a0 21, T
T & 35 & =9 | war fhar o

(7.6) TAATEE et 1 @1 F & o Iaersg =il & g a2 9 TG, AL F [THH0
AT TR | AR TATIeeh ATHIT % ISTANT shl ATl 7 Ao Toash I a9 & fhar
ST

(7.7) vATRew erfoT 92 fAeqriia St STvErad (SHeY), dT ardi & ar-ary, Fefertea

HATAEST & YT 9T Fex 1T TgU0 707 are g A fFw u feenfagert & sqan fewre i =i
FETET &0

(i) T: STANT T TRTAT I ATAT Tohol TSSITS AT,

(ii) TAHHT & 1T ST TeoheT RATSHT,

(iiii) woATTE TeRfSIT AR § QA= TATeed JTT 3% (iv) TITEer & fore Tt Rerefam

(7.8) =fx aATeA FEAT UHY TATIREH Toh{SIT T STANT FLdl g ST TIaeft araraor & 100% a0 sTTee =
g, 3T IHHT TATEST IT TATAL0 9T AT Tdhedd TATT A1 I=qT €, T Fle GEH ATReh AT TEAAF
FAAT AT FE AT =T o TE T@aAr @, S he T TG0 [{IAT qrE, ARAT AAF S, FeR T Ter
THTA TSI 3T STRTRERT HeqT STET A Semelt T YA gl UHT arRit & o f@eara
STITEH I AT AN A5l R
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8. FIAy e SoEs SAEAa TS & gqFT, fUew 9¥ F fPeaia Sces

ST T&T 3T @] H gaqT # U i Torr T, AR Ay Feaia saes stweiea
THTOTYAT it forshl 3 @i AT
(8.1) THET FiT TTHT o uw feaTia Scme® Saartaa (Rearia Icaras) A&t &l Alfe-are T

T foram g, Referfaa & forw stferers &1 ST=RT 7 |Jhar g, o79iq -

(i) T 9.5 F el freger o 7 wefy i gorers,

(ii) ARTTHT a9 | ITANT F o o A

(i)  =H F¥T TSR, ATATART 3T TS TATIHAT HT =47
(8.2) U FHIT | ATAAT FT ITANT Facl IET Flfe § FoILTe, SR ¥ &t & forw rar s w&har 21
T: START F SAd ATEAT FT START IH: STANT, TIHFT ¥ THT TGHH AT g 9 o= & forw
YL o ToIT o ST | g1 TS0 o ST SATELrT T STANT TR0 ST T AAHTT ST g 98
e o oI 6T ST 9aT g T80T STaT SAT g aTel el STTererT 7 IH: START AT {4 & (o0
SYANT A5l FhAT ST THhaT Bl
(8.3) I IcUTE, SATATAH AT TS TATHT IHT FI[S F 7T IcATEeh!, ATATAhT 3T TS TATIHAT F AT
FaTia IeuTes ST THTIYS @IS U hife & Fefie 1o faedqriia Scarash Saeariaed aredar
T AT T T qHhaT 2
(8.4) TawaTa IcUTe® IAETAE & & FqWd TS el wea Fd q9T U He99g¥ &l
ICATEHT, AATTHT T FE TATHAT GIRT AT Ted q¥ ATTofad e J&qa #ham SToam FeaiT
TS (A0 AT, FRThd qed T2 TH a3 & SAEE-IaT & (o0 g fFhfaa Fam
9. AT TTaeT 1 SAfaraor
(9.1)  TATET AT [UTEAT HT TATT TG AT IHH T FA TAT TATEL0T G507 =6 Fqameor, = siw
STLHT & TATS & (1T ITATERT, ATATAHT 3T AT ATICTh] GIT SHTST AEAT I T F FT T & qael |
TEUUTHAT ZTT AT % TG % ST 9% a0 Afaqid SQerd il ST
(9.2) T U AV ATE T RSN H HT TT &7 6 G [eTed aredarsii &l T T F %
HTA H IATEHT, ATATAH ST J1 AT, Tr=norhdia e e qara fvae w2 arer gHenaorshdal
T qATELO ATdid & ATAI S §Ugw & forw fRemaer sfawfa O oY v afag~a T
STTORTT| O Taoi T faqia gadt faerntaaer Fr srferd sqam seEm G s
(9.3) =7 TRenfHeen ® &9 T5T &F g7 Mg [@eEard Ices Suiardd (SHeR) a&,
STALRTTICAl 3T ATETATSAT T TT LA o Farel H &1 T AT AT § HATTd STl ATITAHT 3T AT
TRl I 1 T RI=07 A€ IRT T Ta0 &Ataqid, T9T AR], ST il ST
(9.4) wAEXY ATIYRT Ffaq =T TZUT [RIAT TS FRT ITT ATHRAT H FH FT Tg IATEH,
ATATAFT 3T TS ATl (I | ATH TSTI/ET T AT | T Al HY TG ST, AATAHT AT AT
HTTorht & o), T SAaiere THERohdT STaH TasmuTahdl sl 7 ST THERLITaHdT - AT 7
FAl, ATFAT T I, TE-TEERFRara v 39 Fafa & ammar srom, s F 27 fRemfAcen F srefiw
ReTRa T T oo BEaTid ScaTes STearad (SHIEY) deai/Ica<aradl i areqarait &l 21 Tal
FA 1 AT TS Tguor [HF=0r A AT swguer e afufy st w9 wears w9 At g 90 Fe
ST =TT A7, TS WEu T RE=r A /agu T R At & e S S
(9.5) TAETIT AT & AW | Icq1a, AATAF AL T Ao 39 fQerni=aen § Mt aregar
o T Aol R BT @9 aw & o ool Aearia Icames Savaridcd areddT 3ol a9 & (o7U qie a9
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£ srafer F o s gy STeEm e AT §, BT Scates STeattdcd areddr £ FHT FT 99 Taady
F AU ATae T FuT o Hae T BT STaT g1 AR T2 qAqiEaeiiy Afaqid Scarashl, Arardaht i e
ATt T FRETET AT T <F ST, i -

(i) SHT T % U 99 dia¥ : 75% e

(i) =TI F AT 60% e

(i) o= T fav 40% e
IO YT & 7 g 9% 3 a9 TX g & TLAT TATECoT aafaqfd it T | ATz 7 A
SITUIY| 2Tg SAaeT q9=ATeady aut § off IeaTaehl, saTaent 3i¥ sie qrferhi g ToATiRed TehfonT Jafarg *
TAGT 3T TAAH Al STTATT (T

(9.6) AT ATALT F orefie w1 T 7 [fer 1 Fegrar wguor [F=ror A1 AT =7 qgur v e
T ST FRI=07 AT GTRT U ST UEah! @1d H T@T STTONT| U %l T TS 180 T STANT TATEe TehfoiiT
AITAY F FEUBIT AT A-qa= ka1 e aarfa Roere % gugor v q=wo/ffare qurty § suaer
T s, e a7 ety afagfd e STt 81 wrfResw srafore yde F oo arfis sramw 9w
faferat & SsoeeT F die-adest f1 et ffeaia soares saeetEeg Fateaa atata g i STt
T T FATAT H qerw AT g sTHed XA S

10.  STUTSHI, AATAI AT i€ ATfART Hi =T

(10.1) ITATEHI, AATART AT TS ATART HI Fexld TGO AT € gRT FAFET e sxiFd
e o HTEAH & TR0 FLAT GITI TSTEEIshe 0T &7 SHTT 97 Tee T ITANT Hieh Sl fham
ST

(10.2) ITqTE, ATATAS AT FE AITH Feald TGO [T € g7 AFea Aqare #idd aed
F UTLAH  wATResw qaig vaud (fesequy) Faw, 2016 F Tefia TReersheor a1 Fd o &
U sreeT & AT BEaid IEE IR 9, AUI-a gl AN 2l, 9% A&l I6 wr

TSET TEF FHAM Tg FA JIOET TATRew  AGE Jaegd =7|, 2016 F Iadl & Ao
oo i osatar #1 FEe w00 e F o amE "= T s w1 Jee
TIRAT 39 fRemEeet & dIqar =g Yguo [0 are grT GswEa fwar smom

(10.3) @@= 4(iii) F 31efi s At aie Arferd Bl Soaes /AT smETaE § '@her T wiiRed
TRfoiT F71 fFawer @ 4(i) 7 4(i) F T Ao ¥ TG HEM FIE AqTw 9T AN g AT g
4(i) 3fT 4(ii) = STeN= o ATl TAF IUTEF AT AATASF o {70 HTAT I IcqTEH 3f¥ AATAFR T
JTEAAT | FSTAT SATUATI AT ATI® FIRT @&l T2 A0-G1 AET afgd U @0a &7 e oo
Y@ ST

(10.4) == 4(i) 3T 4(ii) F AT AT JT IUTeF T AATTH @ 4(iii) F e o aer aJie
qrfersh T IUASH FIT5 T2 TATIREH FehfordT ITHUT T {TAT FT Nawie T@ar grm Avfia f&fa
AT Gfed UH AT #1 RF Iced ST ATas® R SAR-e @l S afs UE ReFe T8l
FAT AT &, A Ire T FGEaia Somes ITErdcd areqdr T FAT R AFarsd Tehid
STATEH, ATATAH AT TS ATAH 6 dIo HeAd@IT I FII0T H FiF-AH HT

(10.5) faEariea ScTe® SAYEIAE ATeATATSAl /I | T FIA & (70 wATeed TepfoRT AT F
TR & U UF o oufory o GwEa w39 & ow, Scres, aas Y Jie qifersd ST
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FTTHT YU AT I @ (AT 9F) AT A AT Figd FHT ASET AT FT THadT gl Tg FaH
TATRed ThISRT FATAT FT 36 AAMAT F A1 HeATT & T

(10.6) STITEH, AMATIF ¥ AT AT oW =i ad % 30 A (A-fAatud) T Feaid T
fAsor a1 g AR TEmt F oaqaw qEtad Feard guer FEEe a9 Ar Iy yguer [
e AT Ul fHeEer afafa F ary fearia Scmes SavatEed & e areaarst i W #T &
o v v yEERd wrfRed TERET sty arfuw fAeeft atfae wam SRR szt w
o ITANT BT S AT U9 SUART /AT qAEhd 9T ok Y § fT SEEEr J& i ST
39 TR w1 Ao € G S SeE qEeEted Wt fi @i i TS )
11, ATee® AT THERRATsn & S[AH1 (enfis wrifeeT gawmst aiga @asusdr AT
I AUTAY THERITHAT)

(11.1) Tt ATEeF ATMAT THERLTHATA Hl Feald TGO [HFa0r q€ gy GFwfaa sxida aea
T TATRew AqIAE gagd FFw, 2016 F IqEg 13(3) F AqAN HEldd ToF qguur I are
7 Sgur T afAfa & A ISEE AT g heR T Ygu I 912, =9 fRenfHeert &
THRTIE o AT Fard & fav Toredior & forw vk gar giwear srfessaa sam

(11.2) TfEe® AqIAT THERLHRAT To4F @ a9 6l AT F 9997 a0 @< a9 H 30
TIT TH Feald TGO [FFA0r € g7 @FHET FxiFd qed 9T [@Rd TRET F O AGET THER
AT AT ST AT At Avfi-ar arfus fEaweft seqa F4

(11.3) =AT*eaH AATAY THERILEHRAT T THEHT ST Icd1aeh, AATAH 3T AS ATl Hl ATeeHh
AU T FA AT, ANUF AN TT, Feald TgU0 o I gRT FaFa F&da aed i
TATREE ATTAT THERLURAT i JadTee q¥ off IUeTse FTs SATUA

(11.4) =tz el ff &2 9 7g 9 S1ar g & rfes aufdry yoemorsdal g Y@ | At Te
ST AT 8, ql TATReh Aq(ALT THERLUHAT HI 5T TG0 [IA0 e FRT Feald TguT
A= a1 g sttea¥a afmar & oqar, Geafa Soes STead (S9eR) &+ & ofefiT
A F U a9 67 Jqre & forg gfaatad ¢ fam smom

(11.5) wTfes oqidrg weaed (fesegun) Faw, 2016 F oefiq Ioediga  wATtes  Taiere
THERIUAT, HEF AT H TATeed AIY F ITANT F HTHA Fl DISHL, TATRSE:  JI1UY

TEERIOT F o0 JHTOT O Y& RS UH A § AT 92F A H tATRed AIfg Fw ITTR
T ST @, 3eaTe, SATah ST A Aiferd weid gguer fREAer e g fawEa et § U

TI-TTIOT THTOT 9 TST9 FI1 TS, ATATAF AT J€ ATerd g7 (aedied ScdTesd Saardc
(EHTT) ATEATS FT QT A o0 Feaer TREFA wATiRad AUty yEERwERal gy Ja T
TAT THTOT 95 q1T g

(11.6) sHm1Or o & U WMl Fwam yguor e & g Gwtba Gar stom G«
AT H, AT FRT [AA0hT AT GenfoT STOIUE i ATAT AT 6l 9T AT & ATer® Aal
M T 97 TATRedh GepfoiT HU-aT ZRM ¥ TOH IUAF FT SHUHST ST AFATT g

(11.7) TEdiga wnfes smfie yEerEal grT e Tu e e e F o
THTOT 95 TR IcITEe, SATATaF ST J7€ AT 7 T ATGRIAT % A9 9%, b1 a6 @l
TEHT A-ALHI 6 AT 9T AT ATMRTN Fexld TGUO HIAT qE, UH THIT T F Haihd qied
TSR FA F OO g BT s
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(11.8) wTfEes Teahfstr sraferg & e a9t ow Auem i suferg & oS0, aqig ¥ o,
Hie 95 (A8 THERLW) & KT FT ATl TATReEh AATAT THERLTHAT, Feald TgUo I are
FT TFET Fied qed 9% arud g 9T AT WRET F O AGE AHEART &M R X
TEITO qTaeoity &9 F g3 Afd ¥ s [ e g aqmw v RarFReet, gEaa H=Et 5
AET AT TohfoT AT T FAae gt w4

12, ¥ IgUOr REaer i & syfReer

(12.1) v Iguor RE=0r 91 AFarsd 91 & AeAT ¥ & q AfgE Al § HwH OwW F
ITUTEH, AATAF AT FiS ATferw 3T ToATRed AT(AY  THERLOHRATA Hl TOTELIFhd HM Feal
U A 91 wTRed qutorg yaud (fesegun) fam, 2016 F aefiv dremdisn F i
F forw ame "@=re ghEr AR wom

(12.2) F== YU F=A0 9% o9+ g0 [Afed ST & SAqar ISl & o7 sEeEdr <
FEARN ® oo 69 v Faft &t FEERr ® oo arfis f 3 F6%ar g1 TS Aqmd #®, @l
STATE, AATAH AT FAE AT, o TGO HFaor are/saguer HH=or gfafa @i sfawrar § wH
EREECA A D G L D b o 1 E 2 B o L 1 e e 1 I 1 o G M 2 e S
=T a7 A7 yguw REEor GfEfa F 9T srEE fiE 9T #7 9Fdr gl

(12.3) TREEHRT, 3ITATEH, ATATAS AT TS ATF FET AAATST U SAE6ad STHT Fed & I TA78
% A T SO TR i oeafd, wTies oty yagd  (Teseguw) FEw, 2016 &

ERINRl

(12.4) =T U [Fa0r are =g a7 et Frafaiase stseor, sEr o 3fea a6q= T S, F
ATeAH F AL ST At @ aireT & GTeqH " ScATad, SATdHd AT Si€ HIfeT® h AqITAT
TATIT FAMN Feald TgU0r =0 7€, sasaswargane, e i amates d@moirar & Aqread
H woATRe® ATAL THET & ATATAT T GATIT | FT GHal gl TATReh ATAT THERLOHAT AT
TS ATEHT T & | HH F0T a1 GIea 13l 6 AT H, Feald g0 = a1, afw smaeas
g, T YU AEE 1 A1 yguwr [EEw affa w7 wrar wT #&7 FEw 3 gwar g1 (12.5)

Fea T TG AT qIE S ITHTEH, ATITAH ST FIS ATTTH il AT THRIAT FGT AT ST
o ag #ir 30 ey a& AU g™ 9% qE@adi Aodid aud § GFeara IoeEs Iaeerd
(1) T E1L8 FreFqret &w 0 I FA ) el L5 El
(12.6) F=a YU FFAW qE wATRew AqiAte Faud Faw, 2016 F el wifees & fow

FeqTT IcaTas Scadarded aregarat fif qfd # qdrera quremal & 7ex Faftaq gare gt
F F forw w97 wfua s om

(12.7) =7 wguo [AEa0r a1, A-arus e 9% wlited a9 & ATA-A1 TATeedh Tonfoi
areaft @ fAfser afoey F st srEar #1 F forv uwtg Ot et sufie #v deearas
A FT|

(12.8) Fwar@ WU F==Aw a1, [T &7 ¥ @€ 7.6 F #ag § THAD-aa® AqgEar i
STLHAT FT TaqT @M 6 0 ATRed THRRT X ATRed AqfAL ToaT § Gaiad SrarRiHar Hf
YT FHe
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13. TT YW e SEfgur e gt f s

(13.1) wafaa w7 wguor fAeEr arE/aguor = afafa, Fee yguor JeEEr 99 g GEEa
AAATST T % HILAT ¥ IcqTaeh, ATATAF < J1€ HqIfersd (TF AT & TSTT H FrALd) 3T wATREH
AUTAY TEHERIUEHATAT I TOTELHT HI(T| ToEelamaor & U Iuey fFearia Saoaes Iaearad
Efem) drea uw R ST s yguer [eEEer ae/vguer s qffa, w=mg o amEtase
ATTFIOT & ATAH F AT Rew AU gaegq (Fesequa) =, 2016 F dqEm 9+l Afdwmar &
IcUTeh, ATATAF AT FTS HATTF F HATT-HATT TATREHh ATIAT THERLUHRATS & [[reqr 3T smafdeh
T TLAT F ATLTH F IATEH, ATATAF AT T AITh 6 TAITAT T qeATAT FHAT gl

(13.2) Trsx wguor A=y ae/oguor ey |fafa, S99 geanst (smare RAE) & 9= gw @
FEM gl aTfis e 2 9T faearid Soames Iaarda (S9rer) Rt &1 @@r 981
T & o =3 Ul FaETEe ¥ YT FAT T yguer e are/vguer e afafy st
ATEFHTAT | SUTEH, AFATAH ST AT AT ST AT Reh ATTAY THERIURATel g Toqd AT
RO, F wguur [{Eewr 9 #i7 TRqa FG T SH sAAdred e Smed IeErd
(FHTMR) T I ATATS HLIT|

(13.3) Trsx wgur fF=rr arE/aguer FEer afafd, wrfees soforee yagq =, 2016 & srefi=
T & o Aeqia Icaes SAvaldd aredqrel &1 I &9 | siaared qeva qoreTidl &
e Fataa gare gt #x & o s a earha s

(13.4) =7 YU =T SE/vguer Heeor aufd, se-arts e 9% T Aqi9rg & arf-

T TR TeRtor AT @t At gt F ster # s w F forv ey Fu oww fatia
T AT FT UF HASATHE AT HIT

14,  STUTEH, AATAF X TS ATH GRT TATREH ThiSRT SAATAT FAZT TOITAT
(14.1) STITEH, AFTAF T AT AIH, AqT @EATd IcqTESw IAarded (SHIeMR) aredarat & T

FIA U TATRSH il AT o ST I AEALTFATIHT TATREH ThioHT SATIAT & FAZT 3T TAHIT
F FEATE T T FwEE AT GFAT g THH SCTEH, AATAE T AT AIGE FRT AUATT T

faeaTia IcaTas® IAaTd (SH1eTR) % FATada & q-aiiai & A 9 [utotag aieatod ar
GET K
(F)  AUUE wATRe® HUGWT deal ST TRt REFadt giaend (THeRUE) s d w7 AT
(@)  HURT FEl H TATRed THORT AU FT AU MEATHAT FAT, THH UHT G
T ATRY ST A= 1iad 0 TT & 3T /AT & A9 H &,
(M) A, I GHAEQL, AT S AE T AT A JEFGT FLd AT AL T8
SRt Hearelt | veATiRad F G T YrRer FEAT, T I Ay HEATH | AU F

T sraeaT yae #Ar gl 39 e #T SuART GRAT 8 "5Uer s gfEgd &

T sraeTd ATARTRGE SAFEAT Y| FHIAT,

() Fg gEtEd #Ar F @ FwR® ¥ uEy R U werew  GHRT oty &
TEATAAT Tl TAAHOTRAT GIT Uk Toreeishd qraeT § A= & 7efia FFar srar
g AT qHESEE Afd § 306 ifaw TN it sqAfa &7 St )
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(14.2) 3TITEF, AATAF AT AT AMAF Tg GEATHT HL o GUBM Fexi F dedh SHEEAT & AHIY,
AT AT THISRT rafre it suferd AT, 9g= o sifaw ITanThaten & oo smeam & &= &
€I | T@d gU, 39 &3 aF HIHd dal g T STl T30 3T T¢aTq H TG ATASET 2
(14.3) sraferg ugor # siqaferd T€AT0 AITAT T 9T Y qF9# 7 ggard Fhu 70 sifaw
STANT g &7 (|

(14.4) Taf>g® TULT Feal 6 ANIERT - TAEF U g TATReH: TohioRT AITAT AT IAH
ITTErT AT qA=HT AT 3% T U S S £ gf® & demsdisy ar s aw ¥ w6 w
T JHT T ATHFLON AT HIT &

15. fRaRa Saes StEfe (=) iRt & gt

STATEH, ATATAF 3T FIE ATIH FHI AFTATET Ted ¢ qTU [Aauil A wed q9T [ o=
Fi i 30 A Tk At gurvE & oo st v " F FEwer F '@y wEw S
AAREATA § ITH TR0 THIT T &7 (a0 TG FAT AT ST, AATAF AT F1E AT
AT TREEFT wTfees U JHeRurEaisl ger e U Tu FEwer i staared aed geT
S T T AT F OHTHS H, ScHTed, ATATE oY die Hiferd & fararRa Icuresw Suearda
(FHR) aTeaar & [T & & o F=a/AR s 1w BEr G smom o8 gw@mous S
gguor Ao arE/arsy gguer fMEEer are/aguer e qfEta, gerfeafa, s game F oadie
LR

16.  FFa AR qed

(16.1) =T WU A0 7€, SOTEH, AFTAH TSEEHI0 ST FATE AT, AT  TepforT
AUTAT F TATREH ATTAY F TEHERLOTRATAT T TSR0 o AqTF-A1F arirg 31 d7+ 2022 a%
ot (Furfees a7 arfties) s #2a F fro us aivarss yorrelt &= wanfua wam-

(16.2) IcITEH, AATAH AT F7E HIOTh, ToAT(REH TepfoldT 6 ToATIeeH AT THERCOTRATA LT
TR & JT-A71 fEaivE (FATs/artts) ahad 3 & o wsg gguer == a1€ grr
i &1 TS AT TOITAT o T VAT w1 o A A o S siavig her @ 9@ §
Tfee® TepfonT ATRIT & fafFwiar siv dYersdien g™T aee § A10 MU wofTited GhRfonT &7 qRil
A IRt grar gl qg dTemealer ST wTieed GnfoiT STIIMY & AHRIHATa/T ALY
THERLOTRATA il oET gt & g § g ft fRmemom)

(16.3)Trsx wguur e ae/fmguwr feeor "fafy o derdder F S & oamrany
TAAFOTRATA /AT TEHERLITHATAT o [0 T gI a9 T FT ITAN FHA| Tg a9 T ATeesh
Fgfores yeaegw gy, 2016 F efiw wifees GfSET smfay & fow fRAeafa Ssoes saatae
(EHER) F FITaaT F Gafed saen e et & @99 § Uaha f6g 37 9S) & &9 § F:1d
FAMM dTrEarar, R T A1, AT AAATRT o9F I IT WehiH 6 AR 6 GaeT Ta\ FT TG
£l

(16.3) AFATEH a9 e fawfaa g dF wATees qaforg vae= F=m, 2016 F srefiw faearfa
ITEF IR (SHTR) F FwrATeaa o gatad oy et @ stteere ff ¥ "@=rfera
B sTom)

17.  ferot

TS T FEEer FrE/aguer R qfid, TSE/AT TST a9 § SoEe, AATaE oY JiE qriers®
(Rred wrfees GRS amRft % Icares affafea g) i wrfRes safory syeeheorsare geT
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e STe® SIEdE fif I & gag § FEaid Iced IuiErdd (SHeY) ded U7
T RO Fraig g FI=7 F1% &7 T&5qa F40 g ROe wffied Aqidree yaga a7 2016
F e eq oA wWOE R |fEta & AT TEqa AT SR TST qguw [{EE e, asa/ET
TS & W EH/HaE )iy & MUed F 699 ¥ Feard qgue FEEr € #7 SR au A 31
SATE T aTuE RO o J&qa Ham

18. wTRew JUfAE woead (fresgquw) Faw F sefin R sas stwiRe (Shemw) *
o afafa

(18.1) fawari@ ScuTe® Sa¥eTdca  (SMremR) fRemcen & wHovgw #@fgg fBeamha Somes
SAETAE (SHR) % T FAaaq & o 9aieqwor, a9 T ey aiadd §9eT &1 39T
#r e #39 F O steger, FE qguOr FEEW G AT sregear H FeAT qguer [EEr e
T UF giAfa #& T Gy smom 7y a9y Gt soew sawEe ($fem) F et

it T FGi ST THH S ATell FHSATSAT B X FIA F [0 AELIw I HT HAM ZH
GRS S 1 G B i B T et M e B 2 1 B 1 1 L S e D S 1 2

IET/IERAT T ATAR a1 A aferfera )

(18.2) =w wfAfq & Hafaq FATAI/EFNTT & WA S Sam™a oY a8l F1F G391, qed, a9
AT HeAH STH TATAT, TS T Tq=gdl (AT, THET 3T USThHaHhe (W, AT J 470,
(Frue), Tredtr watavef st sEeT e (((9) sie AT senfe @9, afefy F sree
T a7 R o srEe i oft s st st Rewfora g

SUTeEr
e S A O A

K 1 R S e RS 1 2 e O O 1 e O 1 O s e G e s 1 O s KA R
[€T 7.2 (%), (@) A (M), @€ 7.3 (F), (F) A (M), A & 7.4 (F), (F) X (1) 4]
I8 1 ¢

T 2022-23

FrorT H Tor & . Fofi-a wrrfRed TSI (Fofy 1l | 100 fifew aw

AHTAT TAT R FehfoiT)
70% FT TT T U AT 70 Hifeew o

AR F ol U wfEed TRRW qule | awafyw st F aqEr, Shew ¥ adfiw
A=A T AT & K WA AL HA AT T L | opfyg fro o s RGRIECIR I
TRIT srafere i 7
ATEATAH SAHET o6 TTHTL, UL % T
T BT Tu erfRas TR srafore #i
qTAT 3T ST eadl, ag-THehe, 95F
fRrator, srafers & 91 enf 3 foro o
TE |TAT

SR 2
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Tv 2024-25
FITE | T9r FT T Aoft-a1T wrieesd Ffonr (Fofy 11 | 100 Hifew ==
TAHTAT TATIRE TehiorT)
100% it &% F T A&7 100 Hifee o=
e & g uRlAd wnfRew G emfoy | She F adiw wHBEa B au ww w1
THHHIT % +gAqH TqT 30 Tiaerd fr a3 H 30 Hifew = woATfees ThfoT Tafarse T
TAA 0 i %l ATAITHAT 2
T 6T T QA wATRed FeRfoRT srfere
(srferpaw 70 Hifew =) &1 ITANT ol
T a1 vt & forg B ST @erar 2
ST 3 :
T 2028-29
TS | T HT T AU-ATL w1 Fepforet (F00F 11 [ 100 Hifew ==
TAAIAT TATIEEH TehtoiT)
100% T aT F T Tq&T 100 Hifeew o=
AT F AT URC verieeh YHRRSE AUTNE | Sefrere F arefi vaA BhT U Fw & 79 60
TAHI FT FATH FTE 60 T T 7T H Wrr =7 wenfes THERAT sl A
AR L %l ATAITHAT B
TG 0 T AW AT TSR safere
(Aferwaw 40 HIfeH =) FT ITART HoAl
A, Tg-THehe0T, 95 =i, srafere
q qe ate & o o ST aeRar |
9 SUIT
[€< 7.4 (@) FT 9H ]
TG 4 :

Y 2025-26 (T: START % forg ~[AaH ITEAqT AT I B)

T T PRI 3 a1 AT S F G274 AT ATeF
AT 4.9 ey 971 e o 9

T | AU{-ATT ATIRe® TohfoT Jor 7 T (A0t | | 100 Hifew ==
T TATIRE THTT)
T | F&d TATTeeh TehioiT & TH: STANT &f 7131 0.9 | 15 Hifeaw o

(TF: ST 15% T 3T & I 3T &

forT =aw a1t 10%)

9T T TS TS TATREH TR oT (F)

85 HifeF ==
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(F) F 100% AT % forw Sfreqme e 85 ife ==
60% FT 7% F ST F efiT vt ooff | wenfRes | ST Al wHET B g eriees
TR srrfare 3 qA=w T A = YHISAT AT [AaH 51 HifgF = 1
AR i %l ATAITHAT 2
uHt fFw U osfdemaw 34 Hifew =
TATIREH:  TROET AITAT FT STTRT FHoAT
Repad, g-TEehu, g5 =wior, srafers
T a1 vt o forg &R ST &eRar 2
IR 5
2022-23 % forg
TS | AU(-ATT ATIRe® ThfoT Jor it 7 (A0 | | 100 Hifew =
T TATIRE ThToT)
Y | F&d TATRe® ThoRT & A START 6 q137 7 | 10 Hifew o
0.9 <fie¥ a1 T F a9 IT ATIAT F T AT
afere At 4.9 <fe =71 et ¥ &9
9T T TS 7S TATeH TohtoT () 90 #Hifgw =1
(F) F 35% AqITAA & o SHreme e 31.5 Hifeswh ==
QA CATees QI HT STIRT
[€< 7.2 (), 7.3 () T €A A
IATEL 6 :
Ty 2025-26
T | AU-aTC TATIREF TohfoT ooy it T8 (AT | 100 Hifea =
A AT TATIEEH TehTo)
Gue 5.1 % AHE A1 d&7 100% it 3T | 100 #ifee =
TRORT § TR TATeed &l ~q4aq AT 10% it | TR § 10 Hifew o ATiees aradt &
TH A TATEE BT ATl
TR ® 90 Hifew = afvw wnfees
AR

[FT. . 17/2/2001-9T¢ |-TATHUHE]]

TLIT T AT, 3O =

fooqur ; q& Mo 9Ra % TSI, FETn, 90 || @ 3 3uEE (i) aranf. 320 (1) faAiw 18 A,
2016 ¥ WaTAT FohT TT o 3T Joa9ATq ATSLAAT deis ar.F1.+. 285 (31) faaisw 27 914,
2018, |r.a1.f. 571 (31) famis 12 ewma 2021 s ar.#.[. 647 (1) faqr* 17 fdaw, 2021

g "enrfera R o o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the16th February, 2022

G.S.R. 133(E).—In exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986 (29 of 1986), the Central Government hereby makes the following rules further to amend the
Plastic Waste Management Rules, 2016, namely: -

1. (1) These rules may be called the Plastic Waste Management (Amendment) Rules, 2022.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 9, in sub-rule
(1), for the words “as per guidelines issued under these rules from time to time”, the words “as per guidelines
specified in SCHEDULE — I1” shall substituted.

3. In the said rules, after SCHEDULE — I, the following Schedule shall be inserted namely:-
‘SCHEDULE-II
[See Rule 9 (1)]
Guidelines on Extended Producer Responsibility for Plastic Packaging
1. Background:

(1.1) The Ministry of Environment, Forest and Climate Change (MoEFCC), (hereinafter referred to as ‘The
Ministry’), notified the Plastic Waste Mana%ement Rules, 2016 on 18™ March, 2016. The Ministry also notified the
Solid Waste Management Rules, 2016 on 8" April, 2016. As plastic waste is part of solid waste, therefore, both the
rules apply to managing plastic waste in the country.

(1.2) The Plastic Waste Management Rules, 2016, mandate the generators of plastic waste to take steps to minimize
generation of plastic waste, not to litter the plastic waste, ensure segregated storage of waste at source and hand over
segregated waste in accordance with rules. The rules also mandate the responsibilities of local bodies, gram
panchayats, waste generators, retailers and street vendors to manage plastic waste. (1.3) The Plastic Waste
Management Rules, 2016 cast Extended Producer Responsibility on Producer, Importer, and Brand Owner. Extended
Producer Responsibility shall be applicable to both pre-consumer and post-consumer plastic packaging waste.
(1.4) These guidelines provides framework for implementation of Extended Producer Responsibility. The Guidelines
provide the roles and responsibilities of Producers, Importers, Brand Owners, Central Pollution Control Board, State
Pollution Control Board or Pollution Control Committees, recyclers and waste processors for effective
implementation of Extended Producer Responsibility. The definitions given in Plastic Waste Management Rules,
2016, apply until, specifically mentioned in these guidelines;

2. Date of Coming into Effect:

These guidelines shall come into force with immediate effect. The on-going processes related to Extended Producer
Responsibility obligations will be aligned with these guidelines.

3. Definitions:

(a) “Biodegradable plastics” means that plastics, other than compostable plastics, which undergoes complete
degradation by biological processes under ambient environment (terrestrial or in water) conditions, in specified time
periods, without leaving any micro plastics, or visible, distinguishable or toxic residue, which have adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by Central
Pollution Control Board.

(b) “Brand Owner” means a person or company who sells any commodity under a registered brand label or trade
mark;

(c) “Carry Bags” (covered under Category Il of plastic packaging — Clause (5.1) (1)) means bags made from plastic
material or compostable plastic material, used for the purpose of carrying or dispensing commodities which have a
self-carrying feature but do not include bags that constitute or form an integral part of the packaging in which goods
are sealed prior to use ;

(d) “End of Life disposal” means using plastic waste for generation of energy and includes co-processing (e.g. in
cement kilns) or waste to oil or for road construction as per Indian Road Congress guidelines, etc;

(e) “Extended Producer Responsibility” means the responsibility of a producer for the environmentally sound
management of the product until the end of its life;
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(f) “Importer” means a person who imports plastic packaging product or products with plastic packaging or carry
bags or multilayered packaging or plastic sheets or like;

(g) “Plastic” means material which contains as an essential ingredient a high polymer such as polyethylene
terephthalate, high density polyethylene, Vinyl, low density polyethylene, polypropylene, polystyrene resins, multi-
materials like acrylonitrile butadiene styrene, polyphenylene oxide, polycarbonate, polybutylene terephthalate;

(h) “Plastic Packaging” means packaging material made by using plastics for protecting, preserving, storing and
transporting of products in a variety of ways.

(i) “Plastic Sheet” means plastic sheet is the sheet made of plastic;

(j) “Plastic Waste Processors” means recyclers and entities engaged in using plastic waste for energy (waste to
energy), and converting it to oil (waste to oil), industrial composting.

(k) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of reject or
discard at the stage of manufacturing of plastic packaging and plastic packaging waste generated during the packaging
of product including reject, discard, before the plastic packaging reaches the end-use consumer of the product.

(1) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-use consumer
after the intended use of packaging is completed and is no longer being used for its intended purpose.

(m) “Producer” means person engaged in manufacture or import of carry bags or multilayered packaging or plastic
sheets or like, and includes industries or individuals using plastic sheets or like or covers made of plastic sheets or
multilayered packaging for packaging or wrapping the commodity;

(n) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;

(o) "Recycling” means the process of transforming segregated plastic waste into a new product or raw material for
producing new products;

(p) “Reuse” means using an object or resource material again for either the same purpose or another purpose without
changing the object's structure;

(q) “Use of recycled plastic” means recycled plastic, instead of virgin plastic, is used as raw material in the
manufacturing process;

(r) “Waste Management” means the collection, storage, transportation reduction, re-use, recovery, recycling,
composting or disposal of plastic waste in an environmentally sound manner;

(s) “Waste to Energy” means using plastic waste for generation of energy and includes co-processing (e.g. in cement
kilns).

4. Obligated Entities:

The following entities shall be covered under the Extended Producer Responsibility obligations and provisions of
these guidelines namely: -

(M Producer (P) of plastic packaging;
(i) Importer (1) of all imported plastic packaging and / or plastic packaging of imported products;

(iii) Brand Owners (BO) including online platforms/marketplaces and supermarkets/retail chains other
than those, which are micro and small enterprises as per the criteria of Ministry of Micro, Small and
Medium Enterprises, Government of India.;

(iv) Plastic Waste Processors
5. Coverage of Extended Producer Responsibility:
(5.1) The following plastic packaging categories are covers under Extended Producer Responsibility:
(i) Category |

Rigid plastic packaging;

(ii) Category 11

Flexible plastic packaging of single layer or multilayer (more than one layer with different types of plastic),
plastic sheets or like and covers made of plastic sheet, carry bags, plastic sachet or pouches;

(iii) Category 111
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Multilayered plastic packaging (at least one layer of plastic and at least one layer of material other than
plastic);

(iv) Category IV
Plastic sheet or like used for packaging as well as carry bags made of compostable plastics.

(5.2) The Extended Producer Responsibility Guidelines covers the following with respect to plastic packaging
namely: -

(i) Reuse;
(i) Recycling;
(iiif) Use of recycled plastic content;

(iv) End of life disposal.
6. Registration:

(6.1) (@)The following entities shall register on the centralized portal developed by Central Pollution Control Board
namely: -

(i) Producer (P);
(i) 1mporter (1);
(iif) Brand owner (BO);

(iv) Plastic Waste Processor engaged in (a) recycling, (b) waste to energy, (c) waste to oil, and (iv) industrial
composting,

(b) Registration of Producers, Importers & Brand-Owners (operating in one or two states) and Plastic Waste
processors shall be done by State Pollution Control Board or Pollution Control Committee through the centralized
Extended Producer Responsibility portal developed by Central Pollution Control Board.

(c) After these guidelines have come into effect, with respect to, entities starting their business in a particular year and
placing their products in market in that year, they shall have Extended Producer Responsibility target obligations from
the next year.

(6.2)  The entities covered under clause 6.1 shall not carry any business without registration obtained through on-
line centralized portal developed by Central Pollution Control Board.

(6.3) The entities covered under clause (6.1) shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

(6.4) In case, it is found or determined that any entity registered on the on-line portal has provided false
information or has willfully concealed information or there is any irregularity or deviation from the conditions
stipulated while obtaining registration under Extended Producer Responsibility guidelines, then the registration of
such an entity would be revoked for a one -year period after giving an opportunity to be heard. The entities whose
registration has been revoked shall not be able to register afresh for the period of revocation.

(6.5) In case any entity falls in more than one sub-category mentioned in the clause (6.1) then the entity shall
register under each of those sub-categories separately. Further, in cases, where the entity has units in different states,
in a particular sub-category mentioned in clause 6.1, then these units shall also be registered separately. However,
only one registration under a sub category in a state would be needed, even if, more than one unit are located in a
state. The registration shall be as per Standard Operating Procedure laid down by Central Pollution Control Board for
the purpose, as per these Guidelines.

(6.6) While registering, the entities shall have to provide PAN Number, GST Number, CIN Number of the company
and Aadhar Number and PAN Number of authorized person or representative and any other necessary information as
required.

7. Targets for Extended Producer Responsibility and obligations of Producers, Importers & Brand-Owners:

(7.2) The Extended Producer Responsibility targets for the Producers, Importers & Brand-Owners shall be
determined category-wise.

(7.2)  Producer (P):

(a) Extended Producer Responsibility target (Refer example 1 to 3 in Annexure):



Page No: 95
24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

Eligible Quantity in MT (Q 1) shall be the average weight of plastic packaging material (category-wise) sold in the
last two financial years (A) plus average quantity of pre-consumer plastic packaging waste in the last two financial
years (B) minus the annual quantity (C) supplied to the entities covered under sub-clause 4 (iii) in the previous
financial year as under: -

Ql(inMT)=(A+B)-
and the Extended Producer Responsibility target shall be determined category-wise , as given below

Extended Producer Responsibility target

Year Extended Producer Responsibility target
(as a percentage of Q1 - category-wise)
I 2021 - 22 25 %
I 2022 - 23 70 %
n 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Producer, as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure):

The Producer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility Target, category-wise, as given below namely: -

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste
(% of Extended Producer Responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(© End of life disposal (refer examples 1 to 3 in Annexure):

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, cement kilns (for co processing) etc. as per relevant guidelines issued by Indian Road Congress
or Central Pollution Control Board from time to time.

(if) The producers shall ensure end of life disposal of the plastic packaging waste only through methodologies

specified in Rule 5 (1) (b) of Plastic Waste Management Rules, 2016,

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)

The Producer shall ensure use of recycled plastic in plastic packaging category-wise as given below namely: -
Mandatory use of recycled plastic in plastic packaging

(% of plastic manufactured for the year)
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Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 11l 5 5 10 10

In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of statutory
requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis. However, in
such cases, the Producers, Importers & Brand-Owners will have to fulfil its obligation of use of recycled content (in
quantitative terms) through purchase of certificate of equivalent quantity from such Producers, Importers & Brand-
Owners who have used recycled content in excess of their obligation. Central Pollution Control Board will develop
mechanism for such exchange on the centralized online portal.

7.3 Importer (I):
(a) Extended Producer Responsibility Target (Refer example 1 to 3 in Annexure)

Eligible Quantity in MT (Q 2) shall be the average weight of all plastic packaging material and / or plastic packaging
of imported products (category-wise) imported and sold in the last two financial years (A) plus average quantity of
pre-consumer plastic packaging in the last two financial years (B) waste minus the annual quantity (C) supplied to the
entities covered under sub-clause 4 (iii) in the previous financial years as under: -

Q2(inMT)=(A+B)-C
and the Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility target

(as a percentage of Q 2 - category-wise)
[ 2021 - 22 25 %
1 2022 - 23 70 %
11 2023 - 24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Importer as
part of Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for recycling (Refer example 1 to 3 in Annexure)

The Importer shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under extended producer responsibility Target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of extended producer responsibility Target)

Plastic packaging category [2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60
Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(c) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.
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(i) The importer shall ensure end of life disposal of the plastic packaging waste only through methodologies specified
in rule 5 (1) (b) of Plastic Waste Management Rules, 2016, as amended.

(d) Obligation for use of recycled plastic content (Refer example 6 in Annexure)
The Importer shall ensure use of recycled plastic in plastic packaging category-wise as given below.
Mandatory use of recycled plastic in plastic packaging

(% of imported plastic for the year)

Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category Il1 5 5 10 10

Any recycled plastic used in imported material shall not be counted towards fulfilment of obligation. The importer
will have to fulfil its obligation of use of recycled content (in quantitative terms) through purchase of certificate of
equivalent quantity from such Producers, Importers & Brand-Owners who have used recycled content in excess of
their obligation. Central Pollution Control Board will develop mechanism for such exchange on the centralized online
portal.

7.4 Brand Owner (BO):
a) Extended Producer Responsibility target (refer examples 1 to 3 in Annexure)

Eligible Quantity in MT (Q 3) shall be the average weight of virgin plastic packaging material (category-wise)
purchased and introduced in market in the last two financial years (A) plus average quantity of (B) of pre-consumer
plastic packaging in the last two financial years as under: -

Q3(nMT)=A+B

The Extended Producer Responsibility target shall be determined, category-wise , as given below namely: -

Year Extended Producer Responsibility Target

(as a percentage of Q3 - category-wise)
I 2021 -22 25 %
I 2022 - 23 70 %
n 2023 -24 100 %

The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by Brand Owner
as part of the Action Plan on the centralized portal developed by Central Pollution Control Board.

(b) Obligation for reuse (refer examples 4 and 5 in Annexure):

l. The Brand Owner using Category | (rigid) plastic packaging for their products shall have minimum obligation
to reuse such packaging as given below: -

Provided that the reuse of Category | rigid plastic packaging in food contact applications shall be subject to regulation
of Food Safety and Standards Authority of India.

(1) Minimum obligation to reuse for Category I (rigid plastic packaging).

Year Target (as percentage of Category |
rigid plastic packaging in products sold
annually)
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A |Category | rigid plastic packaging with volume or weight equal or
more than 0.9 liter or kg but less than 4.9 litres or kg, as the case

may be
| 2025 — 26 10
I 2026 — 27 15
I [2027-28 20
IV [2028-29 and onwards 25

B Category | rigid plastic packaging with volume of weight equal or
more than 4.9 litres or kg.

[ 2025 — 26 70
I 2026 — 27 75
I [2027-28 80
IV |2028-29 and onwards 85

(nn The quantity of rigid packaging reused by brand Owner shall be calculated by reducing virgin plastic
packaging manufactured/imported/purchased in that year from the sales of the Brand Owner. The brand owner shall
provide this information on the centralized portal developed by Central Pollution Control Board.

(IV)  The quantity of Category I rigid plastic packaging reused shall be reduced from the total plastic packaging
used under Category | by the obligated entities (Brand Owners).

I1. The quantity of Category I rigid plastic packaging reused during the year 2022 — 2023 and 2023-2024, shall be
reduced from the total plastic packaging used under Category I.

(© Obligation for recycling (refer examples 1 to 3 in Annexure):

The Brand Owner shall ensure minimum level of recycling (excluding end of life disposal) of plastic packaging waste
collected under Extended Producer Responsibility target, category-wise, as given below.

Minimum level of recycling (excluding end of life disposal) of plastic packaging waste

(% of Extended Producer Responsibility Target)

Plastic packaging category 2024-25 2025-26 2026-27 2027-28 and onwards
Category | 50 60 70 80
Category Il 30 40 50 60

Category Il 30 40 50 60
Category IV 50 60 70 80

In case of Category IV plastic packaging category (plastic sheet or like used for packaging and carry bags made of
compostable plastics), the minimum level of recycling means processing plastic packaging waste for composting
through industrial composting facilities.

(d) End of life disposal (refer examples 1 to 3 in Annexure)

(i) Only those plastics, which cannot be recycled will be sent for end of life disposal such as road construction, waste
to energy, waste to oil, as per relevant guidelines issued by Indian Road Congress or Central Pollution Control Board
from time to time.

(if) The Brand Owner shall ensure end of life disposal of the plastic packaging waste only through methodologies
specified in rule 5 (1) (b) of the Plastic Waste Management Rules, 2016, as amended.

(e) Obligation for use of recycled plastic content (refer examples 6 in Annexure)
(i) The Brand Owner shall ensure use of recycled plastic in plastic packaging, category-wise, as given below namely:

Mandatory use of recycled plastic in plastic packaging
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(% of manufactured plastic for the year)
Plastic packaging 2025-26 2026-27 2027-28 2028-29 and onwards
category
Category | 30 40 50 60
Category Il 10 10 20 20
Category 111 5 5 10 10

(ii) In cases, where it is not possible to meet the obligation in respect of recycled plastic content on account of
statutory requirements, the exemption will be granted by Central Pollution Control Board on case-to-case basis.
However, in such cases, the Producers, Importers & Brand-Owners  will have to fulfil its obligation of use of
recycled content (in quantitative terms) through purchase of certificate of equivalent quantity from such Producers,
Importers & Brand-Owners who have used recycled content in excess of their obligation. Central Pollution Control
Board will develop mechanism for such exchange on the centralized online portal.

(iii) In case, where Brand Owner is also Producer and/or Importer of plastic packaging material, the clause 7.2 and 7.3
shall also apply for determining their Extended Producer Responsibility targets and obligations as Producer and /or
Importer, respectively.

(7.5)  The Extended Producer Responsibility target in MT category-wise, as applicable, shall be provided by all
Producers, Importers & Brand-Owners as part of Action Plan on the centralized portal developed by Central Pollution
Control Board.

(7.6)  The obligations for reuse, recycling of waste and use of recycled plastic content in packaging shall be
reviewed every five years based upon available technologies for meeting the Targets specified.

(7.7)  Extended Producer Responsibility on plastic packaging will promote sustainable packaging, as per guidelines
prepared by Central Pollution Control Board, inter alia based on the following criteria,

(i) package designing promoting reuse;
(i) package designing amenable for recycling;
(iii) recycled plastic content in plastic packaging material and; (iv) package designing for environment.

(7.8) In case, the obligated entity utilizes plastic packaging which is 100% biodegradable in the ambient
environment leaving no traces of micro plastics or chemical residue or any other traces having adverse environmental
and health impacts as certified by regulatory entities Central Pollution Control Board, Bureau of Indian Standards,
Central Institute of Petrochemicals Engineering & Technology, the Extended Producer Responsibility target will not
be applicable for such material.

8. Generation of surplus Extended Producer Responsibility certificates, carry forward and offsetting against
previous year Extended Producer Responsibility targets and obligations, and sale and purchase of surplus
Extended Producer Responsibility certificates:

(8.1) A Brand Owner who has fulfilled their Extended Producer Responsibility targets, category-wise, can use the
surplus for the following namely: -

0] Off setting previous year shortfall subject to clause 9.5;
(i) Carry forward for use in succeeding year;
(iii)  Sell it to other Producers, Importers & Brand-Owners.

(8.2)  Surplus in one category can only be used for off-setting, carry forward and sale in the same category. A
surplus under reuse can be used for against reuse, recycling and also end of life disposal. A surplus under recycling
can be used for recycling and end of life disposal. A surplus under end of life disposal cannot be used for reuse or
recycle.

(8.3)  Producers, Importers & Brand-Owners can also meet their Extended Producer Responsibility obligations
under a category by purchasing surplus Extended Producer Responsibility certificates from other Producers, Importers
& Brand-Owners of the same category.

(8.4) Such transactions shall be recorded and submitted by the Producers, Importers & Brand-Owners on the
online portal while filing annual returns under the Extended Producer Responsibility framework. Central Pollution
Control Board will develop mechanism for such exchange on the centralized portal.

9. Imposition of Environmental Compensation:
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(9.2) Environmental Compensation shall be levied based upon polluter pays principle, with respect to non-
fulfilment of Extended Producer Responsibility targets by Producers, Importers &

Brand Owners, for the prupose of protecting and improving the quality of the environment and preventing,
controlling and abating environment pollution .

(9.2) Central Pollution Control Board shall lay down guidelines for imposition and collection of environment
compensation on Producers, Importers & Brand-Owners, recyclers and end of life processors, in case of non-
fulfilment of obligations set out in these guidelines, and the same shall be notified. The Guidelines for Environmental
Compensation shall be updated, as required.

(9.3) The Environment Compensation, as applicable, shall be levied by Central Pollution Control Board on the
Producers, Importers & Brand-Owners operating in more than two states with respect to non-fulfillment of their
Extended Producer Responsibility targets, responsibilities and obligations in these guidelines.

(9.4) The Environment Compensation, as applicable, shall be levied by respective State Pollution Control Board on
the Producers, Importers & Brand-Owners operating in their jurisdiction (for Producers, Importers & Brand-Owners
not operating in more than two states/Union Territory’s), Plastic Waste Processors which includes recyclers and other
waste processors — waste to energy, waste to oil, co-processors, with respect to non-fulfillment of their Extended
Producer Responsibility targets or responsibilities and obligations set out under these guidelines. In case, the State
Pollution Control Board or Pollution Control Committee does not take action in reasonable time, the Central Pollution
Control Board shall issue directions to the State Pollution Control Board /Pollution Control Committee.

(9.5) Payment of environmental compensation shall not absolve the Producers, Importers & Brand-Owners of the
obligations set out in these guidelines. The unfulfilled Extended Producer Responsibility obligations for a particular
year will be carried forward to the next year for a period of three years. In case, the shortfall of Extended Producer
Responsibility obligation is addressed within three years. The environmental compensation levied shall be returned to
the Producers, Importers & Brand-Owners as given below, namely

(i) within one year of levying of EC: 75% return;
(i) Within two years 60% return;
(1ii) Within three years 40% return,

After completion of three years on environmental compensation getting due the entire environmental compensation
amount shall be forfeited. This arrangement shall allow for collection and recycling of plastic packaging waste by
Producers, Importers & Brand-Owners in later years as well.

(9.6) The funds collected under environmental compensation shall be kept in a separate Escrow account by Central
Pollution Control Board or State Pollution Control Board or Pollution Control Committee. The funds collected shall
be utilized in collection, recycling and end of life disposal of uncollected and non-recycled or non- end of life disposal
of plastic packaging waste, on which the environmental compensation is levied. Modalities for utilization of the funds
for plastic waste management on an annual basis would be recommended by the Committee for Extended Producer
Responsibility implementation and approved by the Competent Authority in the Ministry.

10. Role of Producers, Importers & Brand-Owners:

(10.1) The Producers, Importers & Brand-Owners shall have to register through the online centralized portal
developed by Central Pollution Control Board. The certificate of registration shall be issued using the portal.

(10.2) Producers, Importers & Brand-Owners shall provide Action Plan containing information on the Extended
Producer Responsibility Target, category-wise, where applicable, through the online centralized portal developed by
Central Pollution Control Board, along with application for registration or renewal of registration under Plastic Waste
Management Rules, 2016. The Action Plan shall cover tenure of the Registration as per the provisions of Plastic
Waste Management Rules, 2016. The standard operating procedure for registration and the action plan pro forma shall
be developed by Central Pollution Control Board as per these guidelines.

(10.3) Brand Owner covered under clause 4 (iii) shall provide details of plastic packaging purchased from Producers
and/or Importers covered under clause 4 (i) and 4 (ii) separately. The quantities attributed to each Producer and
Importer covered under clause 4 (i) and 4 (ii) obligated upon Brand Owner shall be deducted from the obligation of
Producers and Importers. The record of such purchase including category-wise quantity purchased, shall be
maintained separately by Brand Owner.

(10.4) The Producers and Importers covered under clauses 4 (i) and 4 (ii) will maintain the record of the quantity of
plastic packaging material made available to Brand Owner covered under clause 4 (iii). The record of such sale
including category-wise quantity sold, will be maintained separately by Producers and Importers. In case such records
are not maintained, they will have to fulfil the complete Extended Producer Responsibility obligation. The online
platform shall cross-check the declaration of transactions among Producers, Importers & Brand-Owners.
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(10.5) In order to develop a separate waste stream for collection of plastic packaging waste for directly fulfilling
Extended Producer Responsibility obligations, the Producers, Importers & Brand-Owners may operate schemes such
as deposit refund system or buy back or any other model. This will prevent mixing of plastic packaging waste with
solid waste.
(10.6) The Producers, Importers & Brand-Owners shall file annual returns on the plastic packaging waste collected
and processed towards fulfilling obligations under Extended Producer Responsibility with the Central Pollution
Control Board or concerned State Pollution Control Board or Pollution Control Committee as per pro forma
prescribed by Central Pollution Control Board by the 30" June of the next financial year. Information on the reuse
and/or recycled content used for packaging purposes will also be provided. The details of the registered recyclers
from whom the recycled plastic has been procured will also be provided.

11. Role of Plastic Waste Processors (Recyclers or Other Waste Processors including industrial composting
facilities)

(11.1) All plastic waste processors shall have to register with concerned State Pollution Control Board or Pollution
Control Committee in accordance with provision 13(3) of Plastic Waste Management Rules, 2016 on the centralized
portal developed by Central Pollution Control Board. Central Pollution Control Board shall lay down uniform
procedure for registration within three months of the publication of these guidelines.

(11.2) The Plastic waste processors shall submit annual returns after end of every financial year by 30th April of the
next financial year on the quantity of plastic waste processed category-wise as per prescribed pro forma on the
centralized portal developed by Central Pollution Control Board.

(11.3) The total quantity of plastic waste processed by plastic waste processors and attributed to Producers, Importers
& Brand-Owners, on an annual basis, will be made available on the centralized portal developed by Central Pollution
Control Board as also on the website of Plastic waste processors.

(11.4) In case, at any stage it is found that the information provided by the plastic waste processor is false, the plastic
waste processor shall be debarred by State Pollution Control Board, as per procedure laid down by Central Pollution
Control Board , from operating under the Extended Producer Responsibility framework for a period of one year.

(11.5) Only plastic waste processors registered under Plastic Waste Management Rules, 2016, as amended, shall
provide certificates for plastic waste processing, except in case of use of plastic waste in road construction. In case
where plastic waste is used in road construction the Producers, Importers & Brand-Owners shall provide a self-
declaration certificate in pro forma developed by Central Pollution Control Board. The certificate provided by only
registered plastic waste processors shall be considered for fulfilment of Extended Producer Responsibility obligations
by Producers, Importers & Brand-Owners.

(11.6) The pro forma for the certificate shall be developed by Central Pollution Control Board. In no case, the amount
of plastic packaging waste recycled by the enterprise shall be more than installed capacity of the enterprise. The
certificates will be for plastic packaging category-wise and shall include GST data of the enterprise.

(11.7) The certificate for plastic packaging waste provided by registered plastic waste processors shall be in the name
of registered Producers, Importers & Brand-Owners or Local authorities, as applicable, based upon agreed modalities.
Central Pollution Control Board will develop mechanism for issuance of such certificate on the centralized portal.

(11.8) The Plastic Waste Processors undertaking end-of-life disposal of plastic packaging waste viz. waste to energy,
waste to oil, cement kilns (co processing) shall provide information on an annual basis as per prescribed pro forma, on
the centralized portal developed by Central Pollution Control Board. These entities shall ensure the disposal of plastic
packaging waste as per relevant rules, guidelines framed by regulatory bodies in an environmentally sound manner.

12. Role of Central Pollution Control Board

(12.1) The Central Pollution Control Board shall register Producers, Importers & Brand-Owners who are operating in
more than two states and plastic waste processors, through online portal. Central Pollution Control Board shall
prescribe the standard operating procedure for registration of Producers, Importers & Brand-Owners under Plastic
Waste Management Rules, 2016.

(12.2) The Central Pollution Control Board may charge fee for processing of applications for registration and an
annual fee for processing of returns, as per procedure prescribed by CPCB. In case, where Producers, Importers &
Brand-Owners, are operating in the jurisdiction of a State Pollution Control Board or Pollution Control Committee,
the Central Pollution Control Board as per guidelines so decided, will share the application fee with the concerned
State Pollution Control Board or Pollution Control Committee.

(12.3) The registration shall be done within two weeks from the submission of a complete application online by the
Producers, Importers & Brand-Owners. The tenure of registration shall be as per Plastic Waste Management Rules,
2016.

(12.4) Central Pollution Control Board by itself or through a designated agency shall verify compliance of Producers,
Importers & Brand-Owners through inspection and periodic audit, as deemed appropriate. Central Pollution Control
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Board, as required, can also verify compliance of Plastic Waste Processors through inspection and periodic audit. In
case of plastic waste processors and Producers, Importers & Brand-Owners operating in a State or Union Territory,
Central Pollution Control Board may, if required, direct State Pollution Control Board or Pollution Control
Committee to take action.

(12.5) Central Pollution Control Board shall publish the list of Producers, Importers & Brand-Owners who have failed
to meet Extended Producer Responsibility targets and obligations in the previous financial year, on an annual basis,
by 30" September of the next financial year.

(12.6) The Central Pollution Control Board will establish a mechanism to ensure a regular dialogue between relevant
stakeholders involved in the fulfilment of extended producer responsibility obligations for plastics under the Plastic
Waste Management Rule, 2016.

(12.7) The Central Pollution Control Board shall carry out a compositional survey of collected mixed municipal waste
to determine the share of plastic waste as well as different categories of plastics packaging material on a half-yearly
basis.

(12.8) The Central Pollution Control Board shall carry out review of technologies related to plastic packaging and
plastic waste management for techno-economic viability and feasibility specifically with respect to clause 7.6.

13. Role of State Pollution Control Board or Pollution Control Committee:

(13.1) The concerned State Pollution Control Board or Pollution Control Committee shall register Producers,
Importers & Brand-Owners (operating in one or two states) and plastic waste processors, through the online portal
developed by Central Pollution Control Board. Provision for registration shall be made on the Extended Producer
Responsibility portal. State Pollution Control Board or Pollution Control Committee by itself or through a designated
agency shall verify compliance of Producers, Importers & Brand-Owners through inspection and periodic audit, as
deemed appropriate, of Producers, Importers & Brand-Owners as well as plastic waste processors in their jurisdiction
as per the Plastic Waste Management Rule, 2016.

(13.2) The State Pollution Control Board or Pollution Control Committee shall bring out a list of entities (Exception
Report) who have not fulfilled their Extended Producer Responsibility responsibilities on annual basis and publish the
same on their website. The State Pollution Control Board or Pollution Control Committee shall submit the Annual
Reports submitted by Producers, Importers & Brand-Owners and plastic waste processors in their jurisdiction to
Central Pollution Control Board and upload the same on the online Extended Producer Responsibility portal.

(13.3) State Pollution Control Board or Pollution Control Committee will establish a mechanism to ensure a regular
dialogue between relevant stakeholders involved in the fulfilment of extended producer responsibility obligations
under the Plastic Waste Management Rule, 2016.

(13.4) State Pollution Control Board or Pollution Control Committee shall carry out a compositional survey of
collected mixed municipal waste to determine the share of plastic waste as well as different categories of plastics
packaging material on a half-yearly basis.

14. Plastic Packaging Waste Collection System by Producers, Importers & Brand-Owners

(14.1) Producers, Importers & Brand-Owners while fulfilling their Extended Producer Responsibility obligations may
develop collection and segregation infrastructure of plastic packaging waste, as required, based on the category of
plastics. It may include the following based on implementation modality of Extended Producer Responsibility
adopted by Producers, Importers & Brand-Owners: -(a) establish waste plastic collection points and Material
Recovery Facilities (MRFSs);

(b) ensure the collection of the plastic packaging waste from the collection points, with a frequency that is
proportionate to the area covered and the volume;

(c) offer the collection of plastic, from the entities like urban local bodies, gram panchayats, other public authorities
or third parties carrying out waste management, and provide for the collection from all entities that have made use of
that offer; provide for the necessary practical arrangements for collection and transport;

(d) ensure that the plastic packaging waste collected from the collection points are subsequently subject to recycling
in a registered facility by a recycler or its permitted end use in the designated manner.

(14.2) Producers, Importers & Brand-Owners may ensure the network of collection points taking into account
population size, expected volume of plastic or packaging waste, accessibility and vicinity to end-users, not being
limited to areas where the collection and subsequent management is profitable.

(14.3) The entities involved in waste collection will hand over the waste for treatment and recycling or for identified
end uses.



Page No: 103
32 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

(14.4) Participation of voluntary collection points - voluntary collection points will hand over plastic packaging waste
to the Producers, Importers & Brand-Owners or third party agencies acting on their behalf with a view to their
treatment and recycling or their identified end use.

15. Fulfilment of Extended Producer Responsibility Obligations

The Producers, Importers & Brand-Owners shall have to provide the details of recycling certificate only from
registered recyclers along with the details of quantity sent for end of life disposal, by 30th June of next financial year
while filing annual returns on the online portal. The details provided by Producers, Importers & Brand-Owners and
registered plastic waste processors will be cross-checked by the online portal. In case of difference, the lower figure
would be considered towards fulfilment of Extended Producer Responsibility obligation of Producers, Importers &
Brand-Owners. The certificates shall be subject to verification by Central Pollution Control Board or State Pollution
Control Board or Pollution Control Committee, as the case may be.

16. Centralized Online Portal

(16.1) Central Pollution Control Board shall establish an online system for the registration as well as for filing of
annual returns by Producers, Importers & Brand-Owners, plastic waste processors of plastic packaging waste by 31
March 2022:-

(16.2) The online system developed by Central Pollution Control Board for the registration as well as for filing of
returns by Producers, Importers & Brand-Owners shall reflect the plastic packaging material introduced in the market
Producers, Importers & Brand-Owners in a financial year. It shall also reflect the details regarding the audit of the
Producers, Importers & Brand-Owners as well as recyclers or other waste processors of plastic packaging waste.

(16.3) The State Pollution Control Board or Pollution Control Committee shall also use the centralized portal
developed by Central Pollution Control Board for registration of Producers, Importers & Brand-Owners as well as
recyclers/waste processors. The centralized portal would act as the single point data repository with respect to orders
and guidelines related to implementation of Extended Producer Responsibility for plastic packaging under Plastic
Waste Management Rule, 2016 Producers, Importers & Brand-Owners may, if they so desire, facilitate the
development of online web portal or platform.

(16.3) Till the online web portal is developed all activities related to implementation of Extended Producer
Responsibility under the Plastic Waste Management Rules, 2016 will be done in an offline manner.

17. Monitoring

State Pollution Control Board or Pollution Control Committee shall submit annual report on Extended Producer
Responsibility portal with respect to fulfilment of Extended Producer Responsibility by Producers, Importers &
Brand-Owners (which include manufacturers of plastic packaging material) and plastic waste processors in the
State/Union Territory to Central Pollution Control Board. The report shall also be submitted to the State Level
Monitoring Committee constituted under the Plastic Waste Management Rules, 2016. State Pollution Control Board
or Pollution Control Committee shall also submit annual report with respect to recyclers or end of life disposal in the
State or Union Territory to Central Pollution Control Board by 31* July of the next year.

18. Committee for Extended Producer Responsibility under PWM Rules

(18.1) A committee shall be constituted by the Central Pollution Control Board under chairpersonship of Chairman,
Central Pollution Control Board to recommend measures to Ministry of Environment, Forest and Climate Change for
effective implementation of Extended Producer Responsibility including amendments to Extended Producer
Responsibility guidelines. The committee shall monitor the implementations of Extended Producer Responsibility and
also take such measures as required for removal of difficulties. The Committee shall also be tasked with the guiding
and supervision of the online portal including approval of requisite forms or pro forma.

(18.2) The committee shall comprise of representative from concerned line Ministries/Departments such as Ministry
of Housing and Urban Affairs, Ministry of Micro, Small and Medium Enterprises, Department of Drinking Water and
Sanitation, Department of Chemical and Petrochemicals; Bureau of Indian Standards, three State Pollution Control
Board or Pollution Control Committee, Central Institute of Plastic Engineering and Technology (CIPET), National
Environmental Engineering Research Institute (NEERI), and three industry associations, and any other invitee as
decided by the chairperson of the committee.

ANNEXURE
Examples for Clause 7

Extended Producer Responsibility Target and Minimum level of recycling of plastic packaging waste
[Refer Clause 7.2 (a), (b) & (c), Clause 7.3 (a), (b) & (c), and Clause 7.4 (a), (b) & (c)]
Example 1:
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Year 2022-23

Plastic packaging introduced in the market category-wise (100 MT
(Category Il Flexible plastic packaging)
Extended Producer Responsibility Target @ 70 % 70 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility - no

threshold has been prescribed

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and recycled as per
actuals

Quantity of plastic packaging waste collected under
Extended Producer Responsibility and used for energy|
recovery, co-processing, road construction, waste to oil

etc. as per actuals

Example 2:

Year 2024-25

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 30%

Minimum 30 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
70 MT) may be used for energy recovery, co-processing,
road construction, waste to oil etc.

Example 3:

Year 2028-29

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target @ 100 %

100 MT

Minimum level of recycling of plastic packaging waste
collected under Extended Producer Responsibility @ 60 %

Minimum 60 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

Remaining plastic packaging waste collected(Maximum
40 MT) may be used for energy recovery, co-processing,

road construction, waste to oil etc.

Reuse
[Refer Clause 7.4 (b)]
Example 4:

Year 2025 — 26 (Minimum obligation for reuse comes into effect)

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or

15 MT
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kilogrammes bUnion Territory less than 4.9 litres or|
kilogrammes

(Reuse @ 15 %; minimum obligation for reuse 10 %)

Fresh plastic packaging introduced (A)

85 MT

Extended Producer Responsibility target for compliance
@ 100% of (A)

85 MT

Minimum level of recycling of Category 1 plastic
packaging waste collected under Extended Producer
Responsibility @ 60%

Minimum 51 MT of plastic packaging waste collected
under Extended Producer Responsibility needs to be
recycled.

A maximum of 34 MT plastic packaging waste collected
may be used for energy recovery, co-processing, road

construction, waste to oil etc.

Example 5:

For Year 2022 - 23

Plastic packaging introduced in the market category-wise
(Category | Rigid Plastic Packaging)

100 MT

Reuse of Category | rigid plastic packaging with volume
or weight equal or more than 0.9 litres or
kilogrammes bUnion Territory less than 4.9 litres or
kilogrammes

10 MT

Fresh plastic packaging introduced (A)

90 MT

Extended Producer Responsibility Target @ 35 % of (A)

31.5 MT

Use of recycled plastic content

[Refer Clause 7.2 (d), 7.3 (d)]
Example 6:

Year 2025-26

Plastic packaging introduced in the market category-wise
(Category Il Flexible plastic packaging)

100 MT

Extended Producer Responsibility Target as per clause 5.1
@ 100 %

100 MT

Minimum content of recycled plastic in packaging @ 10%

10 MT of plastic content in the packaging should be
recycled plastic

90 MT of virgin plastic content in packaging

Note : The principal rules were published in the Gazette

9
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q. 484] 7% Taeft, geeafaaT, TS 7, 2022/39TE 16, 1944
No. 484] NEW DELHI, THURSDAY, JULY 7, 2022/ASHADHA 16, 1944

TN, I AL TAGTY qRadd HATqq

CIPECET
< faeeT, 6 SIS, 2022

ar.#nfR. 522(37).—TRew sraforse wereer =, 2016 T i "qovad w2 & forg yrew Fag
Sfe=ET |, anHL. 22(37) I 18 S\ail, 2022 F777 9RA & A9, FATEE, AN |, @2 3,
IT-E2 (i) H Arg 18 S9ady, 2022 FT WHITAd #r 7 o, oraw 39 a4t satrat ¥ bt wyarfaa g
FT THTIAT IFT T2 ATHT 7 AT e ared TSI Fl TTAAT STAdT 1 3TeTs4 F1E TS off o 915
3T & ia ST oY g st & T,

3T, ST I Rt safase 9 9ot T i 9"t SHar # e 18 e, 2022 #ir
IqAY FIE TS,

ST, UL AT F AT I A Ud GATAT 9T ol TR g7 989 &9 § fF=

LR LS

qd: AT, FRIT TLRTC TATAL (F2eron) Afrf=ag, 1986 (1986 T 29) Fit &T=T 3, LTI 6 3T &
25 ZRT Y& TRl T YA Fd gU, ST Aqieree Yage =, 2016 FT T Hege & & (g
Aeferfeda e aardt g, srara-

1. Tfered AT 3fiT aTsT- (1) =9 ==t &1 |fered 978 wAriees qqreree yae (B gereae) Ham,
2022 gl

(2) & TSTIS § T THTAA T AL F T gl

4602 G1/2022 )
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2. TATTEeH A99ree Fae AW, 2016 (S =8+ q9=71q 3Fq =3 gl 471 g), =77 3 #,-
(i) @< (F@) F 9e=Tq, Mefafed g sfa.tag T ST, sai-
‘() STAT-TTFRAVT ATREhI” H, FAEETA AT F (Fard UH AR AT 8, ST 6wl
ST T TS FTRT THIIOT 37 AT I 420 o SATerhierd: ATt T AT Fd g,
el ATSH TATIReRT, IT T ® H 39T AT AT FHed TRT AT AT a9y, et aaiawr 9w

gfder gaqTa g=ar g, | far, aiEeft wataefiy (wrefa 9t st gt F adfie St
TR T ST o gf SITaT 2-;';
(i) =@ (@) H, “FiE dqed;” M7, F TeATq T TSHTR|” M5 ST EAT AT STuAT;
(i) @@= () H “STATq TA & T2 FTorAT” o1t 7 @ (A2 7 7w ww (5.1) (i) — wes
FRSAT T AVf-11 3 eI orTfier)” orsx 3T Frvaa siaeTia oo STusT
(iv) @ (F) F “(F@)” F €T § (ARG 6T STOAT 3T 7 TR TAFATRT 60 T0 G2
(=) ¥ @ fAeforfed gve siaefua B s, seiq-
‘(ZF) “START it AT THTCT g T2 MIe™” & Tgeq qoRTa fRermaaent & Aeqefia o1 Scarad
* TorT wATtees saferee &1 39, s Tg-Taehor (ITTe0 & forw Hife, Terq a1 #ilE o+
U IURT §) AT AT F q IATEH, I HIHAL T BIZHL [oH FISEeih THEAAT FT IcATaT
TATTeE % IcATa | IH: START gq AT STaT g 5| 9% qa=ener & stefia o= o o |/t g,
T AT FSF FUH 10 AT ARTRSAT gial & e g At & forg I g&fdq 217
(v)  &UE (2) F T 9 T @ @1 ST, 90 -
‘(2) “ATITaR” | 9 SATh ATHIT § ST TATeash TehfoiT AT TATIEEah ToRfoNT aTel JTATal AT et STl
T FE-TLAT THISHT AT TeATieesh St AT T8/ T il =T ATAREAT 1 A= FAT S 5
(vi)  =UE (W) F TeATq, METead @ sia:eamiod R S, srri:-
TF “TATIREE ThIoRT” & AT TLh! | ITATRT T S FX, ITRT TR FTA, HSTLT e,
TRagd Fe & o7 wATieeal T AR FiTeh JHT e TehfoiT STaT TI99T € ;
(Vi)  EUE (IF) F AT M ad gue Fq.eTad T STTOAT, S9id:-
‘(T “TATIREE AT THEHRLIHATAT | FolT o (o0 (ATTATT F ST IcITaA) TATIREH ATTAqTT
T ITANT FTA § AT THISAT 6 AT TATIREH FATACE AT [AAFH0T SATHAT 2| FSrTH Fg-SrHehTor a1
TR qUfee A aa H ufafad FAr (Aafee § 97 Icq1a), 39 qT9el fl Giehe fored

Frewei® THTIAI T SCTEA AT & IcaTad # I9: SUANRT gq AT Jrar g 5| 9% qa=eor
T, ST @TE a7 & qefie o= T ST aswar g ;

(viii)  ET (@) F TeATq MEEd g w1 a1 ST, said-

“(2TT) “TeF-ITHTHAT TATIREF Th{oiT T AT’ | IqTE T SATAH STTNT FLA qTel STHATHAT
ZTRT, TohSIT T SMTLTd STANT IO FI o TLHAT FIord [T AT AT TohionT SqTorse STrersa
2 ST o1 T STANT A0 STty F o w e s ey

(ix)  ®T () F TeATq, MeAfarted g sfq.eamaa haT SToa, srai-

“(TF) “TIA-ITATHAT TATIREE TehToT STTTATT” | TATIEE Tehfoi T o TATHHTIT 3 =TT T SAFAHT
a1 gF U S F T H GG werites TR i s Iare v Hfaw IuAnr A ar

STAFAT T TATReH TRfoT Tgad & Jd, IATE Al THORT & I giord TATeedh Tehfor

Fferee At g e sreedtsha, 99 e 11 3 aieafaa g ;
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(x)  ®E (o) F TeATq, MEtored g€ dq e BT ST, sTEid-
‘() “qAEwE F THRTSAT § Sl CAT e TS F [A=RIT hl THRAT | FTILA 85
(xi)y @@= (T) F TeATq; Rt @ siaerod T ST, seriq-

(%) "I STINT & TRt ATHE 6 6T § aRaad R 56T J9 ST AT 3 T3S &
oD 1S ST F3T ST aTelT AT =T Harere At i 2;”,

(xii)  ®E (F) F T9AT MEfed g€ dq e AT ST, -
“(@F) “qAATRT TATReE F TART T, AR ST § Foo 4T F €9 § qioe wited & aorg
AT TAA (o TATIeeh ATHIT 8;

(xiii) T (FF) F TLAT (MHATATET G ST HAT SITUIT, AT -

‘(F) “ATTACE | FT IATEA” H, ToTT oh ICATEA 6 (oI TATIReah ATITASE FHT TART FHAT TIAIT
g SIY THH Tg-THER (7T HIHe, TEITq T Fls o7+ UH IANT H) FHeAfad g’

3. IHq e F REw 4, -

() S9-FFw(1)H,
(F) @@= (F) ¥, “-F FET AER” a5\t F oA FHT g g a7 AR asw
EERSIECREAE IS

(@) So-FEE (1) ¥, @S (9) 9,-
(F) “FEOEETA WATeed o WHT” ae3i F I 3T AT-AAHANT AT eah] 057

ERENECREAUE IR

(@) “STETE 17088:2008" T AT AFET F €T T AETA/AETHAT 17088:2021”
9Te AT AT T S0

(1) “FEAEETA ATREE F [AhdT Rl & q9AT AT SA-AAHANT TATRSH AT
stqeTiaa o ST -

(i) SU-ATw (3) #, “FFIEEAT ATReH” Teal & TLATq ‘¥ AT-ATFHAVT ATRah]|” 9158 Iqearraa
2 sram)

4., SFafmwFEFAIw o+, -

() S9-F=w (1) F v O, Mefefaa So-FREw @ s, g9iq-

“(1) ITATEF, ATATAH 3T ATUE AITerw A= 1-1l § FAfAfEee Rem-fAdert F sqam wfeed TenfonT
2q e Ioamas Icavartaed &l T w417

(i) 3T I (2) H, “TFHAT HT ASAT A5G H ALH g AT T THF q9ATG &7 qU-" H oAq g
FTA 9Teal T AT FohAT STUATT;

(iy  SU-FEE (4) #,- “wguer FEE 7 Rl § @ OCFET g {8 v e aew
a:eqriug o sro-;
(v)  S-Fe (5) 9,

(F) TSTEEHIO ®IH & AT 9TEaT F TeAT HET TgU I v Ffe &7 F epferes At AT
HE TS &3] H TATA T LT 217 e Fqeriu 1 o

@) “sgur e afafet- aeat F qearq “ffEw 13 @1 s-FEm (2) F aqEm” e
ERENECREaES I
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5. 3o e & =W 10 & w97, Mefertaa F=w @ ST, sri-

“10 FIFETT AT ATATHANT TATeash gty & orw agam=m.- (1) wrfeas arftr i
FAFAINIAT & TILHATIT 3T TTHSA 6 TRATI FHT AT TLAT | § GHAag AT ATHHT
TTAT % ATHTT AT

(2)  FUEEAA TATReE AHEAT, AUa/ATaA 17088:2021, THI-HHT UL TATHLAAT, & TET
g

(3)  SIANAFAVT TATReH, ATLAT TTHH oI FRT A= i Feaid TGO [HFA0T 2 g0T
SHTIOI 30 T S JT91 6 A]ET g

(4) I TF AT qTHF ST g 39-Faw (3) 7 [Afde wree sttt /gt B s, a9 9% S4-
HAFHUT ATIREH ATLA T AT LT G AATATE A S AH ATLA T A1 e0d 17899 €1:2022 +
ALET I

(5)  TUF FAEATH SUTH o ®T H, AT ATFHHUT TATIREHT o (7T IT ATHAT |, T FoheT TAHTT T
o siafem adteror fAE weqa # AT g, A IgUe {1 g0 AT T9I 95 ST AT
ST, forew U 17899 €1:2022 Y & 1 § F.4. (i) 7 F.9. (i) AT I 2 it F. H. (i) W f’U U S9-
FTFHAVT LT 2 uH 17899 1:2022 FT TZAT T HFHTeId gNIT:-

U ATHTHAINT CATREH FT IJATEA AT AT QA7 31 A1, 2023 F 91 92 1 STTOIAT TH 9 6 &1
FATaw JHTOTTE 30 7, 2023 TF 4G T2

(6)  FARH wrEwr fOE FT Ug-TEEEE ATHIAAT T AN AT WA "HE S T
FANTTAT ATIAT 6, 2020 F 31efie Arvgar ureq Bt TTRTemerT & a1 Tmremsrsi & qieqor e
SATHT Fq AT TATAT A1 FIT 260 FAST g AT ITod THNTLATATSAT | TTed 0l STTOIT, 30 9 T8
THTIOIT T o TATIRe® T STq-TawA0 sreud 17899 &1:2022 & A=T &

6. IFT R F A 11w 3a-Fam (1) 7 -
(i) @ (F) & v 17, Mo @ w@r s, srei-

“(F)  STATEE IT ATUS HIToTH HT ATH, TIOMEEIRI AT AT FIT S0 AT TATeH TohionT &
AT H T2
T, A€ ITAE AN Tl EH,-
(i) ST et  forw s eeArieash TS 2
(if) FT Tguor =0T A F AGHIEH & T, FAteF AT s fepse avRft Haw, 2011 % AW 26
& ST A AT ATHAT o Tor:
(iii) 3T ATAAT H, &7 39 TG99 § Hxig Ig0 [FIAT S F FATHGT & AT “TeAFG I+ AT Al
ICATET B AAEUH ATHATH TREETHIT ThH % el T =g & STANT 3T Aqe AT Al TTATAT 6

for AnTRel Frgiar” # fau o ARt & o, 389 Faw & i srfeefaq smfeaa g=ar i qea
FLAT TRATRT & F 1T TG1 2

(i) =T @) H, 1T, 2023 T “AfFATET ores % T 9¥ USATEE AT FiT @Y 968 1@ S0
(i) =T (M) F ars, Mg g sia et T ST, sei-

“(9) ST ST ST IT Tg-TA 1 TohToRT AT TATIEea TehfoiT T STATAHAT AT ICATEH AT AT
TATHT, T {71 &9 § AT IAT&T Aied G (F) 3T (F) T 97T H1”

7. S | & T 12 % 39-H9W (1) #,- “TsT Igu [EAT aE” qeat § g7 CHRiT Tgu
=T S AT 9reg st R STon
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8. g = & 13 -
(i) IU-fAr (1) & & 9, Aeterfad I9-Ram @t SITosm, eria .-

“(1) Frg of =afw F A AT AR TiRe A AT agued SRR 7 a9 7 At 778
FATT ST qh o 39 =q1<k o et & TREEeRaor YTed 7 F¥ o 2,
(i) HETerd 5T TGO RI=0r A AT T TS &7 i qguer A= gt 9w s
IqT &7 TSAT IT 69 1T &A1 § TATAT /€ g gI; AT
(ii) FErT TguOr A= A1, At I T AfF oA AT HA ST 5 K TATAT T TG
@‘-,u
iy su-fEw (2)H,
(F)  SAATEE” M7 F TATY, “,-AT AATAHAT 977 ST T ST,
(@)  “ATaEd FAT MRl & 9eATq, “Aqg=I-2 § fafafate anteeff frgiat ® aqan as8 #iw
e i ETiua fohw ST
(iy  Su-AEw (3) 7, “TwA 2 B 9qi-, 3T HF F THATY, “AqLAT-2 § AT awreeft gt ®
ATETY A&7 T S FAT T ST0AI-;
(iv)  3o-f4=m (6) T &g R ST

(v) SU-FEE (7) H, &d H A qTer “OSR0 MEge” el & 99T, Sl gsiieweor, daegE-2 |
fafafase wfes GerfoeT gq faeaTiia Soumes Scavariaa & daeft Antasft frgiat # e areaarsi
T A % AT T 77 T e A +ATOq FohT STusr|

9. 3o o & e 17 & are, fwfatea e siaenfia BT s, sei--
“18. TATALU(A ATAHT AT ATEIAU - TATALU(T TTAHT AT ATELIIU I SATHRAT T, ST Faid
ST =T v g srfa T awieeft FrEiar & A 39 Fawi & Suadl 7 AqIrAT el
T g 8/ B 8, TEUF T §ar oy S o THgia o e 9% Igerd T S
10. 3% AW it AT 1 % #1992, FeAferfad & S -
ATLA-1
[T 10 3]

(1) (2)

1 Areua/AEUaAT  14851:2019 S HTEAH H  ATRed AEWAT Hi SqH  argsiar
STATFAOIAAT FT ATT0T- T g5 YRuTHeT § At 707 &1 7= i agfa (e

ALK

2 | SEUA/CTEUHAT 14852:1999 ST HIEAH § ATReHh qEqal il SATqH TTH AT-STAFHHINIAT

FT ATITIT- [AF AT FTaASTSAFATSS F (AT ZTT T T T

3 | SrEUA/TEUHSAT 14853:2016 TATReH- ST ATEAT H TATeedh ATHUAT i FTaH ATIS(ET J4-
FAFHONTAT T ATLTLT- STTRIE ITATE GTLT I T I (T HqTe)

4 | AETHRTSUEA 14855-1:2012 wrieas- Fafaa Frqifea gomst § worfees amatugt $i iy
ATSIAT TT-ATFHINIAT T TALITIOT- [AR T FTAASTS AN FATZE 6 [T T ATIA T T
AT 1 ATH TE 1T (T HLqTE)

5 | rsuwm/emsuHs 14855-2:2018 wrfecs- fMaftaa svqifear gomen & wrfeas amtu=n v sifaw
ATSIAT AT-ATFHINIAT T TALITIOT- [AR T FTAASTS SN FATZE 6 [T T ATIA T T

T 2 TATTLTAT- THET GLeA0 § A o FraaeTeaiarzs st JATHEw ATT (TTH FTE)

6 | srEuA/AmEUHST 15985:2014 TATREH- I=d S AATIS(IAT- SATCHATERIOT FeMTsi § sifaw
FATSIET TF-TAFHINTAT FT AFIO- e s & fFeswer & qmaa i qgfa (7o
EEIEE)
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FAETH/METTA 16929:2019 TATREH- TTATF JUET Teror § ofesyriog dqrfear gomsi §
oo ATty & fAeea i By & sraameor (B werram)

FAEUF/EMLTTA  17556:2019 wrfees- ey ¥fFudier # stedom &t 9o I =g

FTAASTSAFATES il HTAT FRT JaT H TATeeh qradl it sifad argsiial Sa-rasmaoiiaar 1
e (Taeir Herrea)

AETH/ATETEAT 20200:2015 AT E- THNTATAT THIAT TEEAT H STAFHLOT 6T TS FITET FoOTeAt
H weTiees arairat & e i =37 1 sraemor (v gema)”

11,
(i)

AT -

Iq 7=t o, IO 1 -
1. SaaTes” UL § w0 geaih 11 i 399 "getag gfafeat & v uw e @ s,

“11.

Fg=1-2 7 fafafase antaslt framar & sgea Fr TisE1)

(ii)

Igefrd “2 e T’ w0 "@egiw 9 F forw siv sue "efea wfatea v v et @

I:g-

F=1-2 # fafAafase Antaelf FfrEiat & sqgeT w1 TreET|

(i)

BRI
“3. AT

St “2 e Tl o7 399 "ated Ffafeat & qeanq Mwfated sa:srfua fHar s,

AT

YT

qTH, I4T 3T HO% F9 & (o7 a7

TATHLIT o ATHA H, TAAT TSTE R0 AT AT TSTEL 0T 0l ag

FAT THTS, 15T TLHIT AT T TS & % AT I g | Toreeiad g2 T
g, AT 9§ 7

4.()

ST § fRerer &t T F gei

(=)

IATET ITEH F2 FT a9

5.(%)

ITITET SI¥ IT-ICATGT 6l GAT AT AAT

(=)

T FoA ! ATERIT T AT S AT

6.(%)

STATIAT AT AT T ST ATed ITATET i GeRfoiT o TolT & wATiees ofic
IqT I & wAfeash ofie Fi 7

N ST SATYIT AT ¥ START & o7 TRt gq TIFa wTreeh ofie a1 a9 &f

TATRE T AT

ST ST O AT ¥ ITANT o (10 Tg-T2 T TeRfoiT it 77T
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ART-T
3 FT 8T ST T IsT o qatad

7. FAT THTS o T, T (ST e ue e siferfazw, 1974 (1974 =1
6) & J1= I TEgATT 872

7f2 2, q1 I Fere 7

8. FAT THTS % IT9, a1 (TUVT famor ua A=) sferfar, 1981 (1981 =1
14) F 7T 9 A T 872

7f2 2, q1 I Fowe 7

T
Futorse | Hataq

9. I ATIree A7 A foree
(F) ST ATISE AT FeA ATAT

() G F JIaT TUSTIOT T &

() srafersat o Aver % for i T srae

10.(F) (i) TRfSIT o o s st (i) wATee offe am a9 & wrees ofie 3w
(if) SEOTATT AHSHT AT AT FIT AT SATTH hl GAT Fod He AT ITASH
FG

(=) (i) 30T 37T g A7 ¥ I o0 Sgara /v afgd ST & forg sgaa
AT (i) Trees offte a1 a9 gf wriees ofte oY (i) 3T 37 sqf a1 =
START o forT S3FT ATAT Al d A—ATTAT aga<d 13 TohioiT il ATAT

11. -2 # ffase Anteeft it & sam F1 T
AT AT ZETe
EEGIRT
aa
L I

12. 3% M99 % 99 4 §, 7T 9EdT (9) 3T 99 Fateq AAAT & T Hefertaa staeaq
ERUSILUIAC RIS

“(10). sIEET-2 ¥ Afase awieell Frgmar & Aqamr, Jataa T Tgu0 Q= a1 3T Tgur
=T At 7 T a9 g 30 T T ITAY FATT AT ATl ATFS”

13.  3%q FFH &, T97 5 |, TTCTRT & TLATq (MeA el (eq (eoqor Sia 27T sl STTuai:-
“feoqor; R YEUO A A1 A TAE a9 ag 30 AU I MEfred gEare 3uded

(F)  F A, [AERG TATREH 9T, FgALT GehtonT & fafawtar (R 13% su-ffmT (1) %
gz (i) ¥ swrefi ToedEa)

(@)  STTEE, AATAFAT, e w1 @ (FF| 13 % 39-FHwT (1) F @2 (i) F 9w Toedisa)
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()  qEERIERAT ST AT AATISE AT TEERuawRar (| 13% Io-Ha7 (1) * @< (i) %
srefie Yo ia)”

14. 3% = AT SgAT-2 F 977 (3) FT AT AT ST
3o 7= it AT 2 °, 39- 977 (7.8) % T u¥ [AwAferfEd v | ST, q9iq-

“(7.8) AT ATET THTS TANTHTUNIAT TATREH H AT TATIeedh TeRfoT T ITART FdT g, aT
AT 10 % SUae AW T Y FAwaTia ScuTas® IcavaTiad A AN dai grl”

[®T. /. 17/24/2021-T=0HUHE]

LT ITA T, 9T af=a

feroquft ;o1 Ao wed % o # 9nE . 320(3), A 18 /T, 2016 FRT YHI R 0 o s
TCALAT SH SATITAAT H&AT qr.FL . 285(3), dr@ 27 6=, 2018 ¥ Afag==r dear
qraLE. 571(), I 12 e, 2021 X sfeeg=er "@edr arEn. 647(3), e
17 3TEd, 2021 % FIXT HME 37T SATeg=T §eaT Aar.FLA. 133(3), ara 16 wa<d, 2022 %
FIT ST 1T Forra T 3 oam

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th July, 2022

G.S.R. 522(E).—Whereas the draft rules further to amend the Plastics Waste Management Rules,
2016, were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i) dated the
18™ January, 2022, vide notification number G.S.R. 22 (E) dated the 18™ January, 2022, inviting objections
and suggestions from all persons likely to be affected thereby within a period of sixty days from the date
copies of the Gazette containing the said draft rules were made available to the public;

And whereas, copies of the Gazette containing the said draft rules were made available to the
public on the 18" January, 2022 ;

And whereas, objections and suggestions received within the aforesaid period have been duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 3, 6, and 25 of the Environment
(Protection) Act 1986, (29 of 1986), the Central Government hereby makes the following rules further to
amend the Plastic Waste Management Rules, 2016, namely :-

1.  Short title and commencement.- (1) These rules may be called the Plastic Waste Management
(Second Amendment) Rules, 2022.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Inthe Plastic Waste Management Rules, 2016 (hereinafter referred to as the said rules), in rule 3,-
(i) after clause (ab), the following clause shall be inserted, namely:-

‘(ac) “Biodegradable plastics” means plastics, other than compostable plastics, which undergoes
degradation by biological processes under ambient environment (terrestrial or in water) conditions,
without leaving any micro plastics, or visible, or distinguishable or toxic residue, which has adverse
environment impacts, adhering to laid down standards of Bureau of Indian Standards and certified by
the Central Pollution Control Board;’;

(if) in clause (b), after the words “brand labels”, the words “or trademark” shall be inserted,
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(iii) in clause (c), before the words “means bags made” the following words and brackets “(covered under
Category Il of plastic packaging — Clause (5.1) (Il), given in Schedule — IT)” shall be inserted.

(iv) clause (ga), shall be renumbered as “(gb)” thereof and before clause (gb) as so renumbered,the
following clause shall be inserted, namely :-

‘(ga) “End of Life disposal” means using plastic waste for generation of energy subject to relevant
guidelines in force, which includes co-processing (e.g. in cement, steel or any other such industry) or
waste to oil, except in cases where feedstock chemicals are produced for further use in the production
of plastic which may then be considered under recycling or for road construction as per Indian Road
Congress guidelines etc.’;

(v) for clause (k),the following clause shall be substituted, namely:-

‘(k)“Importer” means a person who imports plastic packaging or products with plastic packaging or
carry bags or multilayered packaging or plastic sheets or like;’;

(vi) after clause (0), the following clause shall be inserted, namely :-

‘(oa) Plastic Packaging” means packaging material made by using plastics for protecting, preserving,
storing, and transporting of products in a variety of ways;’ ;

(vii) after clause (ga), the following clause shall be inserted, namely :-

‘(gb) “Plastic Waste Processors” means recyclers of plastic waste as well as entities engaged in using
plastic waste for energy (waste to energy) including in coprocessing or converting plastic waste to oil
(waste to oil) except in cases where feedstock chemicals are produced for further use in the production
of plastic which may then be considered under recycling , industrial composting;’;

(viii) after clause (gb), the following clause shall be inserted, namely:-

‘(qc) “Post-consumer plastic packaging waste” means plastic packaging waste generated by the end-
use consumer after the intended use of packaging is completed and is no longer being used for its
intended purpose;’;

(ix) after Clause (r), the following clause shall be inserted, namely:-

‘(ra) “Pre-consumer plastic packaging waste” means plastic packaging waste generated in the form of
reject or discard at the stage of manufacturing of plastic packaging and plastic packaging waste
generated during the packaging of product including reject, discard, before the plastic packaging
reaches the end-use consumer of the product;’;

(x) after clause (s), the following clause shall be inserted, namely :-
‘(sa) “Recyclers” are entities who are engaged in the process of recycling of plastic waste;’;
(xi) after clause (u), the following clause shall be inserted, namely:-

‘(ua) “Reuse” means using an object or resource material again for either the same purpose or another
purpose without changing the object’s structure;’;

(xii) after clause (w), the following clause shall be inserted, namely :-

‘(wa) “Use of recycled plastic” means recycled plastic used as raw material, instead of virgin plastic,
in the manufacturing process;’;

(xiii) after clause (aa), the following clause shall be inserted, namely :-

‘(aab) “Waste to Energy” means using plastic waste for generation of energy and includes co-
processing (e.g. in cement, steel or any other such industry);’.

3. Ininrule 4 of the said rules, , -
(i) in sub-rule (1),

(a) in clause (d), after the words “thickness except”, the words “ as specified by the Central Government”
shall be inserted;
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(b) in clause (h),-

(A) after the words “made up of compostable plastic”, the words “and biodegradable plastics™ shall be
inserted;

(B) for the letters and figures “IS 17088:2008,”, the letters and figures “IS / ISO 17088:2021” shall be
substituted:;

(C) after the words “seller of compostable plastic”, the words “and biodegradable plastics” shall be
inserted:;

(ii) in sub-rule (3), after the words “compostable plastic”, the words “and biodegradable plastics” shall be
inserted.

4. In rule 9 of the said rules, -
(i) for sub-rule (1), the following sub-rule shall be substituted, namely:-

“(1) The Producers, Importers and Brand Owners shall fulfil Extended Producers Responsibility for
Plastic Packaging as per guidelines specified in Schedule -11.”;

(ii) in sub-rule (2), the portion beginning with the words “This plan of collection” and ending with the
words “two years thereafter” shall be omitted;

(iii) in sub-rule (4), before the words “Pollution Control Board”, the words, “Central Pollution Control
Board and State” shall be inserted;

(iv) in sub-rule (5), -

(A) after the words “without registration from” the words “Central Pollution Control Board if operating
in more than two states or Union territories,” shall be inserted;

(B) after the words “Pollution Control Committees”, the words, brackets and figures “ as per sub-rule (2)
of rule 13” shall be inserted.

5. For rule 10 of the said rules, the following rule shall be substituted, namely.-

% 10. Protocols for compostable and biodegradable plastic materials.- (1) Determination of the
degree of degradability and degree of disintegration of plastic material shall be as per the
protocols of the Indian Standards listed in Schedule I.

(2)The compostable plastic materials shall conform to the IS / 1ISO 17088:2021, as amended from
time to time.

(3) The biodegradable plastics shall conform to the standard notified by the Bureau of Indian
Standards and certified by the Central Pollution Control Board.

(4) Until a standard referred to in sub-rule (3) is notified by the Bureau of Indian Standards,
biodegradable plastics shall conform to tentative Indian Standard 1S 17899 T:2022 as notified by
the Bureau of Indian Standards.

(5) As a transitory measure, provisional certificate for biodegradable plastics, shall be issued by
the Central Pollution Control Board, in cases, where an interim test report is submitted, for an
ongoing test, which covers the first component of the IS 17899 T:2022 relating to
biodegradability given at SI. No. (i) or SI. No. (ii) of Table 1 or SI. No. (i) of Table 2 of the IS
17899 T:2022:

Provided that the provisional certificate shall be valid till 30" June 2023 with the condition that
production or import of biodegrdable plastics shall cease after the 31* day of March, 2023.

(6) The interim test report shall be obtained from the Central Institute of Petrochemical
Engineering and Technology or a laboratory recognised under the Laboratory Recognition
Scheme, 2020, of the Bureau of Indian Standards or laboratories accredited for this purpose by
the National Accreditation Board for Testing and Calibration Laboratories, and they shall certify
the bio-degradation of plastic is in line with IS 17899 T:2022.
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6. In sub-rule (1) of rule 11 of the said rules,-
(i) for clause (a), the following clause shall be substituted, namely:-

“(a) name, registration number of the producer or brand owner and thickness in case of
carry bag and plastic packaging :

Provided that this provision shall not be applicable,-
(i) for plastic packaging used for imported goods:

(ii) for cases falling under rule 26 of the Legal Metrology Packaged Commaodities Rules,
2011, after the approval of the Central Pollution Control Board:

(iii) for cases where it is technically not feasible to print the requisite information
mandated under this Rule, as per specifications given in the “Guidelines for use of
Standard Mark and labelling requirements under BIS Compulsory Registration Scheme for
Electronic and IT Products™ after the approval of the Central Pollution Control Board .”;

(i) in clause (b), “with effect from the 1* January, 2023” for the word “manufacturer”, the words
“producer or brand owner” shall be substituted.

(iii) after clause (c), the following clause shall be inserted, namely:-

“(d) the importer or producer or brand owner of imported carry bags or multi-layered packaging or
plastic packaging, alone or along with the products shall adhere to clause (a) and (b).”

7. Inrule 12 of the said rules, in sub-rule (1), before the words, “State Pollution Control Board” the
words, “Central Pollution Control Board or” shall be inserted.

8. Inrule 13 of the said rules, -
(i) for sub-rule (1), the following sub-rule shall be substituted, namely:-

“(1) No person shall manufacture carry bags or recycle plastic bags or multilayered packaging
unless the person has obtained registration from,-

(i) the concerned State Pollution Control Board or Pollution Control Committee of the Union territory,
if operating in one or two states or Union territories; or

(i1) the Central Pollution Control Board, if operating in more than two States or Union territories.”;
(ii) in sub-rule (2),-
(A) after the word “producer”, the words “or importer” shall be inserted;

(B) after the words “make an application” , the words and figures “as per the guidelines specified in
Schedule -I1,” shall be inserted;

(iii) in sub-rule (3), after the words “in Form II”’, the words and figures “as per the guidelines specified in
Schedule —II” shall be inserted.

(iv) Sub-rule (6) shall be omitted;

(V) in sub-rule (7), after the words “terms of registration” occurring at the end, the words and figures “
and the registration shall be subject to fulfilment of obligations in accordance with the guidelines on
Extended Producer Responsibility for Plastic Packaging specified in Schedule -11.” shall be inserted.

9. After rule 17 of the said rules, the following rule shall be inserted, namely:-

“18. Imposition of Environmental Compensation.- The Environmental Compensation shall be
levied based upon polluter pays principle, on personswho are not complying with the provisions of
these rules, as per guidelines notified by the Central Pollution Control Board.”.
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10. For Schedule I of the said rules, the following shall be substituted, namely:-
“SCHEDULE-I
[See rule 10]

1) (2)

1 IS / ISO 14851: 2019 Determination of the Ultimate Aerobic Biodegradability of Plastic
Materials in an Agueous Medium — method by measuring the Oxygen demand in a closed
respirometer (First Revision)

2 IS / 1SO 14852: 1999 Determination of the ultimate aerobic biodegradability of plastic materials
in an agueous medium—method by analysis of evolved Carbon dioxide

3 IS / 1ISO 14853: 2016 Plastics — Determination of the ultimate anaerobic biodegradation of
plastic materials in an aqueous system —method by measurement of biogas production (First
Revision)

4 IS /ISO 14855-1: 2012 Determination of the ultimate aerobic biodegradability of plastic
materials under controlled composting conditions — method by analysis of evolved Carbon
dioxide: Part 1 General method (First Revision)

5 IS / ISO 14855-2: 2018 Determination of the ultimate aerobic biodegradability of plastic
materials under controlled composting conditions — method by analysis of evolved carbon
dioxide: Part 2 Gravimetric measurement of Carbon dioxide evolved in a laboratory- scale test
(First Revision)

6 IS / 1SO 15985: 2014 Plastics — Determination of the ultimate anaerobic biodegradation under
high-solids anaerobic-digestion conditions — methods by analysis of released biogas (First
Revision)

7 IS /ISO 16929: 2019 Plastics — Determination of the Degree of Disintegration of Plastic
Materials under Defined Composting Conditions in a Pilot-Scale Test (Second Revision)

8 IS / 1SO 17556: 2019 Plastics — Determination of the Ultimate Aerobic Biodegradability of
plastic materials in soil by measuring the Oxygen demand in a Respirometer or the amount of
Carbon Dioxide Evolved (Second Revision)

9 IS / 1SO 20200 : 2015 Plastics — Determination of degree of disintegration of plastic materials
under simulated composting conditions in a laboratory - Scale test (First Revision)”

11. In the said rules, in Form I,-

0) in the sub-heading “I.Producers”, for serial number 11 and the entries relating thereto, the
following shall be substituted, namely:-

“11. Action plan in line with the guidelines specified in Schedule -I1”.

(i) in sub-heading “II Brand Owners”, for serial number 9 and the entries relating thereto, the

following shall be substituted, namely:-

“9. Action plan in line with the guidelines specified in Schedule -11”.

(iii) after sub-heading “Il. Brand Owners” and the entries relating thereto, the following shall be
inserted, namely:-

" 111- Importers
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PART - A
GENERAL
1. Name, Address and Contact number
2 In case of renewal, previous registration number and date of registration
3 Is the unit registered with the District Industries Centre of the State
Government or Union Territory? If yes, attach a copy.
4.(a) | Total capital invested on the project
(b) | Year of commencement of production
5. (a) | Listand quantum of products and by-products
(b) | Listand quantum of raw materials used
6 (a) | Quantity of plastic sheet or like used for packaging of imported or to be
imported products
(b) | Quantity of plastic sheet or like used for packaging for further supply or self-
use
(c) | Quantity of multilayered packaging for further supply or self-use
PART -B
PERTAINING TO LIQUID EFFLUENT AND GASEOUS EMISSIONS
7. Does the unit have a valid consent under the Water (Prevention and
control of Pollution) Act, 1974 (6 of 1974)?
If yes, attach a copy
8. Does the unit have a valid consent under the Air (Prevention and Control
of Pollution) Act, 1981 (14 of 1981)?
If yes, attach a copy
PART -C
PERTAINING TO WASTE
0. Solid Wastes or rejects:
(a)Total quantum of waste generated
(b)Mode of storage within the plant
(c) Provision made for disposal of wastes
10. (a)| Attach or provide list of person supplying imported (i) plastic sheet or like
used for packaging, (ii) multilayered packaging
(b) Quantity of imported (i) plastic sheet or like used for packaging along with the
quantity used for further supply or self use, (ii) multilayered packaging along
with the quantity used for further supply or self use
11. Action Plan in line with Guidelines specified in Schedule - 11
Name and Signature
Designation
Date :

Place :’

)
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12. In Form IV of the said rules, after serial number (9) and the entries thereto, the following shall be
inserted, namely:-

“(10). Data to be provided as per guidelines specified in Schedule -11 by 30th April of every year
to the concerned State Pollution Control Board or Pollution Control Committee”

13. In Form V1 of the said rules, after the table, the following note shall be inserted:-

“Note: The following informations shall be provided to the Central Pollution Control Board by
30™ April of every year, namely:-(a) Manufacturer of carry bag, recycled plastic bag, multilayered
packaging (Registered under clause (i) of sub-rule (1) of rule 13;

(b)  Producer, Importer, Brand Owner (Registered under clause (i) of sub-rule (2) of rule 13;(c)Recycler
and plastic waste processor (Registered under clause (i) of sub-rule (3) of rule 13”.

14. Paragraph 3 of Schedule — Il of the said rules shall be omitted. 15. In Schedule Il of the said rules, for
sub-- paragraph (7.8), the following shall be substituted, namely:-

“(7.8) In case, the obligated entity utilizes plastic packaging made from biodegradable plastics, the
provisions of rule 10 shall be applicable and the Extended Producer Responsibility target shall not be
applicable.”

[F. No. 17/24/2021-HSMD]
NARESH PAL GANGWAR, Addl. Secy.

Note : The principal rules were published in the Gazette of India, vide number G.S.R. 320(E), dated the
18™ March, 2016 and subsequently amended vide notification number G.S.R. 285(E), dated the
27" March, 2018, vide notification number G.S.R. 571(E), dated the 12" August, 2021, vide
notification number G.S.R. 647(E), dated the 17" August, 2021 and last amended vide notification
number G.S.R. 133(E) , dated the 16™ February 2022.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  a| OK KUMAR 29t sonea by aokunan

Date: 2022.07.07 22:42:18 +05'30'



Annexuf&ag No: 120

Report of the CPCB In-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

oot T 8 Jor
e | ot

CENTRAL POLLUTION CONTROL BOARD
“Parivesh Bhawan”, East Arjun Nagar,
Delhi-110032




Page No: 121

Table of Contents

Chapter-I: Environment Compensation to be levied on Industrial Units ..........ceeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeeennnne. 3
R 2 - Lol 1€ 11 T N 3
1.2 Constitution of the COMMILLEE .......ccciiiiiiiieiiiiiiii s 3
1.3 Methodology for Assessing Environmental Compensation ............eeeeeeeeeeeeeeeeeeeeeneeeeemeessessssssessssssssssssnnes 3
1.4 Action Plan for Utilization of Environmental Compensation Fund .............eeeeeeemeeemnennnnnnnnnenssnsssssssssssasses 6
S 2T oo T T o T=T 4T = T TN 7

Chapter-Il: Environmental Compensation to be levied on all violations of Graded Response Action Plan

(2N T T T 0 2= |1 N 9
2.1 BACKBIOUNG.....uuuiiiiiiiiiiiiiiiisiissssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssss 9
2.2 Action Plan for Utilization of Environmental Compensation Fund ..........cccceeveeiiiineiiiinnceicinnenncsnnnenenns 9

Chapter-lll: Environmental Compensation to be levied in case of failure of preventing the pollutants being

discharged in water bodies and failure to implement waste management rules ..........cceeeeeeeeeeeeeeeeeeeeeeennennnes 10
3.1 BACKBIOUNG.....uuuiiiiiiiiiiiiiiiiiiississsissssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssss 10
3.2 Ideology of Environmental Compensation FOrmula ...........eceiiiiiiiiieeeiiiiiiiinniieeennnieseeessssssnssenns 10
3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage by Concerned
INAIVIdUAI/AUTROTILY: ..ot a e s s s s n e s ae s 12
3.4 Environment Compensation to be Levied on Concerned Individual/Authority for Improper Solid Waste
LAY T T == 4 =T o N 14
3.3 Action Plan for Utilization of Environmental Compensation FuNd .........cccccceeiiiiiiiiiiricnsisccscccsscsssessnnnnns 15
R 2=l 0 T 0 T=T g T 1o Ty 15

Chapter-IV: Environmental Compensation in Case of lllegal Extraction of Ground Water .........ccccceeveiuunnens 17
4.1 BACKBIOUN......ceeeeeeeiiiiiiieeieneiiriieeenenssseeseresnnssssssessessnnsssssssssseennnssssssssssennnssssssssssssnnnsssssssssssnnnssssssnnnans 17
4.2 Constitution of the COMMILLEE .......ccueiiiiieiiiiiiiiiitc e 17
4.3 Methodology for Assessing Environmental Compensation .........cccccveiiiiiiiiiiniisseneeeen 17
4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground water ..........ccccevvvivieennns 17
4.5 Formula for Environmental Compensation for illegal extraction of ground water ...........ccceeveeeeeeeeeennns 18
4.6 Environmental Compensation Rate (ECRew) for illegal use of Ground Water ........ccccccevveeeeerreeccrssnnnnens 18
Ly A AT 31 1o P 21
4.8 ReCOMMENAAtIONS ..cceiiiiiiiieiteiiiiiieeter et ss s e e s s s san s e e e s s e s snnnneees 21

ANNEXUIE-lauuueeeeiiiiiiii s s s s bbb bbb bbb bbb bbb b bbb bbb ssnnes 22

ANNEXUIE-llaaaaeeeeeeee s s bbb bbb bbb bbb bbb sssssssssssss 28

ANNEXUFE-Il.cccaeneeeiiiii s s s s 31

ANNEXUFE-IV et s s s s bbb bbb bbb 34

Y0 10T (0 =N 36

Y 010 T (0 =V N 40

L2 =T (=T =T ol 41



Page No: 122

Abstract

Environmental compensation is a policy instrument for the protection of the environment
which works on the Polluter Pay Principal. Environmental compensation has already been
implemented in various countries, although limited in scope. Experiences from these
implementations are mixed and tend to stress the importance of certain principles in order
to achieve the overall objective of protection of the environment.

The Hon’ble National Green Tribunal through its various judgments has empowered the
Central Pollution Control Board to lay down the methodology to assess and recover
compensation for damage to the environment and utilize such amount in terms of an action
plan for protection of the environment.

An attempt has been made by the CPCB in-house Committee to develop a methodology for
assessing environmental compensation to be levied on concerned industry, authority,
individual etc. for the protection of environment. Expert institutions/ NGOs like The Energy
and Resources Institute, Centre for Science and Environment-India, Institute of Economic
Growth etc. were also consulted to finalize the report. Overall objective is to develop self-
sense of responsibility towards the environment and to make defaulters realize their mistake
by imposing compensation, which will be utilized for the protection/restoration of the
environment.

Although, this is the first attempt in India towards development of methodology for assessing
environmental compensation, however, efforts have been made to simplifying the process so
that regulatory institutions can easily adopt the methodology for implementation.
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Chapter-l: Environment Compensation to be levied on Industrial
Units

1.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of OA No. 593/2017
(WP (CIVIL) No. 375/2012, Paryavaran Suraksha Samiti & Anr. Vs. Union of India & Ors.
directed Central Pollution Control Board (CPCB) that:

“The CPCB may take penal action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs. CPCB may also assess and recover
compensation for damage to the environment and said fund may be kept in a separate
account and utilized in terms of an action plan for protection of the environment. Such
action plan may be prepared by the CPCB within three months” (Annexure-I).

1.2 Constitution of the Committee

In this context, Chairman, CPCB constituted a Committee under the Chairmanship of Shri A.
Sudhakar, I/c WQM-I with Shri A. K. Vidyarthi, I/c WQM-II, Shri P. K. Gupta, I/c IPC-VI, Shri
Nazimuddin I/c IPC-1l and Dr. S. K. Paliwal, Scientist ‘D’ as members. The Committee was asked
to deliberate on this issue and come up with a draft formulation before 15.9.2018.

1.3 Methodology for Assessing Environmental Compensation

The Committee discussed the issue on 4.9.2018, 13.9.2018,17.9.2018 and 09.10.2018. A
meeting was also held with Senior Officers of CPCB Head Office and Regional Directorates
through video conferencing on 28.09.2018 to discuss the draft report and to seek
comments/feedbacks. The comments/feedbacks received and deliberations of the
Committee on the same are given in Annexure-Il.

As per the Hon’ble NGT suggestion, CPCB has invited comments of 3 expert institution,
namely, Centre for Science and Environment (CSE), Institute of Economic Growth (IEG) and
The Energy Research Institute (TERI). A meeting to incorporate the comments of the expert
institutions and to finalize the report, was held on 27/03/2019. The CPCB in-house committee
on Environmental Compensation has deliberated on the comments and finalized the report
accordingly. The Committee’s deliberations are attached as Annexure-IIl.

It was deliberated for developing a formula for imposing environmental compensation on
industrial units for violation of directions issued by regulatory bodies and this is the first
attempt made. The committee discussed that environmental compensation should be based
on “Polluter Pay Principle”. The Committee decided to list the instances for taking cognizance
of cases fit for violation and levy environmental compensation.
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Cases considered for levying Environmental Compensation (EC):

a) Discharges in violation of consent conditions, mainly prescribed standards / consent
limits.

b) Not complying with the directions issued, such as direction for closure due to non-
installation of OCEMS, non-adherence to the action plans submitted etc.

c) Intentional avoidance of data submission or data manipulation by tampering the
Online Continuous Emission / Effluent Monitoring systems.

d) Accidental discharges lasting for short durations resulting into damage to the
environment.

e) Intentional discharges to the environment -- land, water and air resulting into acute
injury or damage to the environment.

f) Injection of treated/partially treated/ untreated effluents to ground water.

1.3.1Intheinstances as mentioned at a, b and c above, Pollution Index may be used as a basis
to levy the Environmental Compensation. CPCB has published guidelines for categorization of
industries into Red, Orange, Green and White based on concept of Pollution Index (PI). The
Pollution Index is arrived after considering quantity & quality of emissions/ effluents
generated, types of hazardous wastes generated and consumption of resources. Pollution
Index of an industrial sector is a numerical number in the range of 0 to 100 and can be
represented as follows:

Pl = f (Water Pollution Score, Air Pollution Score & HW Generation Score)

Pollution Index is a number from 0 to 100 and increasing value of Pl denotes the increasing
degree of pollution hazard from the industrial sector.

CPCB has issued directions to all SPCBs/PCCs on 07.03.2016 to adopt the methodology and
follow guidelines prepared by CPCB for categorization of industrial sectors into Red, Orange,
Green and White.

The concept of Pollution Index, which was deliberated widely with all stakeholders and
agreed, shall be used for calculating Environmental Compensation. This may help in
implementation of such provision throughout the country, a successful initiative in vital field
of industrial pollution control.

After considering various factors including the policy implementation issues, Committee has
come up with following formula for levying the Environmental Compensation in instances as
mentioned at a, b and c including non-compliance of the environmental standards / violation
of directions.
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The Environmental Compensation shall be based on the following formula:

EC=PIxNxRxSxLF

Where,

EC is Environmental Compensation in X

PI = Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees (X) for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anticipated severity of environmental pollution in terms of
Pollution Index, duration of violation in terms of number of days, scale of operation in terms
of micro & small/medium/large industry and location in terms of proximity to the large
habitations.

Note:

a. The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution Index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange
and Green categories of industries, respectively.

b. N, number of days for which violation took place is the period between the day of
violation observed/due date of direction’s compliance and the day of compliance
verified by CPCB/SPCB/PCC.

c. Risafactor in Rupees, which may be a minimum of 100 and maximum of 500. It
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

d. S could be based on small/medium/large industry categorization, which may be
0.5 for micro or small, 1.0 for medium and 1.5 for large units.

e. LF, could be based on population of the city/town and location of the industrial
unit. For the industrial unit located within municipal boundary or up to 10 km
distance from the municipal boundary of the city/town, following factors (LF) may
be used:

Table No. 1.1: Location Factor Values

S. No. Population* Location Factor®
(million) (LF)
1 1to<5 1.25
2 5to <10 1.5
3 10 and above 2.0

*Population of the city/town as per the latest Census of India
#LF will be 1.0 in case unit is located >10km from municipal boundary
LF is presumed as 1 for city/town having population less than one million.
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For notified Ecologically Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

f. In any case, minimum Environmental Compensation shall be X 5000/day.

g. In order to include deterrent effect for repeated violations, EC may be
increased on exponential basis, i.e. by 2 times on 1%t repetition, 4 times on 2"
repetition and 8 times on further repetitions.

h. If the operations of the industry are inevitable and violator continues its
operations beyond 3 months then for deterrent compensation, EC may be
increased by 2, 4 and 8 times for 2"9, 3" and 4™ quarter, respectively. Even if
the operations are inevitable beyond 12 months, violator will not be allowed
to operate.

i. Besides EC, industry may be prosecuted or closure directions may be issued,
whenever required.

A sample calculation for Environmental Compensation (without deterrent factor) is given at
Table No. 1.2. It can be noticed that for all instances, EC for Red, Orange and Green category
of industries varies from 3,750 to 60,000 X/day.

Table No. 1.2: A sample calculation for Environmental Compensation

Industrial Category Red Orange Green
Pollution Index (PI) 60-100 41-59 21-40
Average Pl 80 50 30
R-Factor 250

S-Factor 0.5-1.5

L-Factor 1.00-2.00

et 10,000-60,000 | 6,250-37,500 | 5,000-22,500
Compensation (X/day)

1.3.2 In other instances i.e. d, e and f, the environmental compensation may contain two
parts — one requires providing immediate relief and other long-term measures such as
remediation. In all these cases, detailed investigations are required from expert
institutions/organizations based on which environmental compensation will be decided.
CPCB shall list the expert institutions for this purpose.

In such cases, comprehensive plan for remediation of environmental pollution may be
prepared and executed under the supervision of a committee with representatives of SPCB,
CPCB and expert institutions/organizations.

1.4 Action Plan for Utilization of Environmental Compensation Fund

The Committee discussed about the utilization of funds, which will be received by imposing
Environmental Compensation. The following Action Plan is proposed to utilize the fund for
protection of the environment.
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1.4.1. When Environmental Compensation is calculated through the Pollution Index:

The amount received by imposing the Environmental Compensation to the industries
/ organization non-complying with the environmental standards / violating any CPCB’s
directions shall be deposited in a separate bank account. The amount accumulated
will be utilized for Protection of Environment. The following schemes were identified,
which may be considered for utilization of Environmental Compensation Fund:

Industrial Inspections for compliance verification
Installation of Continuous water quality monitoring stations / Continuous ambient
air quality monitoring stations for strengthening of existing monitoring network

c. Preparation of Comprehensive Industry Documents on Industrial Sectors / clean
technology

d. Investigations of environmental damages, preparation of DPRs

e. Remediation of contaminated sites

f. Infrastructure augmentation of Urban Local Bodies (ULBs) /capacity building of
SPCBs/PCCs

The above proposed list may include other schemes also, depending upon the
requirement.

Considering the availability of accumulated funds, CPCB will finalize the scheme,
keeping in mind the priority, to utilize the funds of Environmental Compensation.

1.4.2. When Environmental Compensation is assessed based on actual damage to the
environment by Expert Organization/ Agency:

The amount of Environmental Compensation under this case will be remediation
costs, measures requiring immediate and short-term actions, compensation towards
loss of ecology, etc., and will be utilized exclusively for the purpose at specific site,
based on the detailed investigations by the Expert Organizations/ agencies.

1.5 Recommendations

The Committee made following recommendations:

1.5.1 To begin with, Environmental Compensation may be levied by CPCB only when
CPCB has issued the directions under the Environment (Protection) Act, 1986.
In case of a, b and ¢, Environmental Compensation may be calculated based on
the formula “EC =PI x N x R x S x LF”, wherein, Pl may be taken as 80, 50 and
30 for red, orange and green category of industries, respectively, and R may be
taken as 250. S and LF may be taken as prescribed in the preceding paragraphs.

7
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1.5.2 Incase of d, e and f, the Environmental Compensation may be levied based on
the detailed investigations by Expert Institutions/Organizations.

1.5.3 The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of
Paryavaran Suraksha Samiti and another v/s Union of India and others (Writ
Petition (Civil) No. 375 of 2012), directed that all running industrial units which
require “consent to operate” from concerned State Pollution Control Board,
have a primary effluent treatment plant in place. Therefore, no industry
requiring ETP, shall be allowed to operate without ETP.

1.5.4 EC s not a substitute for taking actions under EP Act, Water Act or Air Act. In
fact, units found polluting should be closed/prosecuted as per the Acts and
Rules.

%k %k %k %k %k
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Chapter-Ill: Environmental Compensation to be levied on all violations of
Graded Response Action Plan (GRAP) in NCR.

2.1 Background

The CPCB In-house Committee also discussed that the EC shall also be levied on all violations
of Graded Response Action Plan (GRAP) in NCR. The implementing agencies for each activity
have been identified and the EC will be levied on these agencies. These violations attract
graded amounts of EC depending on the state of ambient air quality, which is given in table
below:

Table No. 2.1: Environmental Compensation to be levied on all violations of Graded Response
Action Plan (GRAP) in Delhi-NCR.

Activity State Of Air Quality Environmental
Compensation ()
Industrial Emissions Severe +/Emergency Rs 1.0 Crore
Severe Rs 50 Lakh
Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Vapour Recovery System (VRS) at Outlets of Oil Companies
i. Notinstalled Target Date Rs 1.0 Crore
ii.  Non-functional Very poor to Severe + | Rs 50.0 Lakh
Moderate to Poor Rs 25.0 Lakh
Construction sites Severe +/Emergency Rs 1.0 Crore
(Offending plot more than 20,000 | Severe Rs 50 Lakh
Sg.m.) Very Poor Rs 25 Lakh
Moderate to Poor Rs 10 Lakh
Solid waste/ garbage dumping in | Very poor to Severe + | Rs 25.0 Lakh
Industrial Estates Moderate to Poor Rs 10.0 Lakh
Failure to water sprinkling on unpaved roads
a) Hot-spots Very poor to Severe + | Rs 25.0 Lakh
b) Other than Hot-spots Very poor to Severe + | Rs 10.0 Lakh

2.2 Action Plan for Utilization of Environmental Compensation Fund

EC levied on all violations of Graded Response Action Plan (GRAP) in Delhi NCR will be
deposited in the same fund and will be utilized in the same manner as mentioned in para 1.4.1
of Chapter-I of this report.

% % % %k %k %
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Chapter-lll: Environmental Compensation to be levied in case of failure of
preventing the pollutants being discharged in water bodies and failure to
implement waste management rules

3.1 Background

The Hon’ble Supreme Court in its order dated 22.02.2017 in the matter of Paryavaran Suraksha Samiti
and another v/s Union of India and others (Writ Petition (Civil) No. 375 of 2012), directed State
Governments (including the concerned Union Territories) to set-up Sewage Treatment Plants (STPs),
which are already under implementation, within the time lines already postulated. Further, the STPs,
which are yet to set-up, to be completed within a period of three years, from today, i.e. by 22.02.2020.

The Hon’ble NGT in its order dated 06.12.2018 (Annexure-lll) in the matter of Court of its own motion
v/s State of Karnataka (Original Application No. 125/2017 and M.A. No. 1337/2018) has given
following directions:

“Since failure of preventing the pollutants being discharged in water bodies (including lakes)
and failure to implement solid and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal with the same, throughout
India, including the scale of compensation to be recovered from different
individuals/authorities, in addition to or as alternative to prosecution. The scale may have
slabs, depending on extent of pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.”

3.2 Ideology of Environmental Compensation Formula

In compliance of the directions of the Hon’ble Tribunal, the Committee deliberated on the issue of
environmental compensation to be recovered from individuals/authorities in case of failure of
preventing the pollutants being discharged in water bodies and failure to implement solid and other
waste management rules. The Committee has suggested that environmental compensation in these
cases should be comprised of two components i.e.

1. Cost saved/benefits achieved by the concerned individual/authority by not having proper
waste/sewage management system; and

2. Cost to the environment (environmental externality) due to untreated/partially treated
waste/sewage because of insufficient capacity of waste/sewage management/treatment
facility.

Cost saved/benefits achieved by not having proper waste/sewage management system includes the
interest on capital cost of the waste/sewage management facility and daily operation and
maintenance (O&M) cost associated with the facility.

The Committee suggested that annual interest rate as 10% on loan amount, borrowed by concerned
individual/authority for setting-up waste/sewage management facility, may be assumed as Capital
Cost Factor for calculation of environment compensation. Further, as whole O&M cost is saved by
concerned individual/authority for not managing required waste/sewage management system, 100%
of the O&M cost saved may be considered as O&M cost factor.

10
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Therefore, generalized formula for Environmental Compensation may be described as:

EC= Capital Cost Factor x Marginal Average Capital Cost for Establishment of Waste or Sewage
Management or Treatment Facility x (Waste or Sewage Management or Treatment Capacity Gap)
+ O&M Cost Factor x Marginal Average O&M Cost x (Waste or Sewage Management or Treatment
Capacity Gap) x No. of Days for which facility was not available + Environmental Externality

Cost to the environment due to untreated/partially treated waste/sewage discharge by concerned
individual/authority may be assumed as recommended by the committee, which is mentioned below:

Table No. 3.1: Environmental externality for untreated/partially treated sewage discharge

Sewage Marginal Cost of Minimum and Maximum value of
Treatment Environmental Externality | Environmental Externality recommended
Capacity Gap (Rs. per MLD/day) by the Committee (Lacs Rs. Per Day)
(MLD)
Up to 200 75 Min. 0.05, Max. 0.10
201-500 85 Min. 0.25, Max. 0.35
501 and above 90 Min. 0.60, Max. 0.80

Table No. 3.2: Environmental externality for improper municipal solid waste management

Municipal Solid Waste Marginal Cost of Minimum and Maximum value of
Management Capacity Environmental Environmental Externality recommended
Gap (TPD) Externality (Rs. by the Committee (Lacs Rs. Per Day)
per ton per day)
Up to 200 15 Min. 0.01, Max. 0.05
201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

The Committee further decided to fix a cap for minimum and maximum cost for capital and O&M
component for Environmental Compensation, which are given in below tables:

Table No. 3.3: Minimum and Maximum EC to be levied for untreated/partially treated sewage

discharge
Class of the City/Town Mega-City Million-plus Class-I City/Town
City and others
Minimum and Maximum values of EC (Total | Min. 2000 Min. 1000 Min. 100
Capital Cost Component) recommended by | Max. 20000 Max. 10000 Max. 1000
the Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 2 Min. 1 Min. 0.5
Cost Component) recommended by the Max. 20 Max. 10 Max. 5
Committee (Lacs Rs./day)

11
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Table No. 3.4: Minimum and Maximum EC to be levied for improper municipal solid waste

management
Class of the City/Town Mega-City Million-plus Class-1 City/Town
City and others
Minimum and Maximum values of EC (Capital Min. 1000 Min. 500 Min. 100
Cost Component) recommended by the Max. 10000 Max. 5000 Max. 1000
Committee (Lacs Rs.)
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0
Committee (Lacs Rs./day)

The application of formula for calculation of EC may be further understood with the example of two
typical cases.

3.3 Environment Compensation for Discharge of Untreated/Partially Treated Sewage
by Concerned Individual/Authority:

BIS IS-1172:1993 suggests that for communities with population above 100,000, minimum of
150 to 200 lpcd of water demand is to be supplied. Further, 85% of return rate (CPHEEO
Manual on Sewerage and Sewage Treatment Systems, 2013), may be considered for
calculation of total sewage generation in a city. CPCB Report on “Performance evaluation of
sewage treatment plants under NRCD, 2013”, describes that the capital cost for 1 MLD STP
ranges from 0.63 Cr. to 3 Cr. and O&M cost is around Rs. 30,000 per month. After detail
deliberations, the Committee suggested to assume capital cost for STPs as Rs. 1.75 Cr/MLD
(marginal average cost). Further, expected cost for conveyance system is assumed as Rs. 5.55
Cr./MLD (marginal average cost) and annual O&M cost as 10% of the combined capital cost.
Population of the city may be taken as per the latest Census of India. Based on these
assumptions, Environmental Compensation to be levied on concerned ULB may be calculated
with the following formula:

EC= Capital Cost Factor x [Marginal Average Capital Cost for Treatment Facility x (Total
Generation-Installed Capacity) + Marginal Average Capital Cost for Conveyance Facility x
(Total Generation -Operational Capacity)] + O&M Cost Factor x Marginal Average O&M Cost
x (Total Generation- Operational Capacity) x No. of Days for which facility was not available
+ Environmental Externality x No. of Days for which facility was not available

Alternatively;

EC (Lacs Rs.) = [17.5(Total Sewage Generation — Installed Treatment Capacity) + 55.5(Total
Sewage Generation-Operational Capacity)] + 0.2(Sewage Generation-Operational Capacity)
x N + Marginal Cost of Environmental Externality x (Total Sewage Generation-Operational
Capacity) x N

Where; N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Quantity of Sewage is in MLD

12
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Table No. 3.5: Sample calculation for EC to be levied for discharge of untreated/partial treated

Sewage
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-I Town Class-I
Town
Sewage Generation (MLD) (as per 4195 381 486 37
the latest data available with CPCB)
Installed Treatment Capacity (MLD) 2500 220 404 45.5
(as per the latest data available
with CPCB)
Operational Capacity (MLD) (as per 1900 140 300 24.5
the latest data available with CPCB)
Treatment Capacity Gap (MLD) 2295 241 186 12.5
Calculated EC (capital cost 29662.50 2817.50 1435.00 0.00
component for STPs) in Lacs Rs.
Calculated EC (capital cost 127372.50 13375.50 10323.00 693.75
component for Conveyance
System) in Lacs. Rs.
Calculated EC (Total capital cost 157035.00 16193.00 11758.00 693.75
component) in Lacs Rs.
Minimum and Maximum values of Min. 2000 Min. 1000 Min. 100 Min. 100
EC (Total Capital Cost Component) | Max. 20000 Max. 10000 Max. 1000 | Max. 1000
recommended by the Committee
(Lacs Rs.)
Final EC (Total Capital Cost 20000.00 10000.00 1000.00 693.75
Component) in Lacs Rs.
Calculated EC (O&M Component in 459.00 48.20 37.20 2.50
Lacs Rs./day
Minimum and Maximum values of Min. 2 Min. 1 Min. 0.5 Min. 0.5
EC (O&M Cost Component) Max. 20 Max. 10 Max. 5 Max. 5
recommended by the Committee
(Lacs Rs./day)
Final EC (O&M Component) in Lacs. 20.00 10.00 5.00 2.50
Rs./Day
Calculated Environmental 2.0655 0.2049 0.1395 0.0094
Externality (Lacs Rs .Per Day)
Minimum and Maximum value of Min. 0.60 Min. 0.25 Min. 0.05 Min. 0.05
Environmental Externality Max. 0.80 Max. 0.35 Max. 0.10 Max. 0.10
recommended by the Committee
(Lacs Rs. Per Day)
Final Environmental Externality 0.80 0.25 0.10 0.05

(Lacs Rs. Per day)

13
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3.4 Environment Compensation to be Levied on Concerned Individual/Authority for
Improper Solid Waste Management:

It is known that estimated MSW generation is approximately 1.5 lakh MT/Day in India (MoHUA Report-
2016). As per the principles of SWM Rules, 2016 and PWM Rules 2016, as amended in 2018, the total
cost of Municipal Solid Waste management in a city/town includes cost for door to door collection,
cost of segregation at source, cost for transportation in segregated manner, cost for processing of
MSW and disposal through facility like composting, biomethanation, recycling, co-processing in
cement kilns etc.

In view of above, it is estimated that the total cost of processing and treatment of MSW for a city
having population size of 1 lakh and generating approximately 50 tons/day of MSW is Rs.15.5 Crores,
including capital cost (one time) and O & M cost for one year. The expenditure for subsequent years
would be only Rs. 3.5 crores/annum.

CPCB sponsored a survey to ascertain the status of municipal solid waste disposal in 59 cities/towns
of India. The survey was conducted by the Environment Protection Training Research Institute (EPTRI),
Hyderabad. As per the survey, it is estimated that solid waste generated in small, medium and large
cities and towns is about 0.1 kg (Class-Ill), 0.3-0.4 kg (Class-Il) and 0.5 kg (Class-1) per capita per day
respectively. The committee opined that 0.6 kg/day, 0.5 kg/day and 0.4 kg/day per capita waste
generation may be assumed for mega-cities, million-plus UAs/towns and Class-| UA/Towns
respectively for calculation of environmental compensation purposes. Based on these assumptions,
Environmental Compensation to be levied on concerned ULB may be calculated with the following
formula:

EC = Capital Cost Factor x Marginal Average Cost for Waste Management x (Per day waste
generation-Per day waste disposed as per the Rules) + O&M Cost Factor x Marginal Average O&M
Cost x (Per day waste generation-Per day waste disposed as per the Rules) x Number of days
violation took place + Environmental Externality x N

Where;
Waste Quantity in tons per day (TPD)

N= Number of days from the date of direction of CPCB/SPCB/PCC till the required
capacity systems are provided by the concerned authority

Simplifying;

EC (Lacs Rs.) = 2.4(Waste Generation - Waste Disposed as per the Rules) +0.02 (Waste Generation -
Waste Disposed as per the Rules) x N + Marginal Cost of Environmental Externality x (Waste
Generation - Waste Disposed as per the Rules) x N

14
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Table No. 3.6: Sample calculation for EC to be levied for improper management of Municipal Solid

Waste
City Delhi Agra Gurugram Ambala
Population (2011) 1,63,49,831 17,60,285 8,76,969 5,00,774
Class Mega-City Million-plus City | Class-l Town Class-I
Town
Waste Generation (kg. per person per day) 0.6 0.5 0.4 0.4
Waste Generation (TPD) 9809.90 880.14 350.79 200.31
Waste Disposal as per Rules (TPD) (assumed 2452.47 220.04 87.70 50.08
as 25% of waste generation for sample
calculation)
Waste Management Capacity Gap (TPD) 7357.42 660.11 263.09 150.23
Calculated EC (capital cost component) in 17657.82 1584.26 631.42 360.56
Lacs. Rs.
Minimum and Maximum values of EC Min. 1000 Min. 500 Min. 100 Min. 100
(Capital Cost Component) recommended by | Max. 10000 Max. 5000 Max. 1000 Max. 1000
the Committee (Lacs Rs.)
Final EC (capital cost component) in Lacs. Rs. 10000.00 1584.26 631.42 360.56
Calculated EC (O&M Component) in Lacs. 147.15 13.20 5.26 3.00
Rs./Day
Minimum and Maximum values of EC (O&M Min. 1.0 Min. 0.5 Min. 0.1 Min. 0.1
Cost Component) recommended by the Max. 10.0 Max. 5.0 Max. 1.0 Max. 1.0
Committee (Lacs Rs./Day)
Final EC (O&M Component) in Lacs. Rs./Day 10.00 5.00 1.00 1.00
Calculated Environmental Externality (Lacs 2.58 0.18 0.03 0.02
Rs. Per Day)
Minimum and Maximum value of Max. 0.80 Min. 0.25 Min. 0.01 Min. 0.01
Environmental Externality recommended by Max. 0.35 Max. 0.05 Max. 0.05
the Committee (Lacs Rs. per day)
Final Environmental Externality (Lacs Rs. per 0.80 0.25 0.03 0.02

day)

3.3 Action Plan for Utilization of Environmental Compensation Fund

EC levied in case of failure of preventing the pollutants being discharged in water bodies and failure

to implement waste management rules will be deposited in the same fund and will be utilized in the

same manner as mentioned in para 1.4.1 of Chapter-I of this report.

3.4 Recommendations

1. The Committee recommended that to begin with, Environmental Compensation to be

recovered from individuals/authorities in case of failure of preventing the pollutants being

discharged in water bodies and failure to implement solid waste management rules may be

calculated with the methodology described in the report.

2. If mixing of Bio-medical Waste or Hazardous Waste is found in Municipal Solid Waste than

capital cost component of EC may be increased by a multiplication factor of 1.5.
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3. In order to include deterrent effect for continuous violations, component of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-months, beyond the time prescribed by authority for ensuring complete

treatment of sewage/waste of the city/town.

* ok k% Kk
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Chapter-IV: Environmental Compensation in Case of lllegal Extraction of
Ground Water

4.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019
(Annexure-V) directed Central Pollution Control Board (CPCB) that:

“CPCB may constitute a mechanism to deal with individual cases of violation of norms,
as existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegal extraction of ground water, as per law.”

4.2 Constitution of the Committee

In compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-I Division and Smt. Suniti Parashar, Scientist B, WQM-I Division as members. The
committee was asked to deliberate on this issue and come up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee
deliberated on the issue of Environmental Compensation to be recovered from individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based on this further
formulation to levy Environmental Compensation has been evolved.

4.4 Ideology of Environmental Compensation w.r.to illegal extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fall in water table
in several parts of the country. Use of ground water is becoming unsustainable day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractions.

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given
below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.
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2. Central Ground Water Authority (CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

3. Regulation of Ground Water development in Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
(Protection) Act, 1986.

4. In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

5. NOC for ground water withdrawal will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

6. For individual houses, the maximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump should not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures should be restricted to 150
mm (6 inches) only and capacity of the pump should not exceed 5 HP.

7. Any violation of the above conditions will attract legal action under Section 15 of the
Environment (Protection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation for illegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmental Compensation for violation of illegal abstraction of
ground water. The committee has proposed following formula for calculation of Environmental
Compensation (ECow):

ECew = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water (ECRew)

Where water Consumption is in m3/day and ECRsw in Rs./m?3

Yield of the pump varies based on the capacity/power of pump, water head etc. For reference
purpose, yield of the pump may be assumed as given in Annexure-VI.

Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calculation of ECow.

4.6 Environmental Compensation Rate (ECRgw) for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRgw) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area.
Further, ECRew are kept relaxed for drinking and domestic use as compared to other uses, considering
the basic need of human being.
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As per CGWB, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and over-exploited areas
are available on the website of CGWB and can be accessed from- http://cgwa-
noc.gov.in/LandingPage/NotifiedAreas/CategorizationOfAssessmentUnits.pdf#ZO0M=150.

Environmental Compensation Rates (ECRew) for illegal use of ground water (ECRgw) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by
the committee are given in tables below:

4.6.1 ECRgw for Drinking and Domestic use:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,
commercial complexes, townships etc.

Water Consumption (m?3/day)
SI. No. | Area Category <2 | 2to <5 | 5 to <25 25 & above
Environmental Compensation Rate (ECRcw) in Rs./m3

1 Safe 4 6 8 10

2 Semi Critical 12 14 16 20

3 Critical 22 24 26 30

4 Over-Exploited 32 34 36 40
Minimum ECew=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity,
commercial complexes, townships etc.)

4.6.2 ECRgw for Packaged drinking water units:

Water Consumption (m3/day)
Sl. No. | Area Category <200 200 to <1000 1000 to <5000 | 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3

1 Safe 12 18 24 30

2 Semi critical 24 36 48 60

3 Critical 36 48 66 90

4 Over-exploited 48 72 96 120
Minimum ECsw=Rs 1,00,000/-

4.6.3 ECRgw for Mining, Infrastructure and Dewatering Projects

Water Consumption (m3/day)

Sl. No. | Area Category <200 200 to <1000 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRew) in Rs./m?
1 Safe 15 21 30 40
2 Semi critical 30 45 60 75
3 Critical 45 60 85 115
4 Over-exploited 60 90 120 150

Minimum ECsw=Rs 1,00,000/-
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4.6.4 ECRgw for Industrial Units:
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Water Consumption (m3/day)
Sl. No. Area Category
<200 200 to <1000 | 1000 to <5000 5000 & above
Environmental Compensation Rate (ECRsw) in Rs./m?3
1 Safe 20 30 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over-exploited 80 120 160 200
Minimum ECsw=Rs 1,00,000/-

For better understanding of implementation of ECew policy, some example calculations are given

below:

Example No. 1 (For drinking and domestic Use):

It is observed that a household in safe zone is extracting ground water illegally from past 2 year and
3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. It is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be

charged to the owner?

Solution:

Then,

ECew to be levied = 10,000 Rs. (minimum prescribed ECew, please refer para 4.6.1)

Pump Yield (Please refer Annexure-VI) = 3 m3/hr

Daily Consumption =3 x 0.5 =1.5 m?

ECRew = 4 Rs./m3(Please refer para 4.6.1)

EC to be levied =4 x 1.5 = 6 Rs./day

Total time period = 820 days

ECGW= 6 x 820

Calculated ECew= 4,920 Rs.

Example 2 (For Industrial Units):

It is observed that an industry in critical zone is extracting ground water illegally from past 1 year
with the help of 5 HP pump, dia 6 inches and head as 50 meter. It is assumed that the industry runs
the pump for 3 hrs/day. What Environmental Compensation (ECcw) will be charged to the owner?

Solution:

Then,

Pump Yield (Please refer Annexure-VI) = 12 m3/hr

Daily Consumption = 12 x 3 =36 m3/day

ECRew = 60 Rs./m3(Please refer para 4.6.4)

EC to be levied = 60 x 36 = 2,160 Rs./day

Total time period = 365 days

ECew= 2,160 x 365

ECew= 7,88,400 Rs.
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for
evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommendations:

= The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutional/commercial use will be 50,000 and for
other uses will be 1,00,000.

= In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place.

= Time duration may be assumed to be one year in case where no evidence for period of
installation of bore well could be established.

= For Drinking and Domestic use, where metering is not present but storage tank facility is
available, minimum water consumption per day may be assumed as similar to the storage
capacity of the tank.

=  Forindustrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated based on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA for appropriate action by CGWA.

= Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Authority
1. To seal the illegal bore-well/tube-well to stop | District Collector
extraction of water and further closure of
project
2. To levy ECsw as per prescribed method District Collector, CGWA
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC

method prescribed in report of CPCB- “EC on
industrial pollution”

4, Prosecution of violator CGWA under EP Act
SPCB/PCC under Air and
Water Act

e CGWA may maintain a separate account for collection and utilization of fund, collected

through the prescribed methodology in this report.
%k %k ok ok k sk k k
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Annexure-|

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 593/2017
(W.P. (Civil) No. 375/2012)

In the matter of:

CORAM :

Present:

Paryavaran Suraksha Samiti & Anr.
Vs.
Union of India & Ors.

HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Applicant: Mr. Rohit Prajapati, Applicant in person

Amicus Curiae: Mr. Jai A. Dehadrai, Adv.

Respondent Nos. Mr. Nishe Rajan Shonker, Adv. for State of
Kerala

Mr. Tarunvir Singh Khehar, Ms. Guneet Khehar
Mr. Sandeep Mishra Advs. for GNCTD

Mr. Anil Shrivastava Mr Rituraj Bswas and

Ms. Sujaya Bardhan, Advs. for State of
Arunachal Pradesh

Mr. Jogy Scaria, Ms. Beena Victor, Advs. for
Kerala State Pollution Control Board

Mr. Avijit Roy, Adv. for Assam Pollution Control
Board

Mr. Leish h Rosh i Kh, Ms. Maib
Babina, Advs. for State of Manipur

Mr. Nikhil Nayyar, Mr. Dhananjay Baijal, Advs.
for APPCB and TSPCB

Mr. Mukesh Verma, Adv.

Mr. Tarunvir Singh Khehar, Adv., Mr. Sandeep
Mishra and Ms. Guneet Khehar, Adv.

Mr. Dinesh Jindal, LO for DPCC

Ms. Aruna Mathur, Mr. Avneesh Arputham, Ms.
Simraj Jeet and Ms. Anuradha Arputham, Advs.
for State of Sikkim

Mr. Raja Chatterjee, Mr. Piyush Sachdev, Ms.
Abhinandini Yadav, Advs. and Advs. for State of
WB

Mr. Edward Belho, AAG, Mr. K. Luikang Michael
and Ms. Hoineithiam, Advs. for State of
Nagaland

Ms. Enatoli Sema, Adv. for State of Nagaland
and Pollution Control Board

Mr. M. Paikaray and Mr. A.K. Panda, Advs. for
SPCB, Odisha

Mr. Dhruv Pal, Adv. for State of Gujarat

Mr. V.K. Shukla, Adv. for State of MP

Mr. Jayesh Gaurav, Adv. for R-47

Mr. Tayenjam Momo Singh, Adv. for Meghalaya
Pollution Control Board

Mr. Shlok Chandra and Mr. Ritesh Kumar
Sharma, Advs.

Mr. Gautam Singh and Mr. Shoeab Alam, Advs.
for State of Bihar

Ms. Aprajita Mukherjee, Adv.

Ms. G. Indira, Adv. for UT of Andaman &
Nicobar

Mr. Balendu Shekhar, Mr. Sriansh Prakash and
Mr. Rajkumar Maurya, Advs. for Ministry of
Environment, Forest and Climate Change

Ms. Puja Kalra, Adv. for SDMC & NDMC

Mr. Anil Grover, AAG, Mr. Rahul Khurana and
Mr. Mishal Vij, Advs. for State of Haryana and
HSPCB
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Ms. Yogmaya Agnihotri, Adv. and Ms. Prity,
Adv. for CECB

Ms. Sakshi Popli, Adv. for Ministry of
Environment, Forest and Climate Change

Mr. Shuvodeep Roy, Adv. and Mr. Rituraj
Biswas, Adv. for State of Tripura & Tripura
Pollution Control Board

Mr. Shashank Bajpai and Mr. Shakun S. Shukla,
Advs. for State of Odisha

Ms. Asha Nayar Basu and Ms. Aradhita Ghosh
Mandal, Advs.

Ms. Priyanka Sinha, Adv. for State of Jharkhand
Mr. Rajul Shrivastav, Adv. for MPPCB

Mr. Pradeep Misra and Mr. Daleep Dhyani Advs.
for UPPCB

Mr. R. Rakesh Sharma and Mr. V. Mowli, Advs.
for State of TN & TNPCB

Mr. Shubham Bhalla, Adv.

Mr. Shiv Mangal Sharma, AAG, Mr. Saurabh
Rajpal, Mr. Adhiraj Singh, Ms.Shikha Sandhu
and Mr. Vikrmjeet singh, Advs. for State of
Rajasthan and Pollution Control Board

Mr. G. M. Kawoosa, Adv. for State of J & K

Mr. Divya Prakash Pande, Adv. For HPSPCB

Mr. Manish Kumar, Adv.

Date and Orders of the Tribunal
Remarks
lteTZNO' 1. This matter was taken by this Tribunal in
August 03, | furtherance to the orders of the Hon’ble Supreme Court
2°Als dated 22.02.2017 Paryavaran Suraksha Samiti Vs. Union of

India (2017) 5 SCC 326, establishment and functioning of
ETPs/CETP/STPs.
2. Vide order dated 25.05.2017, Notice was issued to
Central Pollution Control Board and all the States
Pollution Control Boards/Committees and the Ministry of
Environment, Forest and Climate Change. They were
directed to file status-cum-compliance report in terms of
the orders of the Hon’ble Supreme Court. Accordingly,
various status reports have been filed. An affidavit has
been filed by the Ministry of Environment, Forest and
Climate Change dated 04th July, 2017 stating as follows:
“q. That the answering Respondent is engaged
in policy formulation, prescribing standards and its
implementation through the Central Pollution
Control Board (CPCB), State Pollution Control
Boards (SPCBs) and Pollution Control Committees
(PCCs) for UTs. This Ministry has written to all
SPCBs and PCCs as well as to CPCB to ensure

compliance of the judgment of the Hon’ble Supreme
Court and to submit detailed compliance report.

Page No:
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August 03,
2018

5: That the CPCB has also followed up with all
SPCBs and PCCs through Iletters and review
meetings to  ensure compliance of the
aforementioned judgment and that the matter was
also discussed in the 62" Conference of the
Chairmen and Member Secretaries of SPCBs and
PCCs held on 27.06.2017. That 26 SPCBs/PCCs
have submitted the compliance report, which has
been summarized at Annexure-I.

6. That the CPCB has also carried out
inspections of 17 categories of industries to verify
compliance with its directions issued on online
effluent/emission monitoring system and to cross-
verify online results with manual sampling. During
February-June, 2017, 64 industries were inspected
and directions under section 5 of the Environment
(Protection) Act, 1986 have been issued to 24 non-
complying industries; 18 industries were
complying; 8 were found closed and inspection
reports of 14 industries are under process.

Vg That the CPCB and NMCG through 11
technical institutions, inspected 751 industries
located in the River Ganga main stem during
March-April, 2017 to verify the status of installation
and connectivity of industries discharging effluents
as well as their compliance with the standards.
Closure directions have been issued to 154
industries; show cause notices issue to 36
industries; 149 industries were found complying
and direction issued to 91 self-closed Grossly
Polluting Industries (GPI) to remain closed; 93 GPI
units were found closed as per directions; 38 GPI
units found operational in violation of closure
directions and inspection reports of 190 industries
are under process”.

¥ We have heard learned Amicus Curiae Sh. Jai A.
Dehadrai and the learned counsel for Ministry of
Environment, Forest and Climate Change, Central
Pollution Control Board, various State Pollution Control
Boards and the Pollution Control Committees.

4. Learned Amicus Curiae has drawn our attention to
orders dated 04.07.2017, 18.09.2017 and 11.10.2017 of
the Tribunal directing the State Pollution Control Boards
to file a statement as to how many Industrial Units
discharging trade effluents or causing emissions exist in
the State, how many are having their own STPs, ETPs

and/or connected to Common Effluent Treatment Plant
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August 03,
2018
A

(CETP), whether any such CETP or ETP or STP is properly
functioning and treating the effluents as per prescribed
limits or not.

S. Learned Amicus Curiae submitted that
contamination of water due to industrial effluents can lead
to various diseases and adverse consequences on the
aquatic organism due to decreased level of oxygen. The
use of technology can help reduction of adverse
consequences. However, the best solution is to prevent
pollution by soil conservation and proper disposal of toxics
and chemicals which may include chemical recycling.

6. Having monitored the matter for the last more than
one year on several dates, we are of the view that the
matter requires continuous monitoring by statutory
authorities as per directions which we proceed to issue
today.

(i) We direct the Central Pollution Control Board (CPCB) to
forthwith prepare an action plan after looking into all the
status reports. The action plans must have mechanism to
ensure compliance or all the directions in the order of the
Hon’ble Supreme Court. To enable this to be done, a Nodal
officer must be identified to deal with the issue of CETPs/
ETPs/STPs.

(ii) A representative of the Ministry of Environment, Forest
and Climate Change may be associated with the Nodal
Officer of the CETP for monitoring. The Monitoring by the
said two officers- the representative of the MoEF and the
Nodal Officer of the CPCB must be held atleast once in a
month and on the basis of such meeting and the feedback

taken further follow up action must be taken and
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appropriate directions issued. This process may be a
continuous process.

(iii) It must be ensured that STPs, CETPs and ETPs are
functional and meet the requisite standards.

(iv) There is already a direction in the above judgment
under which 50% of the funds for the purpose are to be
provided by the Central Government, 25% by the States
and remaining 25% to be arranged by way of loans which
is to be re-paid by the user industries. Local bodies and
the States have duties as clearly stipulated in the
judgment. There has to be online monitoring system by
each State to display emission levels in public domain in
terms of paragraph 17 of the order of the Hon’ble Supreme
Court.

(v) A report of the steps taken may be placed on the
website of the Central Pollution Control Board atleast once
in three months. Deficiencies if any may also be so
displayed.

(vi) The Central Pollution Control Board may take penal
action for failure, if any, against those accountable for
setting up and maintaining STPs, CETPs and ETPs
Central Pollution Control Board may also assess and
recover compensation for damage to the environment and
the said fund be kept in a separate account and utilized in
terms of an action plan for protection of the environment.
Such action plan may be prepared by the Central
Pollution Control Board within three months from today.
(vii) A compliance report in terms of the above order may
be furnished to this Tribunal within four months from

today by e-mail at filing.ngt@gmail.com.
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(7)  Proceedings are disposed of.

However, the report received from the Central
Pollution Control Board may be placed for consideration
before this Tribunal on 04.09.2018.

We place on record our appreciation for the services

rendered by the learned Amicus Curiae.

.......................................... » CP
(Adarsh Kumar Goel)
......................................... , JM
(Dr. Jawad Rahim)
.......................................... JM
(S.P. Wangdi)
.......................................... ,EM
(Dr. Nagin Nanda)

03.08.2018
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Annexure-IV
Item Nos. 01 & 02 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 125/2017
(M.A. No. 1337/2018)
With
Original Application No. 217/2017
(M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 1471/2017)
Court on its own Motion Applicant(s)
Versus
State of Karnataka Respondent(s)
With
D. Kupendra Reddy Applicant(s)
Versus
State of Karnataka Respondent(s)
Date of hearing: 06.12.2018
CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Original Application No. 125/2017
(M.A. No. 1337/2018)

For Applicant(s): Mr. Sajan Poovayya, Sr. Advocate and Mr. Saransh Jain,
Advocate for impleaded applicant - Namma Bengluru
Foundation

Mr. Vikram Hegde, Advocate for impleaded applicant

For Respondents (s): Mr. Devraj Ashok, Advocate
Mr. Rajkumar, Advocate and Ms. Sonia, LA
Ms. Nidhi Mehrotra, Advocate

Original Application No. 217/2017
(M.A. Nos. 761/2017, 1073/2017,
1098/2017 & 1471/2017)

For Applicant(s): Ms. Guneet Khehar, Mr. Tarunvir Singh Khehar, Mr.
P. Ramaprakash and Mr. Sandeep Mishra, Advocates
For Respondents (s): Dr. Abhishek Atrey, Advocate

Mr. Rajkumar, Advocate and Ms. Sonia, LA

ORDER
The issue for consideration in the two matters, one initiated by the
Tribunal on its own motion and the other filed by an individual
relates to contamination of water bodies at Bengaluru - Bellandur
lake, Agara lake and Varthur lake inter-alia, on account of discharge

of untreated sewage and other effluents from

34



2i.

28.

29.

their performance should be recorded and considered
favourably or otherwise for their career progression.

xv. Similar exercise as (xiv) may be undertaken to identify officers
responsible for failure in the past. Such exercise may be
completed within three months from today.

xvi. Since failure of preventing the pollutants being discharged in
water bodies (including lakes) and failure to implement solid
and other waste management rules are too frequent and
widespread, the CPCB must lay down specific guidelines to deal
with the same, throughout India, including the scale of
compensation to be recovered from different
individuals/authorities, in addition to or as alternative to
prosecution. The scale may have slabs, depending on extent of
pollution caused, economic viability, etc. Deterrent effect for
repeated wrongs may also be provided.

xvii. MoEF&CC may specify limit for phosphorus in soaps and
detergents to prevent damage to the environment and public
health.

The above amount in the present case has been determined having

regard to the estimated cost of setting up of STPs, based on the data

available, which has been assessed with the assistance of the learned

Counsel for the parties.

We have nominated Justice Santosh Hegde on information being

provided during the hearing that he is agreeable to undertake the

above job.

Justice Hegde will be entitled to a token honorarium of Rs. 2.5 Lakh

per month from the date he assumes the charge. Justice Hegde will

be entitled to assistance of persons of his choice for which
remuneration will be paid by the SPCB, Karnataka as may be

determined by Justice Hegde.

15
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Item Nos. 1to 11

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 176/2015
(M.A. No. 1332/2015)

&
Original Application No. 59/2012
(M.A. No. 34/2016 & M.A. No. 190/2016)
&

Original Application No. 108/2013
(M.A. No. 489/2015)

&
Original Application No. 179/2013
(M.A. No. 866/2014 & M.A. NO. 644/2015)
&

Appeal No. 67/2015
(M.A. No. 652/2015)
And

Original Application No. 484 /2015
(M.A. No. 155/2017, M.A. No. 567 /2017
& M.A. No. 927/2017)

And
Original Application No. 327/2018
(M. A. No. 1282/2018)

And
Original Application No. 115/2017
(M.A. No. 442/2017)

And
Original Application No. 411 of 2018
And
Original Application No. 613/2017
And

Original Application No. 614/2017

Shailesh Singh

Versus
Hotel Holiday Regency, Moradabad & Ors.
With

Legal Aid, National Green Tribunal Bar Association

Versus
NCT of Delhi & Ors.
With
Raj Hans Bansal

Versus
Ministry of Water Resources & Ors.

With

Apex Chambers of Commerce and

Industries of N.C.T. of Delhi & Ors.
Versus

Govt. of NCT Delhi & Ors.

With

Vikrant Tongad

36
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Annexure-V

Court No. 1

Respondent(s)

Applicant(s)

Applicant(s)
Respondent(s)
Applicant(s)

Respondent(s)

Applicant(s)
Respondent(s)

Applicant(s)
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Versus

Union of India & Ors. Respondent(s)

With

Shailesh Singh Applicant(s)
Versus

Hotel The Oberoi Amarvilas & Ors. Respondent(s)

With

Shailesh Singh Applicant(s)
Versus

Panchsheel Buildtech Pvt. Ltd. & Ors. Respondent(s)

With

Shailesh Singh Applicant(s)
Versus

Central Ground Water Board & Ors. Respondent(s)

With

M/s A-One Mineral Water Industry Applicant(s)
Versus

Central Ground Water Authority & Ors. Respondent(s)

With

Mohd. Javed Asghar Applicant(s)
Versus

M/s Upper Ganges Sugar and Industries Ltd.

(Distillery Unit) & Ors. Respondent(s)

With

Mohd. Javed Asghar Applicant(s)
Versus

State of U.P. & Ors. Respondent(s)

Hearing concluded on: 18.12.2018
Order uploaded on: 03.01.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Raj Pajwani, Senior Advocate and Mr.
Rahul Choudhary, Advocate (In O.A. Nos.
59/2012 & 108/2013)
Ms. Preeti Singh, Mr. S. Porwal, Mr. Shivam
Jaiswal, Advocates (In O.A. Nos. 176/2015,
484 /2015, 327/2018 & 115/2017)
Mr. Amrendra Kumar Dubey, Advocate (O.A.
No. 411/2018

For Respondent (s): Ms. Sakshi Popli, Advocate for DJB (O.A. No.
59/2012)
Mr. Sumeet Pushkarna, Mr. Devanshu,
Advocates with Mr. Sudhir Chauhan, E.E.,
Delhi Jal Board (O.A. No. 108/2013)
Mr. Ajay Jain, Advocate for GNCTD
Mr. Ardhendumauli Kumar Prasad, Mr.
Shashank Saxena, Ms. Diksha Gera, Mr.
Amritesh Raj, Advocates for CGWA
Mr. Pradeep Mishra, Mr. Daleep Dhyani,
Advocates for UPPCB
Ms. Sakshi Popli, Advocate for NDMC
Mr. Amit Tiwari, Mr. Rohit Pratap Singh,
Advocates for State of UP
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appropriate mechanism can be introduced consistent with the

needs of environment.

29. The MoEF&CC is directed to constitute an Expert Committee
by including representatives from IIT Delhi, IIT Roorkee, IIM
Ahmedabad, CPCB, NITI Ayog and any other concerned agency
or department to examine the issue of appropriate policy for
conservation of ground water with a robust institutional
mechanism for surveillance and monitoring with a view to
enhance access to ground water for drinking purposes in OCS
areas by way of appropriate replenishment practices which can
be properly accounted and measured for as well as to sustain
the floodplains of rivers in terms of e-flows and other water
bodies. The MoEF & CC and MoWR may finalize the issue of
subject remain inter-se with regard to ground water reserve and

its quality.

30. The Committee may be constituted in two weeks and report of
the Committee may be furnished to the MoEF &CC and this

Tribunal in two months by e-mail at ngt.filing@gmail.com.

31. The Committee may also indicate the projection of its impact
study in light of projected data for the next 50 years (in phased
manner with action plan for each decade). Thereafter, fresh
guidelines be issued by the concerned Ministry and the report

furnished to the Tribunal on or before 30.04.2019.

32. The CPCB may constitute a mechanism to deal with individual
cases of violations of norms, as existed prior to Notification of
12.12.2018, to determine the environment compensation to be
recovered or other coercive measures to be taken, including

prosecution, for past illegal extraction of ground water, as per

18
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law. All the matters relating to illegal extraction of ground

water by individuals are disposed of with these directions.

33. The Expert Committee report, the new policy and challenge to

orders of authorities, if any, will be considered on the next date.

The matter be put up for above consideration in the first week

of May, 2019.

Adarsh Kumar Goel, CP
S.P. Wangdi, JM
K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

January 03, 2019

Original Application No. 176/2015

(M.A. No. 1332/2015) and other connected matters
AK
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39



CRITERIA TO CALCULATE WATER CONSUMPTION

Table 1: Discharge of 4" Dia and 1 HP Pump

Page No: 160

Annexure-VI

Discharge
Sl. No. Depth (Meter)
LPM m3/hr
1 25 50 3
2 43 40 2.4
3 59 30 1.8
4 69 20 1.2
5 77 10 0.6
Table 2: Discharge of 4" Dia and 2 HP Pump
Sl. No. Depth (Meter) Discharge
LPM m3/hr
1 60 50 3
2 98 40 2.4
3 124 30 1.8
4 141 20 1.2
5 165 10 0.6
Table 3: Discharge of 6" Dia and 3 HP Pump
Sl. No. Depth (Meter) Discharge
LPM m3/hr
1 17 200 12
2 29 175 10.5
3 41 150 9
4 50 130 7.8
5 62 100 6
Table 4: Discharge of 6" Dia and 5 HP Pump
Discharge
Sl. No. Depth (Meter)
LPM m3/hr
1 26 225 13.5
2 50 200 12
3 70 175 10.5
4 86 150 9
5 92 140 8.4
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